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daunting factor that insurers confront and

grapple with on a regular basis is the problem

of insurance frauds. While the problem has a
universal spread, itis more bothersome in markets that
are marked by an incidence of low awareness; as also
where the punitive measures adopted are not
deterrent enough to discourage such attempts. The
Indian insurance domain suffers from both these
constraints; and it is significantly high in some classes
where constant supervision as regards the insured
commodityis notaltogether feasible.

Marine insurance has always been one class where the
incidence of several limiting factors contributes
towards a high level of fraudulent trends. At the outset,
as the merchandise moves between a set of countries
and on the high seas, itis subject to rapid changes with
regard to ownership and the quality of cargo; and the
way itis handled by the shippers and their agents. This
would put an additional onus on underwriters to word
their contracts carefully so that any inherent attempts
to camouflage a fraudulent transaction are nipped in
the bud. Thereis need for extra caution especially when
the vessels meant for the adventure are well beyond
their prime; and also when the flags they fly are of
dubious distinction.

Considering the huge possibility of fraudulent
transactions across borders, the international

conventions have been comprehensively designed,
taking into account all the aspects of global trade.
However, the implementation of the same may not be
in its entirety in a few domains; and it is here that
deceitful acts can occur. Insurers should be doubly
careful while dealing with transactions occurring in
such known areas of operation and geography. Further,
it is always essential that underwriters are updated
with the latest changes in the domain of cross-border
trade so that they are not faced with avoidable losses
and penalties for a possible infringement.

‘Marine Insurance’ is once again the focus of this issue
of the Journal. One area of operation where the
business levels have been steadily growing, on one
hand; and in which the operational problems continue
to exist, on the other, is Health insurance. The focus of
the next issue of the Journal will be on ‘Health
Insurance’.

J. Hari Narayan
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from the editor

Endless Challenges

oesn’t it sound ironical that the

very same activity that gave birth

to the entire concept of insurance
is now a hard nut to crack for the insurers
and underwriters? Sea piracy has been an
age old phenomenon that bothered
everyone associated with cross-border
mercantile deals. The fact that it was
limited only to certain sea routes also
afforded the possibility of avoiding such
routes. However, considering the fact that
some of the most desired routes
themselves are directly in the firing line, it
is not always a viable alternative. For
example, just imagine a cargo vessel
having to circumvent the entire coast of
Africa instead of taking the shorter Suez
Canal route. It would involve a
tremendous amount of wastage of
resources - time, money and energy.

Marine underwriters have to carefully
weigh all these factors while taking a
decision. Further, there are factors
uniquely applicable to the domain of
Marine insurance which would also test
the skills of the underwriters. Apart from
the routes that the vessels are scheduled
to take, the kind of the vessel by which the
cargo is scheduled to be transported also
has a huge bearing; as the age, the sea-
worthiness and the efficiency of the
vessels also are highly important to
ensure that the voyage is completed

successfully. History has taught us an
important lesson that the flag that the
vessel fliesis to a great extent indicative of
the inherent quality. Care must be taken to
ensure that a flag of convenience’is nota
cover fora ‘flag of connivance’.

Sea routes have also been used as a
convenient medium for perpetrating such
large scale crimes like terrorism, drug
trafficking and money laundering. While
underwriting a business proposal under
Marine insurance, underwriters must be
doubly careful that they are not caughtin
the complex network of such criminal
activities. Looking at so many challenges,
there is no wonder that Marine insurance
has become a very niche domain, and
practitioners have attained ‘super-
speciality’ status.

‘Marine Insurance’is the focus of this issue
of the Journal. We open the debate with
an article by Mr. G.V. Rao which talks about
the positive merits of Marine insurance as
a class in the area of global trade and
commerce. The amazing points of Marine
insurance are an endless topic for debate
about its various hues and colours. Prof.
Shubhro S. Chakrabarti picks up one of
these issues for discussion as to whether
the offshore drilling rigs should be treated
on an equal footing with ships or ocean-
goingvessels,inthe nextarticle.

Sea piracy has been a hotly debated
subject for anyone involved with Marine
insurance. Ms. Prashansa Daga discusses
the role of insurance in and its positive
contribution to the shipping industry in
dealing with this very sensitive area of
operation.In the last article onissue focus,
Mr. N. M. Behera brings into discussion the
aspects where Marine insurance differs
from other classes even in some basic
principles that govern insurance
contracts. In the end, we have a research
based essay in the ‘Thinking Cap’ section
by a hard core academician Dr. N.
Sivakumar who emphasizes that
notwithstanding the present levels of
growth of various classes, there is need for
innovation in ensuring that the Indian
insurance industry demonstrates a
sustained performance during the years
to come.

While it has been maintaining reasonably
good levels of growth over the last few
years, there is something unique and
strange about Health insurance as a class.
We will get to know from several
practitioners on the ‘what’ and ‘how’ of
this enigmatic sector in the next issue of
the Journal that focuses on ‘Health
Insurance’.

U. Jawaharlal
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Ref:IRDA/Life/ORD/Mis¢/228/10/2012

Directions under Section 34 of the
Insurance Act, 1938 - In the matter of
M/s SBI Life Insurance Company Limited

Penalty

action onthe Corporate Agents and the
Master Policy Holders, the onus of which it
was stated, equally lies with the Life

Date:05-10-2012

before issuance of the Group
Insurance Guidelinesis considered.

Isurer. 3. thatithasfiled a new product with the
Whereas Clause (-4 of Guidelines on ' Authority to replace the then existing
Group Insurance Policies given in Circular Whereas the Authority has taken note of one on 28th September, 2006 for
No. 015/IRDA/Life/Circular/GI the submissions of the Life Insurer in this which a final approval was received
Guidelines/2005 dated 14th July regard vide letters dated 17th February from IRDA on 05th November, 2007 is
2005prescribes that there shall be no 2011, and 30th March 2011 and also both also taken into consideration.
other payment whether as management written and oral submissions made L .
. ) . 4. inability expressed by the Life Insurer
expenses or documentation expenses or during the personal hearing accorded on
i . . . ) to recover the wrongful payments
profit commission or bulk discount or 9thMay, 2012 which are as under: ) )
. from respective Master Policy Holders
payment of any description, to the agent . .
. 1. that Life Insurer has entered into ) )
or corporate agent or group organizer or . Whereas upon taking note of the Life
arrangements / agreements with : . )
group manager. . Insurer’s submissions, it has come to
Master Policy Holders and agreed to the following conclusions
Whereas M/s SBI Life Insurance Company pay administrative fee in g
Ltd [hereinafter called Life Insurer] had consideration of various services, inter a) thatmajority of the functions stated to
made certain payments towards alia, dispatching mailers to customers, have been assigned to Master Policy
reimbursement of Group Administration collecting membership forms, Holders was anyway part of their
Expenses to various master policy holders. remitting premia, to make aware the [Master Policy Holders'] responsibility
Whereas the above payments made by members their rights and obligations, for administering a Group Insurance
. MR maintenance of customer data, Scheme.
the Life Insurer were in violation of Clause answering customer queries and
(-4 mentioned above, for which the e g . d b) that there was no case for the Insurer
) . facilitating claim process are found ) o
Authority had imposed a penalty of Rs 70 notadreeable to assign core activities to Master
lakh vide Order dated 8thJuly 2011. g ' Policy Holders that are to be
Whereas the above Order of the Authority 2. that the said [?ayments relate’ to a discharged ny thgmselves during the
) . L product called ‘Super Suraksha’ that course of their doing Group Insurance
was without prejudice to initiate further , . . -
was launched in the year 2002, well business. Even if such activities were
1 State Bank of India 1695.11 3081.56 432.03 5208.70
2 State Bank of Hyderabad 159.43 354.05 61.00 574.47
3 State Bank of Indore* 50.91 125.01 1221 188.13
4 State Bank of Mysore 133.57 204.59 14.15 35231
5 State Bank of Patiala 78.43 79.01 2.00 159.44
6 State Bank of Travancore 218.99 472.08 62.26 75334
7 State Bank of Bikaner andJaipur 68.44 215.25 34.36 318.04
8 Dewan Housing Finance 48.58 169.62 111.84 330.04
9 Federal Bank 86.43 1.68 0.00 88.11
10 Kerala Transport Development Finance Corporation Ltd. 0.20 0.50 0.04 0.73
11 Sundaram Home Finance 25.04 5812 2191 105.07
12 Union Bank of India 12633 195.77 18.07 340.18
13 United Bank of India 313 8.07 1.99 13.19
Grand Total (Rupeesin lacs) 2694.59 4965.29 771.86 8431.74




assigned to the Master Policy Holders,
the gquidelines specifically prohibit
payment of monies of any sort to
Master Policy Holders.

¢) that the explanation offered by the
Life Insurer for not replacing the then
existing product, immediately on
getting approval for a new product by
the Authority is also not tenable in
view of the fact that the insurer
continued to sell the old product
much beyond the date of approval
accorded to the new product. Such
explanation cannot legalize a
payment which is prohibited in the
guidelines.

However owing to the nature of the
business, with regard to the payment
made upto the date of approval of the
new product, i.e. upto October 2007 a
considerate view may be taken. However,

The above payments are not in the
interests of the policyholders.

Now, therefore, the Authority, after
consultation with the Consultative
Committee constituted under Section 110
G of the Insurance Act, hereby directs as
under:

i. Identify the members/beneficiaries as
the case may be of each Master Policy
against which the Life Insurer has
reimbursed the administrative
expenses as a percentage of premium.
A list of master policy is attached to
thisorderasAnnexure A;

ii. Distribute the wrongful administrative
charges paid, amongst the respective
members/beneficiaries of each
Master Policy by way of refund to the
respective members/beneficiaries;

iii. For this purpose, recalculate the

_ o

iv. Difference between the original
premium and the recalculated
premium as in (iii) above to be
refunded back to the respective
members/beneficiaries

v. The amount to be refunded as
directed in these orders shall be made
good by the shareholders.

vi. The above action to be initiated
immediately and shall be completed
within 6 months from the date of
receipt of this order.

vii. Cost of the requlatory compliance of
this order to be borne by Shareholders
of the Life Insurer.

The above directions are issued in exercise
of the powers vested in the Authority
under Section 34(1)(b) of the Insurance
Act,1938.

(J. Hari Narayan)

such a dispensation cannot be accorded premium chargeable for each Chairman
to the following payments made member of each Group Insurance
subsequent to October 2007 and the Scheme of the Life Insurer without
Authority treats such payment as taking into consideration 20% of
wrongful payments violative of the premium that is paid to Master Policy
guidelines mentioned above. Holders.
Annexure — A
Nov - Mar 2008 2008-09 2009-10 (April-Aug)
Master Policy Entity Brand Admin fee lives Admin fee lives Admin fee
(Actuals) (Actuals) (Actuals) lives
83001000203 State Bank Super Suraksha
of India for Home Loans 15,61,11,433 35,786 28,16,17,047 | 62,097 3,54,13,725 7,736
83001000301 State Bank Super Suraksha
of Patiala for Home Loans 69,83,211 1,361 65,94,680 1,445 2,40,038 59
83001000409 State Bank Super Suraksha
of Mysore for Home Loans 1,11,28,854 1,970 1,74,49,657 2,836 10,77,796 173
83001000507 State Bank Super Suraksha
of Hyderabad for Home Loans 1,39,85,719 2,983 3,21,15,064 5,757 58,06,488 988
83001000605 State Bank Super Suraksha
Of Indore for Home Loans 44,35,089 693 1,16,83,617 2,145 11,44,668 213
83001000703 Sundaram Super Suraksha
Home Finance for Home Loans 25,03,566 570 58,11,875 1,270 21,91,145 422
83001001002 State Bank Super Suraksha
of Travancore for Home Loans 2,06,21,822 4,577 4,43,15,861 9,791 58,56,890 1,365
83001001110 State Bank of Super Suraksha
Bikaner and Jaipur | for Home Loans 42,63,402 941 1,84,91,690 4,009 33,05,318 611
83001001708 State Bank Super Suraksha
of India for Car Loans 49,54,842 6,315 1,51,07,405 21,509 39,90,489 5,706
83001002507 State Bank Super Suraksha
of Mysore for Car Loans 2,95,005 307 5,11,743 649 38,868 46
83001002605 State Bank Super Suraksha
of Indore for Car Loans 95,266 125 2,99,808 415 52,014 77
83001002801 State Bank Super Suraksha
of Patiala for Car Loans 8,60,064 1,156 11,59,069 1,794 15,490 17
83001003306 United Bank Super Suraksha
of India HL for Home Loans 3,12,748 92 8,06,825 238 1,99,443 56
83001003404 State Bank Super Suraksha
of Hyderabad for Car Loans 90,661 95 5,13,558 571 1,26,661 141
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Nov -Mar2008 2008-09 2009-10 (April-Aug)
Master Policy Entity Brand Admin fee lives Admin fee lives Admin fee
(Actuals) (Actuals) (Actuals) lives
83001003502 State Bank Super Suraksha
of Travancore for Car Loans 7,713,636 869 24,69,447 2,949 3,69,426 411
83001003610 State Bank Super Suraksha
of India for Tractor Loan 10,72,178 930 18,21,951 1,654 3,28,554 233
83001003904 Union Bank Super Suraksha
for Home Loans 1,26,33,439 2,768 1,95,76,983 4,119 18,07,431 348
83001004105 State Bank Super Suraksha
of Mysore for Tractor Loan 11,68,219 634 19,11,225 1,120 3,36,921 175
83001004203 State Bank Super Suraksha
of Patiala for Tractor Loan - 1,928 1 -
83001004605 State Bank of Super Suraksha
Bikaner and Jaipur | for Car Loans 2,49,536 312 8,36,018 1,082 1,30,408 174
83001004703 State Bank of Super Suraksha
Bikaner and Jaipur | for Tractor Loan 1,39,379 82 3,75,931 259 42,513 27
83001004801 State Bank Super Suraksha
of Hyderabad for Tractor Loan 16,14,475 950 12,25,395 782 1,26,642 87
83001005306 Dewan Housing Super Suraksha
Finance for Home Loans 48,57,816 1,366 1,69,62,069 3,960 1,11,83,648 2,585
83001005404 Federal Bank Super Suraksha
for Home Loans 86,43,177 1,541 1,67,544 135 -
83001005502 Karnataka Transport | Super Suraksha
Devlopment Finance | for Home Loans 19,801 7 49,709 11 3,688 2
83001004301 State Bank Super Suraksha
of Indore for Tractor Loan 3,74,108 3,87,571 24,131
DEPOSITORS State Bank of India | Super Suraksha
for Deposit Holders 51,97,032 52,618 78,00,240 80,370 32,85,096 | 33,523
SELF HELP State Bank of India | Shakti 19,98,050 31,833 16,26,400 32,528 1,84,950 3,699
FARMERS State Bank of India | Super Suraksha
for ADB 82,494 2,270 75,798 2,078 1,080 16
SUP. SURAKSHA| State Bank of India | Super Suraksha 94,750 4,621 1,00,008 2,383 1,800 8
TDR State Bank of India | Super Suraksha 21,636 253 7,227 102
DEPOSITORS State Bank of Super Suraksha
Bikaner and Jaipur | for Deposit Holders 21,91,368 24,280 18,21,360 19,234 4,992 54
DEPOSITORS | State Bank Super Suraksha
Of Indore for Deposit Holders 1,86,648 1,996 1,29,648 1,204 120 1
SELF HELP State Bank of Indore | Shakti 500 10 1,750 65 -
FARMERS State Bank Super Suraksha
Of Indore for ADB
SUP. SURAKSHA | State Bank Of Indore | Super Suraksha
DEPOSITORS | State Bank Super Suraksha
of Travancore for Deposit Holders 5,03,856 5,799 3,70,392 3,831 -
SELF HELP State Bank
of Travancore Shakti 10,950 324 14,150 283 3,150 63
FARMERS State Bank
of Travancore Super Suraksha - ADB 5,580 145 3,798 92
SUP. SURAKSHA| State Bank
of Travancore Super Suraksha 38,496 427 52,512 592
DEPOSITORS State Bank Super Suraksha
of Mysore for Deposit Holders 7,65,120 8,202 4,83,240 4,630 6,384 63
SELF HELP State Bank
of Mysore Shakti 25,450 1,449 1,03,000 2,060 35,600 712
FARMERS State Bank
of Mysore Super Suraksha - ADB 2,952 51 2,412 42 -
SUP. SURAKSHA| State Bank
of Mysore Super Suraksha 10,584 41 8,520 29 -
DEPOSITORS State Bank Super Suraksha
of Patiala for Deposit Holders 17,232 205 1,47,216 1,715 -
SELF HELP State Bank of Patiala| Shakti - 1,750 85 -
FARMERS State Bank of Patiala| Super Suraksha - ADB 72 72
SUP. SURAKSHA| State Bank of Patiala| Super Suraksha
DEPOSITORS State Bank of Hyd Super Suraksha
for Deposit Holders 2,51,856 2,750 13,87,296 14,998 -
SELF HELP State Bank of Hyd. | Shakti 5,850 578 57,050 1,141 9,750 195
FARMERS State Bank of Hyd. Super Suraksha - ADB 612 1,06,290 2,325
SUP. SURAKSHA| State Bank of Hyd. | Super Suraksha
Total 2,04,282 3,00,305 59,986




Ref:IRDA/LIFE/ORD/MISC/230/10/2012

Final Order in matter of M/s Met Life
India Insurance Company Ltd

Based on Reply to Show Cause Notice
Dated 07th October, 2011 and
Submissions made in Personal Hearing on
March 9th, 2012 at 03.00 PM and April
17th 2012 at 3.00 PM at the office of
Insurance Regulatory & Development
Authority, 3rd Floor, Parishram Bhavanam,
BasheerBagh, Hyderabad

Chaired by Sri] Hari Narayan, Chairman,
IRDA

The Insurance Regulatory and
Development Authority (hereinafter
referred to as “the Authority”) carried out
an onsite inspection of M/s Met Life India
Insurance Company Ltd (herein after
referred to as “the insurer”) from 03rd
January, 2011 to 07thJanuary, 2011 which
inter-alia revealed violations of the
provisions of the Insurance Act, 1938 (the
Act), various regulations/
guidelines/circulars issued by the
Authority.

The Authority forwarded the copy of the
inspection report to the insurer under the
cover of letter dated 22nd February, 2011
and sought the comments of the insurer
to the same. Upon examining the
submissions made by the insurer vide
letter dated March 17th 2011, the
Authority called for further information
vide its letter dated 12th May, 2011 which
was responded to by the insurer vide
letters dated 26th May, 2011. Finally, the
Authority issued notice to show-cause
dated 07th October, 2011 which was
responded to by the insurer vide letter
dated 15th November, 2011. As per the
request, a personal hearing was given to
the insurer by Chairman, IRDA on March
9th, 2012 at 03.00 PM and on April 17th

Penalty

2012 at3.00 PM. Mr. Rajesh Relan, MD&CEO
and his team were presentin the hearing.
On behalf of IRDA, Mr. Sriram Taranikanti,
FA, Mr. Suresh Mathur, Sr.
JD(Intermediaries), Mr. M. Pulla Rao, Sr. JD
(Inspections), Mr. SN Jayasimhan, JD
(Investments), Ms. Mamta, JD (F&A), Ms.
Meena Kumari, HoD(Actl), Mr. V. Jayanth
Kumar, JD (Life), Mr DV S Ramesh, D D (Life)
and Mrs R Lalita Kumari, A D (Life) were
present in the personal hearing. The
submissions of the insurer in their written
reply to the following charges levelled in
the Show (ause Notice as also those made
during the course of the personal hearing
were takeninto accountand a decision on
each of the chargesisissued hereunder.

1. Charge 1: Insurer is in practice of
valuing listed equity shares only on the
basis of last quoted closing price on the
NSE as against measuring at the lowest
quoted closing price at the listed stock
exchanges - Violation of Para 6 () of
Schedule A to IRDA (Preparation of
Finandial Statement) Regulations, 2002.

Decision: In response to the charge the
insurer submitted that the observation
related to IRDA (Preparation of Financial
Statement) regulations para 6 (c) which is
applicable to Non Linked funds. Further,
the insurer confirmed that they do not
have any Equity Investment under non-
linked funds and equity Investments
valuation under linked funds is being
done at last quoted closing price on the
NSE. On examining the submissions it is
reiterated that the referred provision is
equally applicable to linked policies. While
not pressing the charges, the Insurer is
hereby directed to scrupulously adhere to
the referred regulationsin future.

2. Charge 2: In case of some of the funds,
the requirement of minimum investment

Date:08-10-2012

in Central Government and other
approved security (i.e.50%) in segregated
level of life fund are not observed -
Violation of section 27(1) of Insurance Act
and also Regulation 3 of IRDA
(Investment) Regulations.

Decision: In response, the insurer
submitted that as per its understanding
the pattern of Investment is only required
to be maintained at Controlled fund level
and not separately at segregated fund
level. The insurer also confirms that they
have not breached provision of Section
27(1) read with regulation 3 of
Investment Regulations. Taking into
account the submissions charges are not
pressed.

3. Charge 3: Industry exposure is
calculated taking into account the total
fund size as a whole as against
considering ‘investment which is subject
to the exposure norms (i.e. excluding G Sec
and other approved securities)’ - Violation
of Regulation 5 & 6 of IRDA (Investments)
Regulations.

Decision: The insurer, in response,
submitted that as required under
Regulation 5 and Note no 5 of IRDA
(Investment) Regulations, exposure limits
are maintained at Investment assets level
and further submitted that the
investments made do not breach the
industry exposure limits stipulated. On
considering the submissions, the charge s
notpressed.

4. Charge 4: The Insurer has not included
transactions with J&K Bank Ltd in ‘related
party disclosure’ in annual report for the
year 2009-10. And also investments to the
tune of Rs 11.90 Crores made in J&K Bank
as on 31.3.10 are not disclosed/
monitored as per investment regulations
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and guidelines - Violation of Note 3 to
Regulation (5) of IRDA (investments)
regulations, 2000 and Para 1 to Part I of
Schedule A of IRDA (Preparation of
Financial statement) reqgulations, 2002.

Decision: Insurer submitted that since
J&K Bank did not have the shareholding
pattern prescribed in AS 18, it is not a
related party for the purpose of
disclosures. As regards disclosure of
investments made in promoter groups,
the insurer submitted that the deposit
amount with J&K Bank has been classified
under “Promoter group”. Taking into
consideration the submissions made the
issueis not pressed.

5. Charge 5: The insurer is not computing
the daily NAVin respect of its ULIP funds in
the manner prescribed - Violation of Para
10.5 of “Guidelines on Unit Linked
Insurance Products” dated December 21,
2005.

Decision: In its submission the insurer
informed that the transaction costs to be
considered for daily calculation of NAV is
insignificant compared to the total fund
size and may not make a difference to the
NAV. It further submitted that the actual
transaction costs are adjusted in the NAV
computation on actual basis. The insurer
also confirms that it is in compliance of
NAV computation methodology defined
in the new guidelines
IRDA/F&I/CIR/INVO/173/08/2011 Dated
29th Jul, 2011. Taking into consideration
the submissions made, the issue is not
pressed. However, the Insurer is advised to
ensure compliance to IRDA Guidelines on
NAV Computation dated 29th July, 2011.

6. Charge 6: As against maintaining 27
different funds offered under various
ULIPs; insurer is maintaining only 17
funds as on 31-March-2010. There is no
segregation of investments amongst
these sub-groups of funds and net asset
value of AUM of these funds and the
expenses are apportioned across the sub-

group plans for declaring separate NAV -
Violation of Para 10 of Annexure II of the
investmentguidelines.

Decision: In its submission the insurer
informed that as of Mar 2010, there were
17 ULIP funds out of which 15 were
Individual Funds and 2 were Group
Gratuity Funds (Balanced & Debt Fund).
These two Group Funds have different FMC
charges for different plans and there were
7 NAVs in Gratuity Balanced Fund and 5
NAVs in Gratuity Debt Fund totalling to 27
NAVS (15+7+5). Insurer also submitted
that exposure norms are being complied
atfundlevel. Taking into consideration the
submissions made by the insurer charges
arenotpressed.

7. Charge 7: Insurer was utilizing services
of Deutsche Bank AMC for NAV
computation till 4th Nov, 2009 though
assets under management have already
crossed Rs. 500 Crores - Violation of Point
no. 12 of Annexure II of Investment
Guidelines.

Decision: In its submission the insurer
confirmed that NAV (alculation was not
outsourced and was being done in-house.
It further clarifies that Deutsche Bank AMC
was providing only Advisory Services for
Investments which were discontinued by
Nov 2009. Considering the submissions of
the insurer no charges are pressed.

8. Charge 8: Insurer is using two
investment software ie. iCAMERA" and
‘(CRTS’ respectively for ‘accounting’ and
‘trading’. The data base server where
CAMERA’ is hosted is located in USA,
leading to outflow of investment
transactions to the main server located in
USA. In respect of ‘accounts software SUN
GL”, though one copy of complete backup
of data base is maintained at insurer’s
office at Bangalore, physical server is
hosted in New York, USA with DR site at
Beijing, China- Violation of Regulation 7(c)
of IRDA (Registration of Insurance
Companies) Regulations, 2000.

Decision: The Insurer submitted that all
the investment management activities /
core activities of investment
management (including fund accounting
and NAV calculation) are being carried out
in house by the MetLife India investment
team. Insurer sought time up to 30th
September, 2013 for hosting Investment
Systems within India. On examining the
submissions, the Authority takes a serious
view on hosting Investment Systems /
Primary Data Center outside India which
leaves enough scope for denial of access
to IRDA as and when required, thereby
violating Regulation 7 (c) of IRDA
(Registration of Indian Insurance
Companies) Regulations, 2000. It is also
further reiterated that the insurer should
keep all its data and all such (primary
Data) Centres inside the Country and
should not be confined to investment
data alone. It is also noted that IRDA had
been insisting on this issue from 2004
requiring the insurer to host all
investment systems within India andIam
convinced that the Insurer did not initiate
adequate measures in this direction and
now seeking time up to September, 2013.
Taking into consideration the
submissions, the Insurer is directed to
host investment and accounting systems
/ their respective primary data centers
within India before December, 2012.
Insurer is also directed not to host any of
its systems / data centers outside the
country. Failure to comply with these
directions within the stipulated time also
attracts appropriate penal provisions.
Treating the matter as a Serious
infringement on policyholders” interest
and absence of prudent Governance on
Investment Management thereby
violating Regulation 7 (c) of IRDA
(Registration of Indian Insurance
Companies) Regulations, 2000, the
Authority imposes a penalty of Rs
5,00,000 (Rupees Five Lakhs Only) under
Section 102 of the Insurance Act.



It is to further state that after December,
2012 if the Systems are not hosted in
India, the Life Insurer deems to be
continuously in violation and the
Authority reserves the right to impose
penalty under Section 102 of the Act.

9. Charge: 9: Insurer has recognized the
premium of Rs 1.14 Cr(of Group Insurance
Business) as outstanding premium
though the premiums are due for a period
of more than 30 days - Violation of
Schedule-A , Part-1 , Regulation (2) of
IRDA Preparation of Financial
statements Regulations

Decision: Insurer submitted that in case
of additions of new membersin the Group
Business, premium has been recognized
on due basis which is eventually received.
It also submitted that, premium
outstanding for more than 30 days was
taken due to time lag in data
reconciliation and this practice is
corrected Financial Year 2010-11
onwards. On examining the submissions
of the Insurer the matter is not pressed
and the insurer is advised to ensure
compliance to all the relevant Regulations
referred herein.

10. Charge 10: The insurer could not allot
the shares to MetLife International
Holdings Inc, for Rs 74 Cr received because
of non-subscription by the Indian
promoters and possible breach of FDI cap.
The insurer has treated the “subscription
money received towards rights issue” as
share capital and taken it for the purposes
of calculation of net worth and “Available
Solvency Margin” - Violation of Section
6(a)(b)(iii) of Insurance Act, 1938.

Decision: The Company submitted that
the amount received as subscription
money towards rights issue is against
specific rights entitlement by the
respective  shareholders subscribed by
them against specific capital calls and as
such is part of the shareholders’ funds
available for solvency margin. From the

submissions it is noticed that as at
31.03.2009 & 31.03.2010, the capital
received from Met Life International
against the rights issue was pending for
allotment because of non-subscription by
the Indian promoters and possible breach
of FDI cap. As this Inspection Observation
is also referred in Charge 17 hereunder
which is appropriately examined the issue
isnot pressed here.

11. Charge: 11: The payments made to
‘Consultant - Wholesale Agency
Distributor’ during the year 2009-10 to
the extent of Rs.2.10 Cr were classified as
“Employee Remuneration and Benefits”
under Schedule-3 (Operating Expenses) of
the Insurer instead of “Business
Development Expenses / Consultants Fee”.
Similarly amounts (Rs 89.11 (r) paid to
employees & various distribution
channels was shown as ‘Advertisement
and Publicity Expenses’. Further during
2009-10 claims investigations expenses
are wrongly classified to professional and
legal charges without netting them off to
claims.

Decision: The insurer submitted that it
has corrected the classification of
accounts for FY 2010-11. Taking into
consideration the submissions that it has
rectified the classification of accounts
charges are not pressed. However, the
Insurer is cautioned that it has to be
vigilant while booking the accounts in
order to see that the Annual Reports are
giving true picture of the prevailing state
of accounts and the Insurer is advised to
ensure compliance to IRDA (Preparation of
Finandial statements) Regulations, 2002.

12.Charge: 12: The Company has entered
into various agreements with some
entities for the purposes of Collection of
Premium and DGH, Lead Generation and
other Marketing activities. Some of these
are on lines of referral agreements and
lead generation agreements. Violation of
IRDA Referral Circular
IRDA/Cir/004/2003 dated 14.02.2003.

Decision: Insurer submitted that the
agreements entered are not for lead
generation but for collection of
documents and premiums. It also
submitted that remuneration paid to
these entities is for making available
infrastructure facilities. As against the
submissions of the insurer it is noticed
that some of the agreements are on lines
of referral agreements. However,
considering the not so significantvolumes
of remuneration involved, the charges are
not pressed. Insurer is advised to ensure
compliance to IRDA (Sharing of Database)
Regulations, 2010.

13. Charge: 13: As per Schedule-13
(current liabilities), an amount of Rs. 82.39
Cr was shown as premium deposits as at
31.03.2010 and close to Rs. 63 (Cr is lying
unadjusted in Deposit Account, towards
premiums. Majority of these are ULIPs and
hence unitization is delayed as the
policies areinlapsed condition - Violation
0f10.6.1 of ULIP Guidelines.

Decision: The insurer submitted that out
of total Deposit Account of 63 Crs, 30%
consists of New Business premiums at
various stages of underwriting and the
balance being renewal premiums
received in advance. Of the remaining,
Insurer submitted that deposits relate to
lapsed policies awaiting receipt of
pending requirements from the
customers for considering
reinstatements. Insurer also submitted
that it has taken measures such as
sending out physical letters, SMSs and
Telecalling etc. which resulted in further
reduction of the outstanding deposits.
Considering the submissions of the
insurer chargesare not pressed.

14. Charge: 14: Premiums due on
reinsurance ceded are not paid on time. As
per the outstanding premiums and claims
statement received from M/s. Swiss-Re as
at31.12.2009 the premiums are in arrears
from previous year and the claims
receivable are also in arrears for more
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than 3 quarters. Violation of Prudent Risk
Management practices.

Decision: Insurer submitted that owing to
the ruling of Karnataka High Court (ITA No.
2808 of 2005) there was delay in the
settlement of balances between company
and the reinsurer. It also submitted that a
comprehensive review of the reinsurance
data was undertaken and sent to
respective reinsurers for their verification
who had approved all the reinsurance
claims as at March 31, 2010. Insurer also
submitted that all the claims which had
become payable were settled in full by
Metlife. Considering the submissions of
the Insurer it is to mention here that
Reinsurance is an integral part of a
prudent business model for a life insurer
and all transactions with the reinsurer
shall be completed as per the agreed
terms and conditions in order to see that
the claim obligations are met from the
reinsurers’ side. In light of the
confirmation from the insurer on the
settlement of claims to the ultimate policy
holder no charges are pressed. And the
Insurer is advised to putin place prudent
risk management practices with regard to
reinsurance.

15. Charge: 15: The asset liability cash
flows were not discussed in the ALCO
meetings. On examining asset liability
cash flows, it is noticed that the
mismatches are occurring in 9th year and
13th year in respect of Non-Linked Par
Products and Non-Linked Non par
products. - Violation of 2(9) of ALSM
Regulations

Decision: The Insurer submitted that it is
monitoring the assets and liability cash
flows on a quarterly basis, the ALM
position is being constantly reviewed and
an update is provided to the Board
Committee. On considering the
submissions it is noticed that the
mismatch of cash flows are significant
coupled with poor position of free assets
which is a matter of concern. Hence,

Insurer is cautioned to ensure compliance
to IRDA (Assets Liabilities and Solvency
Margin) Regulations, 2000.

16. Charge 16: The defects in the Policy
Administration System resulted in wrong
unitization of premium in respect of Unit
Linked Policies i.e. under or over
statement of unit balances to customers.
The financial impact of less creation of
units in policy holders’ accounts is
estimated close to Rs 7 Crores. The insurer
also did not send the fund statements to
its ULIP policyholders. Internal controls
are not commensurate to the Business
Volumes - Violation of ULIP guidelines.

Decision: The Company submitted that
these errors were on account of defects in
the earlier Policy Admin Systems and that
it has changed to new system as of May,
2009. Regarding not forwarding fund
statements to policyholders the company
submitted that the statements were not
sent to ensure that no customers were
allocated lesser units. It further submitted
thatithas proactively taken steps to rectify
the issues arising from the defects in
policy Admn system.

On examining the submissions it is
noticed that the company did not have in
place effective policy servicing system as
Insurer did not take timely measures to fix
the gaps though, the gaps were identified
in the internal audit observations during
the year 2008. The submissions of the
Insurer are not acceptable as there is a
breach in the trust reposed by
policyholders by overstating or / and
understating the fund accounts of ULIPs.

Hence, under powers vested in Section 14
(2) (h) of IRDA Act, 1999 the Life Insurer is
hereby directed to cause an audit of entire
ULIP policies’ transaction effected by this
defective Policy Administrative System
and submit the Authority a certification
regarding the accuracy of the Fund
Account Statements of Policies soon after
the completion of the audit referred

herein. The Chartered Accountant firm
chosen by the Life Insurer shall have a
standing service of 10 years in conducting
audit of reputed firms of Financial Services
and the particulars of the audit firm shall
be notified to the Authority soon after its
appointment, but within 30 days from the
date of issue of this order.
Notwithstanding the requirement
referred herein the serious gaps in the
defective policy admin system are
considered as a serious violation
impacting the financial interests of policy
holders and under powers vested in the
provisions of Section 102 of the Act a
penalty of Rs 20,00,000 (Rupees Twenty
Lakhs Only)isimposed for this violation.

17. Charge 17: It is noticed that the
insurer has failed to put in place the
mechanism required for appropriate
valuation of Assets and arriving at
‘Available Solvency Margin’

1) Wrong C(lassification of leasehold
improvements

2) Wrong valuation of Reinsurance
Receivables

3) Service Tax advanced taken into
accountfor ASM

4) Subscriptions received against rights
issue takeninto account for ASM

In view of this the solvency ratio of the
company as at 31.03.2010, which is
reported by the Insurer as 1.65 is not
correct - Violation of 64 VA of the
Insurance Act,1938.

Decision: The Company submitted thatas
per regulation 2 of the IRDA (ALSM)
Regulations all the movable furniture
items have been classified under the head
‘Furniture & Fittings’ and placed with
“Zero” value and “Leasehold
improvements” form part of the Buildings
hence cannot be equated with movable
items like “Furniture and Fittings”. It
further submitted that Regulation 2 of the



IRDA (ALSM) Regulations states that all
assets other than categorically mentioned
in the requlation (furniture and fittings in
this case) need to be valued at book value
and accordingly, it has consistently valued
leasehold improvements at book
(depreciated) value. Regarding
reinsurance receivables for more than 90
days it submitted that there is a
corresponding payable to reinsurers
which was considered in the solvency
calculation and the disallowance has
already been considered consistently.
Regarding Advance Service Tax paid on
behalf of policyholders, Insurer submitted
that as per the IRDA (ALSM) regulations
only advances of an unrealizable
character should be placed with value
zero. As per terms and conditions of Met
Growth policies, any tax (including Service
Tax) need to be borne by policyholders
and service tax liability on charges
collected on the product “Met Growth” will
be recovered from the policy holders on
receipt of subsequent modal premiums
by way of unit cancellations. Accordingly,
Service Tax paid on behalf of the
policyholder has been shown as
recoverable and considered for solvency
pUrposes.

Regarding considering the Amount
received from MetLife International, the
Insurer submitted that the amount
received as subscription money towards
rights issue is against specific rights
entitlement by the respective
shareholders subscribed by them against
specific capital calls and as such is part of
the shareholders’ funds available for
solvency margin and has been rightfully
considered for computation of solvency
being shareholders’ funds. In light of
these explanations, the Insurer contests
that, solvency margin as on 31.3.10 may
be considered at 1.65.

On comprehensively examining the
solvency margin calculations
submitted by the Life Insurer, it is

noticed that an amount of Rs 184.87
Crores received towards share capital
subscription due for adjustment as at
31.03.2010 was considered for
solvency purposes owing to which the
solvency calculation was considered
inconsistent with Section 64 VA of the
Actasindicatedin the Charge. However,
itisnoticed that out of Rs 184.87 Crores
an amount of Rs 161.36 Crores was
adjusted to share capital during 2010-
11. Taking cognizance of Life Insurer
adjusting Rs 161.36 Crores towards
share capital, the Authority noticed
that the revised solvency ratio works
outto1.04.

The Authority is already seized with the
matter and the solvency position of the
lifeinsureris being examined and dealt
with separately. Hence, no charges are
pressed here.

18. Charge 18: Outstanding provision for
funding of future premium is not shown
in the financials in respect of death claim
under Met Magic plan. Unit balances
under these policies were being nullified
when claim is approved, though the plan
has inbuilt premium waiver benefit -
Violation of Regulation 8 of IRDA
(Protection of Policyholders Interests)
Regulations, 2002.

Decision: The Company submitted that
the system was rectified in November
2010 and all the claims have been
processed as per Terms and Conditions of
the Policy. It also submitted that as the
first maturity payout falls due only in
March, 2019, there is no impact on the
interests of policyholders. Taking into
consideration the submissions of the
Insurer charges are not pressed and the
Insurer is directed to strictly comply with
the provisions of Regulation 8 of IRDA
(Protection of Policyholders Interests)
Regulations, 2002.

19. Charge 19: The Death claims are
registered with delay, resulting into

variation in fund value as on date of death
intimation and date of registration of
death claim in the systems. Hence true
picture of unit fund on any particular date
is not considered - Violation of 10.6.2 of
ULIP Guidelines & Violation of IRDA
(Protection of Policyholders Interests)
Regulations 2002 & Point no. 3 (b) of
Annexure - 1 of Corporate Governance
guidelines (Circular No.
IRDA/F&A/Cir/025/2009-10 dated 05
August, 2009).

Decision: The Company confirms that the
issue was identified in August 2010 itself
and that the actual eligible fund values
were paid to the claimants though there
were differences in the dates. As Insurer
submitted having taken remedial
measures and ensured the settlement of
eligible fund value the charges are not
pressed. However, the Insurer is advised to
put in place effective operational
procedures in order to protect the
interests of policyholders.

20. Charge 20: As per policy conditions in
case of death during grace period charges
other than policy allocation charges are
recoverable. However, while settling
death claim under ULIPs, if death occurs
within the grace period, Insurer is unduly
collecting ‘premium allocation charge’ -
There is an inconsistency in the policy
wording vis-a-vis the File and Use
whichisinViolation of File & Use.

Decision: The insurer submitted that
recovery of due premium in the grace
period of the policy is in accordance with
the approved terms and conditions of the
File and Use. On examining the
submissions of the Insurer vis-a-vis the
File and Use itis observed that, the Insurer
is entitled to recover all the charges
relevant to the policy contract. However,
the practice of Insurer recovering the
overdue premium and adding the
investible amount to the fund value is an
operational practice which deserves to be
revisited, as Insurer is only entitled to
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recover the overdue charges, but not the
entire premiums. Hence, Insurer is hereby
directed to put in place operational
procedures in accordance to agreed terms
and conditions. Insurer is also directed to
maintain consistency in the terms and
conditions of policy document with that of
File and Use cleared by the Authority.

21. Charge 21: Free Look Cancellations
entertained for reasons other than
disagreement with the terms and
conditions of the policy contract. Further,
in case of free look cancellations and
subsequent issue of new policies, insurer
is writing back the difference between the
fund value under cancelled policy and
premium amount under new policy to
‘Met-life’ account and no deduction
towards stamp fee or mortality charges is
made. This is in violation of the
provisions of Regulation 6(2) of the
IRDA (Protection of Policyholders’
Interests) Regulations, 2002.

Decision: Insurer submitted that keeping
in view the customer’s interest free look
cancellations for reasons other than the
disagreement with terms and conditions
considered on an exceptional basis. As
regards adjusting free look cancellation
funds internally insurer informs that to
retain the customer, certain
administrative charges are waived off as
part of the customer grievance redressal
best practice and these exceptions are
duly approved by designated Managersin
Customer’sinterest. From the submissions
of theinsurer itis noticed that the number
of free look cancellations for the reasons
other than disagreement with the terms
and conditions though not significant,
entertaining such requests may only lead
to possible market mis-conduct. As
regards practice of allowing exemptions
from the recovery of stipulated chargeson
exercising the Free Look Options, it is to
mention that this practice may adversely
affect the interests of policyholders that
are continuing the policies. Based on

submissions that the deviations on Free
Look were only on exceptional basis in the
interest of consumers, charges are not
pressed. However, Insurer is advised to
ensure compliance to Regulation 6 (2) of
IRDA (protection of policyholders’
interests) Regulations, 2002.

22.Charge 22: TheInsurerisin practice of
crediting back the units redeemed on
surrender / partial withdrawals after
execution of such requests, giving scope
fora possible market arbitrage - Violation
of Fileand Use.

Decision: The Insurer submitted that as
part of customer retention and service
strategy it emphasizes the long term
benefits of insurance policy and due to
this there were instances where
customers have chosen to take fresh
policies or have reconsidered their
decision of surrender / partial withdrawal.
On examining the submissions itis stated,
that, any effort of the insurer to retain the
policy holders shall be before the
execution of a policy holder’s request, as
the procedure of remitting back the
surrender / partial withdrawal amount
may let some policyholders take an undue
market arbitrage at the cost of continuing
policy holders. However, keeping in view
the submissions as also the number of
cases the matter is not pressed and the
Insurer is directed to ensure strict
compliance to Fileand Use at all times.

23. Charge 23: Insurer is registering
deferred assignments based on
declaration for deferred assignment
effective from the deferred date -
Violation of Section 38 (2) of Insurance
Act,1938.

Decision: Insurer submitted that the
deferred assignment is nothing but a
conditional assignment permissible
under Section 38 (7) of the Actand that no
complaints are received from the
customers. As against the submissions of
the insurer, it is to state that deferred

assignment cannot be treated in line with
conditional assignment as defined under
section 38 (7) of Insurance Act, 1938.
Keeping in view the submissions of the
insurer that there were no grievances
received, the charges are not pressed.
However the insurer is cautioned to
ensure compliance to Section 38 of
Insurance Act,1938.

24. Charge 24: Top up premium remitted
atvarious offices of the insurer is unitized
at head office. Delay is observed in
unitizing the premium received and also
backdated NAV is used in case of top up
premium collected - Violation of point no.
10.6.1 of ULIP gquidelines dated
21.12.2005.

Decision: Insurer submitted that Top-ups
are collected through various sources and
due care is taken to ensure compliance to
ULIP guidelines, but in stray cases if there
is a delay due to internal reasons the
customer is compensated for the NAV loss.
On examining the submissions it is
noticed that the company admitted the
gaps in the procedures in place for
servicing the ULIP policy holders. Though,
the absolute number of cases (41in 2007-
08 to 732 in 2010-11) are on rise, the
quantum of monetary compensation (Rs
0.41 lacs in 2007-08 to Rs 4.56 lacs in
2010-11) remitted is not significant. While
there is enough scope for arresting the
operational gap when noticed in 2007-08
itself, the company sounds to be not
paying enough attention to fix the gap
thereby leading to increased number of
cases. Itis also noted that the company is
in practice of making the monetary
compensations from Policyholders’
Account, which is considered as
unjustified.Itis desired thatany monetary
compensation to the individual
policyholders as a result of systemic
failures shall flow from Share Holders
Account. Taking into consideration the
submissions and the volumes of
instances, I caution the Insurer for not



putting in place appropriate policy service
measures commensurate with the
volumes of the business and charges are
not pressed. Insurer is also directed to put
in place measures for timely allocation of
units in respect of all ULIP policies by duly
complying with the applicable and
relevant ULIP guidelines. The Insurer is
also directed to make any such monetary
compensation hereafter from the
shareholders account, but not by debiting
policy holders’ account.

25. Charge 25: Statement of account
shows adjustments which were made for
correcting over statement/
understatement of units as observed in
the internal audit report. Due to these
errors in unit statements, insurer has not
sent the annual unit statements to
policyholders - Procedures in place are
notin the interest of policy holders and
non submission of unit statements also
a violation of point no. 14.3 of ULIP
guidelines dated 21.12.2005.

Decision: Insurer admits that there was a
limitation in the earlier Policy Admin
system which was identified in 2007 and
that it has corrected over 60,000 account
statements and sent across the same to
customers. Insurer also submitted that
effective September 2010 the periodic
account statements are being sent for the
Unit Linked Policies. On examining the
submissions of the insurer, it is noticed
that there are severe operational lapses
under Unit Linked business. The
non-issuance of Unit account statements
is not in conformity with point no. 14.3 of
the guidelines on unit linked products. A
similar procedural lapse is also noticed in
Charge 16 above. The audit directed in the
said dedision shall also cover the policy
servicing deficiencies revealed here. In
light of regulatory actions taken therein,
no chargesare pressed again here.

26. Charge 26: It is observed that
Finandial Planning Consultants (FPC) who
are full time employees allotted to

intermediaries for business support are
soliciting the business on behalf of the
intermediaries basing on the lead /
referral provided by the corporate agents
and Brokers. The Advisor / Agent report is
being given by the FPCand countersigned
by the Lead generator or Referral provider
(whois nota licensed entity). Commission
is paid to Intermediaries on policies not
sourced by them - Violation of 40 (2A) of
theInsAct.

Decision: Insurer submitted that FPCs are
appointed to provide technical support
and training, mentoring and handholding
the Intermediary staff with no role to play
in the solicitation of the business and that
the Business solicited by Corporate Agents
and Brokers used to get captured through
the FPC code mentioned on the
application forms. On examining the
submissionsitis noticed that theinsureris
employing the FPCs for facilitating the
insurance business of the intermediaries
by deploying at the offices of the
intermediaries.Considering the
submissions, no charges are pressed and
the insurer is directed to comply with the
provisions of Section 40 (2A) of the Act.

27. Charge 27: Insurer engaged the
services of Individuals and Corporates /
firms on an “exclusive basis” as
“Consultants (CBM)”, to identify, recruit,
train, mentor and develop finandial
advisors (FAs). It is observed that the (BMs
are involved in the process of solicitation
and procuring theinsurance business (BM
is remunerated as a percentage of the
commission earned by the individual
Agents resulting into overriding
commission. It is also noticed that the
some of the (BMs are the licensed
intermediaries of other life insurers -
Violation of Section 40 (2A) and 42 D (8) of
the Act and IRDA Circular No.
IRDA/CIR/010/2003 dated 27/03/2003.

Decision: The insurer submitted that the
(BMs are engaged only to identify and
groom the Financial Advisors and they are

not allowed to solicit the business. It also
submitted that (BMs are paid
remunerations for their services, which
include agent activisation, training,
infrastructure support etc. It also states
that in most instances, the (BMs have
unknowingly signed on the documents
which were supposed to be signed by the
licensed insurance intermediaries. From
the chargesitis noted that the CBMs were
engaging in solicitation & procuring
business, and also giving Moral Hazard
Reports which is not acceptable business
practise. From the submissions of the
insurer it is also noticed that out of total
1430 (BMs there were 291 (BMs who are
licensed insurance agents of other
insurers. Thus the Insurer did not put in
place effective measures to carry out the
required due diligence while engaging
the business partners. I consider the
charge as a serious violation of Section 40
(2A) and 42 D (8) of the Act and IRDA
Gircular No. IRDA/(IR/010/2003 dated
27/03/2003 accordingly in powers vested
under section 102 of the Act a penalty of
Rs 5,00,000 (Rupees Five Lakhs Only) is
imposed. Insurer is also cautioned to
ensure adherence to the statutory
provisions and circular referred herein.

28. Charge 28: The Insurer has engaged
the services of unlicensed individuals and
Corporates for soliciting and procuring
insurance business. During 2009-10,
Insurer engaged the services of around
3830 entities as Referrals, Lead Generators
and Database share partners and paid Rs
5 Crores as remuneration. It is observed
that all these entities are involved in lead
generation. And Insurer continued such
relationships and obtaining leads /
referrals even after the issuance of IRDA
(Sharing of Database for Distribution of
Insurance Products), 2010 and IRDA
(Insurance Advertisements and
Disclosure) (Amendment) Regulations,
2010. These are in Violation of Section 40
(2A) and 42 D (8) of the Act, IRDA Circular
No. IRDA/CIR/010/2003 dated
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in the air

27/03/2003 Circular
IRDA/F&I/CIR/DATA/091/06/2010 dated
10th June, 2010 & Regulation 14 of IRDA
(Sharing of Database for Distribution of
Insurance Products) Regulations, 2010.

Decision: Insurer submitted that there
were some partners signed up under Data
Base sharing arrangement with an
understanding of providing it leads and
that in some instances the Lead
Generators inadvertently signed the
application forms. Insurer further
submitted that this has been taken note
and the process correction has been
effected. As regards continuing the lead
generation agreements, Insurer
submitted that such agreements were
continued, in accordance with the
guidelines, with only those entities, which
are eligible to be converted into referrals
inits assessment based on the guidelines.
From the submissions it is noticed that
that the company has in place around
1000 individuals as referrals who were
paid (in Crores) Rs 2.13 (in 2007-08), Rs
3.80 (2008-09), Rs 3.14 (2009-10) and Rs
2.41(2010-11)andaround 170 entities.

Considering the submissions of the
Insurer that these arrangements have
been terminated, charges are not pressed.
However, Insurer is advised to ensure
compliance to IRDA (Sharing of Database
for Distribution of Insurance Products)
Regulations, 2010.

Asregards the charge of referrals soliciting
insurance business, the submissions of
the insurer that they were inadvertently
signed the proposal formsis considered as
highly untenable and I observe that these
unlicensed individuals / entities involved
in the solicitation of insurance business
against statutory and regulatory
provisions. However, as a penalty is
already imposed for a similar observation
at Charge No. 27, charges are not pressed
here again. The Insurer is warned for not
having in place effective operational

procedures to fix the possible gaps.

29. Charge 29: Remunerations apart from
commissions are paid to Corporate
Agents, Brokers, Referral and Data sharing
partners. It is noticed that Insurer is
floating contests for the Referral Partners
and expenses are incurred. Violation of
Section 42 D (8) of the Actand payment of
amounts on contests to referral partnersis
in violation of referral circular
IRDA/Cir/004/2003 dated 14.02.2003.

Decision: The insurer submitted that the
contests are for employees of partners
and also for referral/Database sharing
partners to motivate for more number of
leads.From the submissions it is noticed
that various amounts are paid to the lead
generators as incentives i.e. during 2007-
08 - Rs 1.09 Cr, during 2008-09 - 1.82 (r
and in 2009-10 - Rs 1.80 Cr. Life Insurer
also submitted that no direct incentive
payments were made to channel
partners.

As regards payments other than
commission payable to licensed
distribution partners it is observed that
the following payments are made to the
distribution partners referred hereunder
during the respective financial years.

As noticed, the extent of Other Payments
made, as a percentage on First Year
Premium and Single Premium, to the
Corporate Agents referred herein were

quite substantial. On examining I consider
that these payments are in no way
reasonable and also notin commensurate
to the First Year premium income / single
premium income generated.

On analytically examining the
submissions of the Insurer, I conclude that
the above referred Other Payments made
by the Insurer to the Corporate Agents
referred therein are completely in
violation of Section 40 A of Insurance Act,
1938 and pointno. 21 of Corporate Agents’
Guidelines (Circular No.
017/IRDA/Circular/CA Guidelines/2005
dated 14th July, 2005). It is observed that
there are 5 instances of such wrong
payments and the Authority concludes
that these Five instances are of wrongful
paymentand thus the Authority imposes a
penalty of Rs.5 lakhs for each instance
amounting to a total of Rs.25,00,000
(Twenty Five Lakhs only) under provisions
of Section 102 of the Insurance Act.

The penalty referred herein is to be paid by
insurer without prejudice to the action
which the AUTHORITY would take against
the Corporate Agents who have by
receiving such payments also violated the
regulatory instructions, the onus of which
would equally lie oninsurer.

However, the payments made to certain
other Corporate Agents are considered as
a negligible percentage and hence, no
charges are pressed.

(Amount in lakhs)

Description 2008-09 | 2009-10 | 2010-11
1 Life Line - Corporate Agent
Other Payments (Advertisementand Publicity) 39.87 - -
% of Other Payments on FirstYr Premium 20% - -
2 Prime Time Promoters - Corporate Agents
Other Payments (Advertisementand Publicity) 2457 - -
% of Other Payments on First Yr Premium 23% - -
3 Axis Sales - Corporate Agents
Other Payments (Legal & Professional Charges) 254.16 321.45
% of Other Payments on First Yr Premium
+Single Premium 374% 2840%
4 The Karnataka Bank Ltd —Corporate Agent
Other Payments (Advertisementand Publicity) - - 906.52
% of Other Payments on First Yr + Single Premium - - 13%



As regards payment of incentives to
Corporate Agents and Brokers, Insurer is
directed that no payments shall be made
to any person who is not licensed to solicit
the Insurance business.

As regards payment of incentives to
employees of referral partners, the Life
Insurer incurred Rs6,23,128 (2007-08),
Rs53,23,481 (2008-09) and Rs42,33,496
(2009-10) towards incentives to
employees of M/s Axis Bank and Rs
59,05,000 (2008-09) and Rs 19,15,300
(2009-10) to the employees of M/s
Barclays, both referral partners.

In addition to incentives, Rs 30,05,000 is
paid to M/s Axis Bank, referral partner,
towards Communication Expenses,
Facilities Expenses and Advertisementand
Publicity during 2009-10. Payments of
these nature to the referral partners which
arein addition to referral fee, is a violation
of IRDA Gircular No. IRDA/CIR/010/2003
dated 27/03/2003. Hence, in powers
vested under Section 102 of the Act, a
penalty of Rs 5,00,000 (Rupees Five Lakhs)
is imposed and the Insurer is advised to
abide by the statutory and regulatory
provisions while engaging business
partners for the purpose of solicitation of
insurance business. Insurer is also advised
to ensure compliance to IRDA (Sharing of
database for distribution of the insurance
products) Regulations, 2010.

30. Charge 30: Insurer has sold the Group
insurance through Corporate Agents. The
insurer has not verified the corporate
agents’ compliance to Group guidelines,
2005 during inspections on Corp Agents -
Violation of circular
IRDA/CAGTS/CIR/LCE/093/06/2010 dated
June07,2010.

Decision: The Company has submitted
that this was inadvertently missed out
during the Corporate Agents’ inspection
done in September 2010 and reiterates
that Employer — Employee business
procured is strictly in accordance with the

Group Guidelines. The Company further
confirms that it has complied with the
circular: IRDA/CAGTS/CIR/LCE
/093/06/2010 dated June 07,2010 during
the annual inspection carried in 2011. In
light of the submissions, charges are not
pressed.

31. Charge 31: Insurer is covering risk
without collecting required premium on
due date in respect of new additional lives
added during currency of the Group policy
- Violation of Section 64 VB of Insurance
Act,1938.

Decision: Insurer submitted that Member
Addition/Deletion for a group policy
happens throughout the policy year and
that indents are raised calling for the
balance premium, for additions where
sufficient premium balance is not
available in the group suspense. It also
submitted that there is complete control
onnon settlement of claims to these set of
new members in respect of whom
premiums are to be received and which is
also notified to the Group Policy Holder. It
also submitted that Group Insurance
Policies are adjustable policies under Rule
59 of Insurance Rules, 1939; specific
relaxation is available from the
applicability of Section 64 VB of the Act.

From the submissions as also from the
charge, it is noticed that the insurer is
extending the GI coverage and then
informing the MPH to remit the premium
which is in violation of Section 64 VB. The
insurer’'s submission that the Group
polices are adjustable polices under Rule
59 of Insurance Rules 1939 is not
acceptable as Rule 59 does not apply to
Group Life Insurance and hence specific
relaxations to the provisions of Section 64
VB are not available. However, based on
submissions that prudence is exercised
while settling the claims the charges are
not pressed and Insurer is advised to
ensure receipt of premium before
commencement of risk in compliance to
Section 64 VB of Insurance Act, 1938 in

respect of all Members of all Group
Insurance Policies.

32. Charge 32: It is observed that Insurer
is settling death benefit to the Group
Master Policyholder in non-employer-
employee cases in respect of ‘Group Term
Insurance Policies - Violation of Clause (-7
of Group Guidelines, 2005.

Decision: The insurer submitted that the
Group Policy Holder (GPH) happens to be
the nominee in all the policies, as the
Insurance coverage was given against the
loans sanctioned by GPH to their
members. It also submitted that the Claim
payments under such policies made to
the master policyholder were in line with
the F&U as approved by the authority for
the product Met Loan Assure. On
examining the submissions it is noticed
that the practice of insurer issuing claim
cheques in favour of Master Policy Holders
of various unorganised groups is not an
acceptable practice. In the absence of non
settlement of claims in favour of the
beneficiary of the group insurance policy
the finandial interests of the dependents
of the deceased policyholders may be
jeopardised.In light of thisIfind thatthere
is a violation of Clause C (7) of Group
Insurance Guidelines and hence, under
powers vested under section 102 of the
Act, a penalty of Rs1,00,000 (Rupees one
lakh only) is imposed. The Insurer is also
hereby directed to ensure compliance to
Clause 7 of Group Insurance Guidelines
dated 14thJuly, 2005.

33. Charge 33: The Insurer has neither
carried out any surprise inspection of the
books and records of the Group organizer
or manager at least once a year nor
obtained a certificate of such compliance
from the auditors of the Group organizer -
Violation of Clause 11 of Group
Guidelines, 2005.

Decision: Insurer submitted that it has
commenced the process of carrying out
the surprise inspection and obtaining
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auditors certificates from Group Policy
Holders. In light of this the charges are not
pressed. However insurer is advised to
ensure compliance to Clause 11 of Group
Guidelines, 2005 hereafterin respect of all
its Group Insurance Business.

34. Charge 34: Insurer has entered into
Referral agreement with Axis Bank for
marketing and also entered into a service
level agreement with Axis Sales for
administration of the Group Product
covering the borrowers of the Bank and
paid referral fee/ administration fee @
10% of the single premium received -
Violation of Clause B-2 of Group
Guidelines, 2005.

Decision: Insurer submitted that it has
paid referral fee to Axis Bank in terms of
referral agreement entered in terms of
Referral Circular dated 14th February,
2003 issued by IRDA and that the referral
agreement is not exclusively for
marketing group insurance policies
hence, Clause B (2) is not applicable. As
regards the Service Level Agreement with
Axis Sales it submitted that the agreement
is an independent service agreement for
provision of services such as
administration, complaint handling,
provision of management etc. Hence, the
compensation is in consideration of the
services. I consider the submissions of the
insurer as not acceptable since the Group
Insurance Guidelines issued on 14-July-
2005 supersede the referral circular
referred by the Insurer. Hence, there is no
case to let the referral partner receive
referral fee on Group Insurance Business.
From the submissions it is noticed that
Met Life paid Rs 1,58,02,000 as referral fee
during 2008-09 in respect of 2 schemes
covering 7476 lives, which is considered
as a wrong payment and in violation of
Clause B (2) of the Group Insurance
Guidelines. Hence, under powers vested
under Section 102 of the Act, I hereby
impose a penalty of Rs 5,00,000 (Rupees
Five Lakhs Only) for this violation.

As regards payment of administrative fee
to Axis Sales, the submissions of the
insurer thata service provider, Axis Sales, is
engaged for administration of group
insurance business is examined. It is also
noticed that Axis Sales which is the
subsidiary of Axis bank, was paid Rs
2,54.16,031 in respect of one scheme
covering 4585 lives on a total premium of
Rs 18,06,02,020, which works out to
approximately 14%. On analytically
examining, I observe that since Clause C -
4 prohibits reimbursement of
administrative expenses to the Master
Policy Holder; the Insurer ingeniously
entered into agreement with Axis Sales. I
also observed that all the functions for
which the said agreement was stated to
have been entered with Axis Sales are
what a prudent insurer is supposed to
discharge in house. In light of this, I am
constrained to warn the Insurer for not
following Clause C (4) of Group Guidelines
by spirit and direct the Insurer to be more
prudent and maintain prudent business
principles by adhering to regulatory
instructions by letter and also by spirit.

35. Charge 35: Insurer has engaged the
services of several consultancies for
valuation of Gratuity/ Superannuation /
Leave encashment benefits which
actually is the responsibility of the
trustee/employer. The insurer is meeting
the cost of the valuation unduly. Violation
of Section 41 of Insurance Act, 1938

Decision: Insurer submitted thatit cannot
be construed as a rebate to any particular
policy and the services were provided to
both prospective and existing clients as
part of the general services to facilitate
actuarial valuation. It also states that its
Board has directed to compete on the
strength of ‘services’ and ‘education’ to
the customers in general including the
customers who might choose other
insurers. Taking into consideration the
submissions, no charges are pressed.

36. Charge 36: The insurer has issued
some policies under “Employee-
Employer” scheme, even where the
percentage of holding of the employee
(insured) & his family members exceeded
5% of the share capital of the
company/firm. Violation of Life Council
guidelines dated 12th October, 2007.

Decision: Insurer submitted that it has
instituted process controls to implement
adherence to the recommendation made
by the Life Council on the Employer -
Employee Schemes. It also submitted that
where several employees are being
proposed for insurance while some of
them may hold higher than 5%
ownership the intent of the employer is to
provide benefits to a group of eligible
employees, based on their individual role
and contributions, hence considered
insurance after due discussions with Chief
Underwriter. It also submitted that
issuance of such policies may be treated
as non adherence to a non-mandatory
governance guideline of Life Council, and
not a regulatory violation. On examining
the submissions the charges are not
pressed. However, the submissions of the
insurer that Guidelines of Life Council are
not binding is not acceptable, as the
objective of bringing out such guidelines
by Life Council is to bring in orderly
discipline amongst all members of the
council and to avoid a regulatory
intervention. As a member of the Life
Coundil, the Insurer is expected to follow
the guidelinesissued by the Life Council.

37.Charge 37:Itis prescribed in the IRDA
circular dated 30.01.2006 that “where the
premium on the life of a partner is paid by
another partner or by the partnership
firm, the scope of cover is not wider than
term assurance”- the insurer has issued
few such policies. Violation of Cir
n0.036/IRDA/Life/Jan-06 dated 30.01.06.

Decision: Insurer submitted that the
policies referred in the charge were not
partnership policies but “Employer-



Employee” policies where the proposed
held less than 1% ownership. Considering
the submissions of the insurer the charge
isnot pressed further.

38. Charge 38: In some of the cases the
projected income and status profile of the
prospect is not matching and remittances
through multiple DDs, similar profiles
were observed - Violation of 3.2(ii)(a)(3)
AML Guidelines.

Decision: The insurer submitted that it
has a well defined Board approved AML
policy with adequate operational controls
inplace and all such cases are reviewed for
reporting as per the guidelines issued by
the authority. Considering the
submissions the chargeis not pressed.

39. Charge 39: Wrong categorization of
policies with urban addresses as Rural. In
the case of the social sector obligations, it
is observed that, there are number of
policies in which the occupation of Life
Assured / Policy Holder is not covered
under the definition of social sector.
Violation of Requlation (c) (d) (e) (f) (h)
of IRDA (Obligations of Rural & Social
sector) Regulations, 2002.

Decision: Insurer submitted that
subsequent to IRDA inspection the rural
/social sector data was reviewed and
reclassified to rectify the wrong
classifications. Post reworking the rural
sector numbers reported for the year
2008-09 was dropped by 0.69% to
18.64% from 19.33% originally reported.
The Insurer requests for considering the
year 2008-09 as 07th year of operation for
reckoning rural and social sector
obligations taking in to consideration
IRDA (Rural and Social Sector Obligations,
04th Amendment) Regulations, 2008
notified onJanuary 25, 2008.It requests to
consider 06th August, 2001 as the year of
commencement of operations.

At the outset itis clarified that as per 04th
Amendment Regulations notified on 25th
January, 2008 the insurer is exempted

from Rural and Social Sector obligations if
the Insurance Company commences
operations in the Second half of the
Financial Year. As per the submissions,
considering 06th August, 2001 as the year
of commencement of operations, 2008-
09 has to be reckoned as eighth year of
operations, hence the insurer has to fulfil
19% of total policies written direct as per
Regulation 3B of IRDA ( Rural and Social
Sector Obligations) Regulations.

From the submissions and the chargesitis
noticed that there is no management
focus as regards the rural and social sector
obligations. On considering the
submissions it is directed that the Insurer
shall put in place effective operational
procedures to capture the accurate datain
respect of Rural and Social Sector
Obligation. And the Insurer is also
cautioned to ensure data accuracy while
complying with rural and social sector
obligations.

From the revised data it is now noticed
that the Insurer has completed 18.53%
policies as rural policies as against a
targeted percentage of 19% in the
financial year 2008-09 thus, marginally
fell short of the mandatory norm by
0.47% and the Insurer has violated the
rural norms for the year 2008-09,
accordingly a penalty of Rs 5,00,000
(Rupees Five Lakhs Only) is imposed in
terms of Section 105 B of the Act.

40. Charge 40: Cumulative cheques are
collected from its business partners
towards the premiums in case of rural
policies. Letters are collected from the
policyholders acquitting its responsibility
until premium reached the Insurer. It is
noticed that the average TAT for remitting
the premiums at the offices of Insurers is
quite long - Violation of Section 64 VB of
the Act.

Decision: The insurer submitted that
there is a practical difficulty in transit or
collection of cash in case of rural business

and as an exception; Cumulative cheques
are collected to promote the rural
business. It also submitted that since
premiums are collected in advance there
is no violation of Section 64VB of the Act.
With regard to collecting letters from the
policyholders, it submitted that since the
distributing partner is acting as an agent
of customer in order to make him aware
and keeping in mind the interests of
customer the letters are obtained. Insurer
also submitted that it will not encourage
premium collection in cash by
intermediaries and specific provisions
were in place in respective agreements
while engaging intermediaries and that
this practice of obtaining customer
declaration has been discontinued since
December, 2010.

The submissions of the insurer that the
premiums were allowed to remit in
consolidated form owing to the difficulty
cannot be considered as valid, as the
procedure lacks operational scrutiny to
examine the veracity of the actual
remittance of premiums by the life
assured / policy holder. It may also leave a
scope for potential premium funding by
the third parties. In light of this the Insurer
is directed to ensure the remittance of
premiums by respective policyholders /
authorised representatives in accordance
to the terms and conditions of the policy
contractand charges are not pressed.

As regards, delay in remittance of
premiums at the offices of Insurers, on
examining the submissions it is noticed
that the average Turn around Time for
remitting premiums at Insurer’s office
was around 5 - 7 days, which is
considered quite significant and a
conclusive evidence that procedures are
notin place to comply with the provisions
of Section 64 VB of the Act, which is
regarded as a serious violation effecting
the finandial interests of policy holders. I
consider the submissions of the Insurer
thatas premiums are collected in advance
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there is no violation of Section 64VB of the
Act, as gross misinterpretation of the
provisions of Section 64 VB (4) in
accordance to which the insurance agent,
when collecting premiums on behalf of an
insurer shall remit the same within 24
hours of the collection. There seems to be
no remedial measures initiated by the Life
Insurer to comply with these provisions,
though the Insurer was aware of these
delays way back in the year 2007-08.
Hence under powers vested in Section 102
of the Act, a penalty ofRs 5,00,000 (Rupees
Five Lakhs only) is imposed. Insurer is also
directed to ensure compliance to
provisions of Section 64 VB of the Act.

Regarding collecting the letters from
policyholder acquitting the responsibility
of the Insurer till premiums reach office,
based on submissions that it has
discontinued the practice no charges are
pressed.

41. Charge: 41: Insurer has not put in
place necessary MIS through generation
of various exception reports covering
critical areas of operations - Violation of

point no. 12 of R2 form of IRDA
(Registration of Indian Insurance (o)
Regulations and Point no. 6 of Guidelines
on Corporate Governance dated 05th
August, 2009.

Decision: Insurer has confirmed putting
in place business process management
capability as early as in 2009 and further
explained that there is a Governance
structure to report the exceptions in the
process. Considering the submissions the
chargesare not pressed.

42. Charge: 42: The corporate guidelines
issued by the authority calls for a
company secretary to be nominated by
the board to oversee the compliance of
these norms on an ongoing process. The
insurer has not complied with this
requirement - Violation of Guidelines on
Corporate Governance dated 05th
August,20009.

Decision: Insurer submitted that the
specific nomination of the Company
Secretary by the Board has been made at
the meeting held on 11th March 2011.

Based on submission no charges are
pressed.

Accordingly, in exercise of the powers
conferred upon me under the provisions
of the Insurance Act, 1938, I hereby direct
the insurer to remit the penalty of Rs
76,00,000 (Rupees Seventy Six lacs only),
by debiting share holders’ account, within
a period of 15 days from the date of
receipt of this Order through a crossed
demand draft drawn in favour of
Insurance Regulatory and Development
Authority and payable at Hyderabad
which may be sentto Mr.V Jayanth Kumar,
Joint Director (Life) at the Insurance
Regulatory and Development Authority,
3rd Floor, Parisrama Bhavan, Basheer
Bagh, Hyderabad 500 004.

Insurer is also advised to confirm the
compliance in respect of all directions
referred in this order within 15 days from
the date of receipt of this order.

(J Hari Narayan)
Chairman

Ref:IRDA/Life/Cir/Mis¢/229/10/2012

Referral applications filed under IRDA
(Sharing of Database) Regulations, 2010

Consequent upon notification of IRDA
(Sharing of Database) Regulations, 2010
all the Insurers have been filing
applications for approval of referral
entities from the Authority. The
processing of applications is being done
through Referral Portal designed by the
Authority since November, 2010.

On recent review of the Referral Portal it is
found that-

« Numerous applications are pending
with the Insurers ie., they are not
attending to the applications for up to
more than one year

« Insurers are not uploading referral
agreement copies with the approved
entities in the portal even after the
Authority’s approval i.e, some are
pending for more than 21 months
from the date of approval.

Henceitis not possible for the Authority to
know how many agreements are actually
effected. If the time frame exceeds a
certain period and falls in the next
financial year, all such applications i.e.,
pending/approved need to be evaluated
afresh by the Authority.

In order to avoid this, it has been decided
to prescribe time limits for each of the
following cases. All the Insurers are
required to comply with the same failing
which the applications are deemed to be

Date:08-10-2012

“Withdrawn” by the Insurers.

» Insurers are required to resubmit the
pending applications after submitting
their remarks/responses for the
queries/requirements raised by the
Authority within three (3) months
from the date of
queries/requirementsand

e Insurers are required to execute
referral agreements with the
approved entities within three (3)
months from the date of approval by
the Authority

This circular comes into effect
immediately.

Member (Life)
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The Continuing Conundrum

- Health Insurance

‘There is a certain enigmatic quality about Health insurance business in that while on one hand

there is discernible growth, there are increasingly steep loss ratios on the other!” exclaims

the provision of basic health needs

to the population, it could emerge
that in various countries, it is the
government that provides some form
or the other of having in place a
mechanism to cater to the basic needs
of its people. In several countries of the
third world, however, this provision may
not be a very significant one - owing to
their large populations as also the
priorities in the deployment of their
means. In a country where
fundamentally the health and hygiene
levels need a lot of improvement, itis all
the more essential that the state should
be the greatest provider of basic
services, but alas, there are constraints
on the way!

Ifone were to take a global survey of

It has been reiterated time and again
thatif the better resourced citizens fend
for themselves somehow or the other
(particularly in economies with a large
chunk of the population not having the
means to see beyond the very basic

necessities of life), the government can
stay focused on the economically
under-privileged sections. It has been
one of the most hotly debated topics in
the Indian domain, irrespective of
whoever is holding the seat of power.
One should admit that a lot of ground
has been covered over the decades -
especially in fighting such evils as small-
pox, polio etc. However, if provision of
good health to its subjects is the
avowed objective of the state, we are far
from the mark unfortunately.

At a time when medical calamities are
striking the society at a hitherto
unknown reqgularity, and medical
inflation always occurs at a rapid pace; it
would make better sense for one to
provide for some form of readiness to
face the eventualities. Insurance that
serves well as a risk transfer tool should
be the first option for the average
citizen to ensure that his or her medical
needs are well managed. The steady
increase in the levels of Health

‘Health Insurance'

in the nextissue...

insurance business over the last few
years in the Indian insurance domain
would tend to indicate such a progress.
But the fact that an unbelievably high
percentage of the total medical
expenses of the country are still ‘out of
pocket saysitall.

Looking at it from the other side,
although there have been higher levels
of business acquisition in the segment
progressively; insurers have been
indicating an inexplicable growth in the
claim ratios of the portfolio. Should it be
deemed to infer that this is indicative of
a high degree of adverse selection?
Partially yes; and further augmented by
the high incidence of Health insurance
frauds that are taking the sheen out of
the business growth. Stakeholders
should quickly identify ways to tackle
this malady before it assumes
MONSLrous proportions.

‘Health insurance’ will be the focus of
the nextissue of the Journal.
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Growth of Marine Insurance Business

- Post-detariffication

insists that apart from the unique challenges associated with Marine insurance, several

basic principlesin the designing of insurance contracts owe their origin to this class.

Majesty of Marine Insurance:

ttheinternational level, the laws of

Marine insurance were derived

from the decisions of the courts
and treatises of text writers, until 1906. It
was in 1906 that the laws and the legal
principles governing the Marine insurance
contracts were codified in the now famous
Marine Insurance Act 1906 in the U. K. In
India this Act has been copied wholesale
and enacted, as the Marine Insurance Act
1963. The passage of this Act has become
aninsurance pinhead forjudging the legal
basis of almost allinsurance contracts. The
principle of indemnity is at the core of the
Act, and so are the other fundamental
principles relating to most insurance
contracts.

Internationally, the growing professional
trend has been to link Marine (Hull)
business with business relating to
‘energy’, as highly specialized portfolios.
Both the segments are gaining increasing
sophistication. Just as in the case of Hull
insurance, a number of floating units in
the seas are insured under ‘Energy’
portfolio. The underwriting of both the
portfolios is now a highly complex
business.

The Indian Marine Insurance Act 1963
covers legalese for the insurance of cargo,

hull and freight, as the main subject
matters of insurance. Marine insurance
(cargo) covers transit risks to property,
carried across seas, land and skies; in case
of Hull insurance, it covers ships and
designated liabilitiesin respect of a variety
of related risks. Freight insurance is
another cover.

By transacting this complex Marine
insurance business, insurers have made
their biggest contribution to promote
global trade and commerce, as the marine

The principle of
indemnity is at the
core of the Act, and so
are the other
fundamental
principles relating to
most insurance
contracts.

policies issued are accepted, as un-
impeachable collaterals to the Letters of
Credit of the bankers. Insurers, therefore,
can truly be proud of the role they have
been playing for centuries, at the global
and domestic levels. It is also the oldest
form of insurance transacted. The Lloyd’s
of London has been a unique example of
suchan enterprise.

While the Marine Insurance Act 1963
establishes a legal framework for
transacting Marine insurance business,
the carriage of goods transported, by
various carriage modes, such as air, truck,
ships, railways etc. is further subjected to
various separate Acts governing the legal
liabilities of each such carrier. For
preservation of recovery rights, an insured
is necessarily required to be familiar with
all such legal provisions, which makes his
task frustrating. This task renders
transaction of Marine insurance business
more complex.

How have we fared?

How has the Indian Marine insurance
market fared since detarifficationin 2007?
This write-up argues, based on a statistical
analysis of the data collected (from the
Annual reports of the IRDA), that the
Marine insurance business in India has
been able to hold its own, keeping its



growth trends in parallel, along with the
overall market growth trends, unlike the
Fire and Engineering, which have been
subjected to savage attacks on price front.

e Marine insurance business has been
able to maintain its situational status,
at about 6% of the gross premium in
10/11, aslightdip from 6.5%in 06/07.
This is a formidable indicator of its
growing importance to the national
economy and trade. Marine business
has been a non-tariff portfolio for
long; and hence perhaps it did not
suffera severe price attack.

e In 10/11 the market gross premium
for Cargo was 1,520 cr and for Hull
1000 cr together making up to
2,520 cr. The public players’ share of
itwas 72%. The earned premiums for
the market amounted to 1,130 cr,
about 48% of the gross, and the share
of the public players was 75%. It is
evident that the public players have
been in the forefront of Marine
insurance business.

« (hannel-wise procurement of Marine
insurance business showed that 47%
of gross premiums came in ‘direct,
with brokers at 26% and individual
agentsat22%.

e Marine portfolio is not yet a meaty
portfolio to private players.
Transacting it needs technical
expertise of the highest standard. The
private players - fifteen of them now,
however, seem to be more wary of
writing Marine business. Their overall
Marine portfolio share to total gross
premium has dropped from 5.6% in
06/07 to 4% in 10/11, while for the
public playersithas grown from 7% to
7.2%.

« The public players have improved
their premiums by %665 cr, in a three-
year span, while the private players

It is an arguable issue
that it is the fierce
competition among
the public players that
is setting the tone for
unfair market
competition by almost
all players.

have achieved %227 cr growth over
the same period, from 06/07 to 10/11.

e The statistical analysis also reveals
that Marine business portfolio has
been, consistently, a loss making one,
for players of both the sectors. The
claim ratio for the public players, on
earned premium basis, has gone up
from 81% in 06/07 to 93% in 10/11;
and for the private players, it has
dropped from 112% in 06/07 to 82%
in10/11.

Private players are perhaps constrained in
their attempts to grow more Marine
business, by the huge reinsurance
capadity required to write it, and their
capital strength is relatively small. Out of
15 private players, only 6 players write
Marine business in excess of 40 cr. each,
outofatotal of Rs 717 crin 10/11. Each of
the public players writes more than 3300
cr, in a total of 1,820 cr. Thus, one can
even say that the competitive forces are
not all that severe in Marine insurance
business; anditis perhaps more restricted
to competition among the public players.

The above numberslead one to the logical
conclusion that despite the selective but
intensive competition, by way of a fewer
numbers of players pursuing their
premium growth in this portfolio, it is

mainly the public players, who are fiercely
competing in the market, by offering
uneconomic rates, to win Marine
insurance contracts, where construction
of new plants are involved.

This mindset, of quoting uneconomic
rates to procure business, at any cost,
must have logically crossed over to the
rating mechanism adapted to other
stand-alone Marine contracts, as Marine
underwriting is entirely done at the DO
levels. It is an arguable issue that it is the
fierce competition among the public
players that is setting the tone for unfair
market competition by almost all players.
Private players have a lot more to lose
than the public players, whose solvency
margins are under the protective custody
of the Govt. supplemented by inherited
assetsatlow prices.

Uneven spread of business?

The statistical analysis provides unique
insights of the growth states for marine
insurance. The Marine premium for the
market in 10/11 was 2,520 cr. Marine
cargo premium was<1,520 crand the Hull
was 1000 cr. Of this, the public players’
sharewas<1,800 crand that of the private
playersZ720cr.

The leadership role truly belongs to
Maharashtra. What comes as a surprise is
the fact that Maharashtra alone has
contributed nearly%1,000 cr (40%) to the
overall Marine premium 0f%2,520 cr.Ithas
also contributed over 55% to India’s Hull
insurance business at ¥550 ¢r out of
1,000 cr for India. Ranking next is Delhi
which chips in with 3290 cr, followed by
TNat%210 crand GujaratatI170 cr. These
four states, together, account for nearly
70% of the Marine marketin India.

These numbers show that the Marine
premium growth developments in India
are unevenly spread, from a geographical
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point of view. There is a lot more potential
to be exploited in the rest of the states.
Insurers in general do not seem to have
yetany strategic business views on how to
leverage Marine business in them, despite
the excellent past economic growth in
India. The influx of new players in the
market has notmade any difference to the
growth of Marine business. Perhaps it is
too complex to explain and to understand,
both for theinsurer and the customer.

Problemsin Cargoinsurance:

One of the mostintractable problems that
public enterprises face in realizing Cargo
claims is the compliance provision with
the 64 V B. Open policies issued with pre-
determined sum insured and requisite
premium thereon is neither monitored by
the insurer nor the insured. Insurers have
not found any mechanism to solve this
issue. The insurance ‘rules’ made by the
GOI giving numerous relaxations for
imports and exports, under the 64 V B,
seem to have beenall butforgotten. These
need to be revisited to protect the
customers’interests.

Drafting of the policy wording in
describing the nature of property insured,
how these are packed and in how many
packages the consignment contains
causes avoidable disputes on the nature
of packing at the time of claim processing.
It is in the interests of insurers to be as
specific as possible in describing the
property insured.

The second issue relates to the amount of
insurance specified in annual contracts,
which may get exhausted, with either of
the parties not monitoring the depletion.
These procedural issues create problems,
which both want to avoid; who should
take the lead? Since multiple transits may
be involved, insurers tend to put time
durations at each transit point, which
insured usually do not observe.

Recovery rights from carriers and
preservation of those rights by observing
proper procedures is another problem.
Lack of legal knowledge and expertise on
the part of insurers’ employees in
interpreting policy terms and conditions,
fairly and equitably, is another stumbling
block for the development of Marine
insurance.

Many insured prefer to leave insurance to
their suppliers and their consignees,
particularly in imports and exports, as the
replacements will cover any foreign
exchange currency differences. The moral
hazard of insurers is given more publicity
by word of mouth discouraging insurance
buying from localinsurers. For rail transits,
rail risk or owner risk, is of importance.
Insurers prefer that an insured must
insure goods subject to rail risk, so that
they act as recovery agents, after paying
the claim. Owner’s risk may entail a
rejection of claim, unless it has been
disclosed earlier.

A good deal of Marine claim processing is
riddled with numerous legal compliance
requirements to get a Marine claim paid,
which frustrates an uncomplicated

When interpreting
insurance contracts in
general for dispute
resolution, recourse is
often taken to
interpreting the
fundamental
principles of
insurance, as defined
in the Marine
Insurance Act.

insured. But then in no other portfolio,
other than in Marine insurance, has legal
compliance so much of importance and is
obligatory. Marine Insurance Act 1963 is
an Act wholly meant for its exclusive
transaction. There is no other portfolio of
insurance that has been so
comprehensively covered by legislation,
including Motor portfolio, except for one
segment -TP part. This makes Marine
insurance a unique branch of insurance.

Whatisinhibiting growth?

When the internal knowledge and
expertise of insurers is rather limited, it is
too much to expect the distributors of
Marine insurance products to be seen as
more familiar. Today, Marine insurance is
sold, more because of customer demand
for it rather than as an insurance product,
in an insurer’s armoury to be pushed for
sales. Since various types of cargo are
covered, with various type of packing,
insurers need to possess minute
knowledge of their inherent properties.
Each mode of transit has additional
enactments to comply, besides the Marine
Insurance Act.

When interpreting insurance contracts in
general for dispute resolution, recourse is
often taken to interpreting the
fundamental principles of insurance, as
defined in the Marine Insurance Act. Its
majesty and simplicity continues to
surprise and cause awe among most
professionals of insurance, yours truly
included. The Indian market has a long
way to go to exploit this branch of
insurance.

Any introduction to any branch of
insurance must necessarily start with the
ABCofMarineinsurance.

| 4
The author is ex-CMD of Oriental
Insurance Company Limited.
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Offshore Drilling Rigs

- On Par with Ships?

ponders over the issue whether offshore drilling rigs can be termed as ships;

and if so, to what extent they come under the provisions of the various regulations pertaining to
maritime trade.

very obvious question which
Aseems to vex all those who are
somehow or the other connected

to Marine industry and offshore E & P
activities, including the men who practice
Maritime Law is, is a drilling rig a ship?
The same question also makes
insurers/reinsurers to ponder over too
because Running down clause in the Hull
& Machinery policy means that their
marine department may have to pay
claimsfor damage donetorigsas ‘ships'.

If one looks at the Merchant Shipping Act
of 1894 (UK Act), it defines ship as a vessel
built for navigation not propelled by oars.
M. S. Act of 1995 defines a ship that
includes every description of vessels used
for navigation. Similarly, Indian M.S. Act of
1958 as amended in 2003 defines a
‘vessel' which includes a ship, boat, sailing
vessels or other description of vessel used
innavigation.

One canargue thatarig builton land to be
towed hundred miles out to the sea has
been built for navigation. Butis it a vessel?
To the underwriters the answer is that
some rigs are ships and some are not.
Now let us analyze this in a little detail.
Once an oil company has obtained a full
right to drill a ‘wild cat’ (exploratory well)
they must then select some type of drilling
rig and in most of the cases they elect to
use a MODU (Mobile Offshore Drilling Unit).
Rig owners can move MODUs from one
drill site on the water to another. Arig has

to be mobile because , after finishing
drilling one exploratory well,a crew has to
move it to another site to drill another and
which is why these are loosely called as
‘portable hole factory’. The operators use
two basic types of MODUs to drill most
exploratory and developmental wells,
namely, Bottom- supported units and
Floating units.

In the exploratory stage, espedially a case
of deep-water drilling, say 100 miles away
from the shore line, operator selects a
drill-ship, which is generally a
transformed oil-tanker or a bulk-carrier
with a navigating crew commanded by a
certified master. She can move above the
seas under its own power like any other
merchant ship or it might not be self-
propelled and have to be towed from one

One can argue that a rig
built on land to be
towed hundred miles
out to the sea has been
built for navigation. But
isit a vessel? To the
underwriters the
answer is that some
rigs are ships and some
are not.

place to another. In either case, it differs
from ordinary cargo ship in that it has a
hole amid ships through which the
drilling activity is carried out. The ship is
keptin position by a number of powerful
anchors or by installing ‘thrusters’ in the
front and at the back (fore & aft) and on
both sides of the vessel. A computerized
system automatically activates the
‘thrusters’ to maintain the ship precisely
on location. It is popularly known as
‘Dynamically Stationed’. Enormous
strength is necessary because drill-ship
has to remain on station for several
months before oil is reached.

Drill-ships cannot operate everywhere,
especially because of weather conditions,
adverse marine condition in general or
depth of the water. The operators then
have to select either a semi-submersible
orajack-up.

A semi-submersible consists of a deck
with drilling apparatus and living and
working quarters for the crew built on it.
The deck, which must be above the
highest waves likely to be encountered, is
mounted on the tubular legs which are
fixed to buoyancy chambers 50 to 80 feet
below the surface of the water. These
have hulls up to almost 300 feet long. The
maximum depth at which they can work
is governed by the weight of their anchor
chains. Some semi subs are dumb and as
such to be towed to the location, others
are fully mobile being self- propelled.
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Jack ups are generally bottom supported
units. Ithas legs that rest on the sea-bed.
The rig is towed to its operating site; and
the legs, which until then have beenin the
air, are lowered to the sea bottom.
Thereafter the deck can be jacked up to a
height where it will not be affected by
100-foot waves.

Needless to mention that bottom
supported units cannot be utilized in
exceptionally deep-water; for example
over 2000 ft, asitisimpossible to use legs
long enough to reach the sea bed. As
already indicated, in such circumstances a
dynamically stationed vessel may have to
be used. Generally, most of the drill-ships
and semi subs nowadays have such
facility. ‘Dynamically stationed” means
that the vessel is kept in position by
computer controlled propelling
equipment which automatically
counteracts the wind, currents and tides.

Floating rigs move in accordance with the
motion of the sea, but the well itselfis part
of sea bed. The pipe from the well head to
the rig, therefore, has to be flexible!
Motion compensators’ are generally used
to keep the pipe upright and prevent
buckling and to keep weight on the drill
bitsteady.

When oil in sufficient quantity found, the
operator generally go for using a
production rig, which need not be mobile
because it will remain in position until the
reservoir is exhausted. So decision is
invariably taken to construct a platform,
either made of steel or concrete, which
will support the supply pipes from the
wells and also carry plant for separating
oil, gas and water from the liquid that
comes up.

Steel rigs are usually constructed on land
and floated in horizontal position on
buoyancy tanks to the location placed on
vertical position and thereafter pinned to
the seabed through pile driving. Concrete
gravity platforms are generally

‘Dynamically
stationed’ means that
the vessel is kept in
position by computer
controlled propelling
equipment which
automatically
counteracts the wind,
currents and tides.

prefabricated in the sheltered water,
towed on tanks to the site and then
ballasted and sunk into place. The
advantage of concrete gravity platform is
that the installation time is much less and
the tanks used to float it out remain as
store for oil that it produces. Based on
what so far has been deliberated, we have
toadmit the following facts:

- Somerigsare shipsallthe time

- Others may be ships while moving but
artificial islands while working

- Some must be regarded as artificial
island all the time.

A very common question in the offshore
0il & Gas Insurance fraternity is whether
Marine Insurance Act 1906 (of UK) is
applicable to the policies effected on
offshore energy units subject to English
law, practice and jurisdiction. To the
knowledge of the writer, based on
whatever information could be gathered,
this has never been tested at law and
thereis no definitive answer.

The MIA applies to losses incidental to
marine adventure where the insurable
property is ‘any ship, goods and other
movables exposed to maritime perils’
and maritime perils are defined as ‘the
perils consequent on, or incidental to, the
navigation of the sea, that is to say, perils
of the seas, fire, war perils ,pirates ,rovers,

thieves, captures, seizures, restraints and
detainments of princes and peoples,
jettisons, barratry; and any other perils
which are either of the kind or may be
designated by the policy’. If one analyzes
the position now, one would find the
definition would seem marine adventure
toembrace ‘navigation of the sea’.

Afixed offshore structure is not exposed to
perils of ‘navigation of the sea’ except in
an indirect way, in the sense that it is
vulnerable to collisions from other
navigating vessels. But it is exposed to
other ‘perils of the sea’. However, during
ocean transits, fixed structures are
exposed to navigational perils. Hence, a
case can be made that during some
stages of offshore construction the Act
might be applicable but not to the extent
after the structure is pinned down to sea
bed.

As far as MODUs are concerned one can
forcefully say that these will qualify,
especially where such units are self-
propelled and those of a ship-shaped
design which can be described as ‘vessels’,
built for a specific purpose. A similar
argument could be put forward in case
FPSO s (Floating production, storage and
offtake vessels). Again, SPMs (single point
mooring) will generate some controversy.

We look forward to seeing a court decision
inthe matterin future.

References:

- Publications of Petroleum Extension
Service, The University of Texas at
Austin, Austin, Texas.

- Offshore Oil & Gas Insurance by Mr.
David W. Sharp.

- (Ijournal
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Dealing with Piracy

- A Perennial Bottleneck

While expressing hope that the new Presidential regime in Somalia would bring about a positive

change in the troubled waters,

seapiracy.

“I'need know no navigation: war, trade and
piracy —aninseparable trinity.”

I~ 66

Mephistopheles in Goethe’s “Faust”

iracy, as old as the history of

seafaring itself, is still a serious risk

both for shipping and for ocean
marine insurers today. In Greek times,
piracy was considered a profession like
hunting and fishing. Nowadays, it poses
greater risk and cost to trade, seafarers,
the shipping industry, and increasingly,
theinsurers.

Somalipiracyin 2011 is estimated to have
cost between $6.6 and $6.9 billion. The
shipping industry bore around 80%, or
$5.3 billion of these costs.

Somali pirates have a clearly defined
business model: they violently seize ships,
sail them to the Somali coast and then
hold the crew and cargo for months while
insurance companies negotiate over the
release. The amount of the settlement
ransom differs, but it is a lucrative
business: over the past few years, pirates
have been paid an average of $4.5 million
per ship, or in total $160 million for all
ships. Proximity to the Gulf of Aden's busy
shipping lanes and poverty has in recent
years tempted many young men to take
up piracy.

The insurance industry has responded by
developing  customized solutions to
assist the shipping industry deal with

cautions against undue optimism in the world of

piracy. The kidnap and ransom insurance
market has created specialist marine K&R
products intended to provide certainty of
cover. These policies are designed to
reimburse ransom payments up to a pre-
agreed limit. Such products are treated in
deep confidence. K&R insurers have
established close working partnerships
with professional response consultants
and in some cases have retained their
services exclusively. These response
consultants have considerable experience
negotiating with pirates for successful
resolution of hijacking.

Other consultancy organizations -
separate from the response consultants -
provide pre-voyage piracy risk

Somali pirates have a
clearly defined
business model: they
violently seize ships,
sail them to the
Somali coast and then
hold the crew and
cargo for months
while insurance
companies negotiate
over the release.

assessments and assist ship owners to
improve their preparedness against
piracy threat. These additional services
include providing the owners and the
masters of the ship with real time
information on evident threats and
suspicious activity enroute. Such insights
have resulted in re-routing decisions for
many ships, who could have otherwise
meta different fate.

Somalia Piracy, future ahead...

Some observers believe that Somali piracy
costs for 2011 could have been higher but
for a number of factors. These include an
extended period of monsoonal rough
weather off Somalia’s coast and the use of
deterrent mechanisms such as private
armed security. Other activities
throughout the year included an altered
re-routing model where ships transited
close to the western Indian coastline,
rather than around the Cape of Good
Hope; and pirates’ changing use of
mother ships from large vessels to smaller
fishing boats. Further, 2011 saw a more
aggressive response from military forces
conducting counter-piracy missionsin the
region.

All these actions have come at a cost;
preventive measures alone have
contributed to a total cost of some $3bn
in 2011, which includes insurance
premium paid of $635 million.
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These measures have vielded favorable
results in 2012. Attacks in the first eight
months of the year fell by almost 75%.
The number of incidents involving Somali
pirates was just 69 in the first half of 2012,
compared with 163 in the same period
last year, according to the International
Maritime Bureau (IMB).

The number of vessels and hostages
held by pirates: According the IMB the
number of vessels and hostages held as at
31 August were 11 and 188, respectively.
NATO’s Shipping Centre reports 7
merchant vessels and 177 crew held
hostage, while the UKMTO believes there
are 13 vessels (including dhows & FVs),
and 205 people held hostage.

In September 2012, an important event
took place in Somalia that has further
lifted the hopes of maritime industry and
trade --- the election of Somalia's new
President Hassan Sheikh Mohamud . The
President has called for an end to
terrorism and piracy in a nation that has
been mired in conflict for more than two
decades.

The development of a stable and
democratic government in Somalia is
likely to have a significant impact in
reducing the levels of piracy in the high
risk area (HRA) over the longer term.In the
short term, however, itis very unlikely that
the new Government of Somalia will be
able to effectively address the conditions
within Somalia that allow piracy to
flourish. The threat of piracy therefore
continues to remain in the foreseeable
future.

Experts reckon that the pirates still possess
the intent and capability to operate in the
HRA. With the end of the SW monsoon,
weather conditions in the area will
improve significantly, resulting in a likely
increase in pirate activity. Security experts
continue to recommend that vessels
transiting the HRA implement anti-piracy
measures.

Ship-owners are now
able to negotiate
discounts of up to 50
per cent on their
premiums in
recognition of the
reduced risk of being
hijacked.

Many countries, including India continue
to face the challenge of piracy, given their
proximity to the Indian Ocean. In
response, India is readying an initial 100-
man team to protect its merchant vessels
in the area. This is the first time armed
personnel will be deployed aboard cargo
ships. This represents a change in policies
of the Indian government, from not
allowing arms on board Indian ships, to
having government-sponsored armed
personnel on board.

The reduction in pirate attacks off the
Somali coast is driving down the cost of
piracy insurance for commercial ships. Itis
also weighing on the market for marine
kidnap and ransom insurance as well,
which is estimated to have grown from
virtually nothing to about $635 million in
a little more than five years. Ship-owners
are now able to negotiate discounts of up
to 50 per cent on their premiums in
recognition of the reduced risk of being
hijacked.

In recent times, West Africa and
specifically the Gulf of Guinea has
suddenly come alive as an area of piracy
activity. The region reported 45 incidents
of piracy to the International Maritime
Organization in 2010, rising to 64 in 2011
and thiswilllikely be surpassedin2012.

Pirates are expanding into Togo and Benin
faster than Nigeria’s navy can commission
new gunboats and ramp up cross-border

exercises to contain the piracy threat. Off
Nigeria’s 530 miles of coast, crossed by
dozens of oil tankers every day, attacks so
far this year have already nearly doubled
to 21 from 11 during all of last year. Some
41% of the world’s trade, worth $3.2
trillion a year, “touches Africa in some
way,” according to an internal U.S. Navy
policy document. Thatincludes more than
half the oil loaded onto ships the world
over.Some 60% of pirate attacks are never
reported according to London security
firm AKE Ltd., making a detailed
assessment of the scale of the problem
difficultasvictims are fearful of retaliation.

Some commentators view piracy as a
symptom of the lack of maritime order in
the region. For them endemic drug
smuggling, human and weapons
trafficking and attacks against oil
infrastructure have threatened to turn
West Africa’s seaways into a criminal
super-highway. However, very distinct
geopolitical conditions prevent the Somali
business model from being easily
transported to West Africa. How the
insurance sector responds to these
developments on the West African
subcontinent, where the tactics are
differentand thus the challenges and risks
would be very different, will be fascinating
toseelll

Reference Sources:
www.oceansbeyondpiracy.org
www.oceanuslive.org

Piracy: The insurance implications
(Internal Marsh paper)
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Getting the Basics Right

- How Different is Marine Insurance!

observes that Marine insurance is altogether a different ball game when compared to

the other classes; and needs a lot of domain knowledge to understand itsintricacies.

arine Insurance is an agreement

whereby the insurer undertakes

to indemnify the assured, in the
manner and to the extent agreed, against
losses incidental to marine adventure.
There is a marine adventure when any
insurable property is exposed to maritime
perils i.e. perils consequent to navigation
of the sea. The term 'perils of the sea'
refers only to accidents or causalities of
the sea, and does notinclude the ordinary
action of the winds and waves. Besides,
maritime perils include, fire, war perils,
pirates, seizures and jettison, etc. In India,
Marine insurance is regulated by the
Indian Marine Insurance Act, 1963.

All insurance contracts, in the insurance
world operate under the basic principles
of

i. Utmostgood faith,

ii. Principle ofindemnity,
iil. Insurableinterest

iv. Proximate cause

However, Marine insurance, although
follow the basic principles, is different in
many ways not only in principles but also
in other aspects.

Utmost Good Faith:

The doctrine of caveat emptor (Let the
buyer beware) applies to commercial

contracts which are based on the legal
principles of uberrimae fides (utmost
good faith or UGF). The contract can be
avoided by any party if UGF is not
observed by the other party. Section 19,
20,21 and 22 of the Marine Insurance Act,
1963 explains the provisions. In all
insurance contracts, although the duty of
the UGF applies also to the insurers, this
rests highly on the insured because the
insured only knows the relevant material
facts on the risk more than anybody else
includinginsurers.

Many times, a person
can purchase a policy
on the subject matter
in which it is not
known whether the
matter is lost or not
lost and the insured is
ignorant of the
conditions of the

subject matter.

But this principle is mostly impracticable
in Marine insurance espedially in ocean
voyage. It happens so when the risk is
thousands miles away, changes its
ownership during maritime, and the
insured knows no much of the details. It is
also not practicable by any party to
arrange for the survey. Under such
circumstances, in addition to whatever
knowledge the insured has, the broker (in
addition to the insured’s disclosure) tries
to gather more information from various
other sources so that important material
information is provided to the
underwriter to take a decision for
acceptance of the risk. Many times, a
person can purchase a policy on the
subject matter in which it is not known
whether the matter is lost or not lost and
theinsured isignorant of the conditions of
the subject matter. Therefore, it is seen
that the principle is not in strict
compliance as it is followed in other
insurance contracts. However, the contract
can be voided ab initio if the element of
fraud’ exists.

Principle of indemnity:

The contract of insurance is based on
principles of indemnity. The insured is not
allowed to make a profit out of insurance.
In most of the insurance contracts, the
compensation is limited to actual loss
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suffered or the amount of sum insured,
whichever is lesser. But Marine insurance
fails to adhere to strict indemnity due to
large and varied nature of marine voyage.
Under Marine insurance, the indemnity
principle is followed in the manner and to
the extent agreed. Marine policies are
construed to be Agreed Value policies, i.e.
when the basis of valuation of the
consignment is agreed in advance and
incorporated in the policy; settlement of
claimis made accordingly. In other words,
even incidentals and profit to a
reasonable extent can be included in the
Marine cover. Claim for a portion as profit,
which is part of the sum insured is also
considered for payment. However, there
are certain elements like customs duty
which are strictly indemnity based. The
principle of indemnity is against making a
profit and therefore is another deviation
inMarineinsurance.

It is customary in the other branches of
insurance to maintain the indemnity both
at the time of proposal, during the policy
period as well as at the time of claim. Most
of the other policies are settled on the
basis of market value irrespective of the
insured value. But in Marine, the principle
is based on the insured value than on the
insurable value. Most Marine policies are
agreed value policies, except in customs
duty element.

Section 3 of the Act deals with this
provision, which provides that a contract
of Marine insurance is an agreement
whereby the insurer undertakes to
indemnify the assured in the manner and
to the extent agreed upon that is insured
value.

Insurable Interest:

In all other insurance contracts, it is
necessary that the insured has the
insurable interest not only at the time of
proposal but throughout the policy period

and even at the time of loss. But the
principle has hardly any meaning in
Marine insurance because the cargo in
transit keeps on changing its ownership
from hand to hand due to on-sea sales
and purchases. The initial purchaser
might have taken the insurance, but sold
the cargo while the cargoisin mid sea and
might have ceased to be the owner of the
cargoin transit. But the insurance remains
in his name although he is not the real
owner. On the other hand, the purchaser
becomes the real owner but does not
have the insurance in his name. Still, if
there is a loss during which the purchaser
is the owner, he can claim the loss and
transfer of insurance is not necessary.
Under such situations, itis not essential for
the person to have aninsurable interest at
the time of effecting the insurance,
though he should have an expectation of
acquiring such an interest. If he fails to
acquire insurable interest in due course,
he does not become entitled to
indemnification.

In other insurance say in Motor, if X sells
the car to VY, it is necessary that the
insurance has to be transferred to Y's
name (Own Damage). Otherwise, Y is not
entitled for any insurance claim. Marine

The initial purchaser
might have taken the
insurance, but sold the
cargo while the cargo
isin mid sea and
might have ceased to
be the owner of the
cargo in transit.

insurance is unlike others because the
ownership of the subject matter changes
hands and is freely assignable. The
insurable interest is more verifiable at the
time of loss in Marine insurance and it
does not matter if the person has no
insurable interest any time before that. In
Marine, it is not necessary that the
insurable interest of the person should
have to be there at all times from
inception of the policy till the expiry date.

In a nutshell, insurable interest is required
throughout the period of contract in
respect of all classes of insurance except
Marine insurance. In Marine insurance the
existence of insurable interestis necessary
only at the time of a claim. The reason for
the relaxation in Marine insurance is
based on practical necessities. When
goods or properties are sold, the insurable
interest stands altered automatically in
Marine. Butitis notautomaticin respect of
the insurance contract governing such
goods or properties in other insurance
contracts.

Generally, insurance contracts are
personal contracts and hence, unless the
transfer of interest is advised to the
insurerandisincorporatedin the policy by
way of a specific endorsement from the
insurer, the policy becomes void from the
date of such transfer of interest. But
Marine insurance policies can be freely
assigned. They can be assigned either
before or after loss.

Proximate Cause:

The cause proximate to a 0ss is the cause
of the loss, not necessarily in time, but in
efficiency. While remote causes in Marine
insurance are normally disregarded in
determining the cause of loss, the
doctrine is treated and interpreted with
good sense, so as to uphold and not
defeat the intention of the parties to the
contract.



Marine insurance is also significantly
different from other insurance in the
following ways.

Different Laws:

Since the subject matter in Marine
insurance is covered from the inception of
its maritime voyage till it reaches the final
destination, the risk floats and passes
through various countries, and attracts
the law of the land where it is positioned
atany particular time and not necessarily
the law of the land where the policy was
purchased.

Insurance Clauses:

The clauses of Qverseas Marine insurance
are international in nature which comes
under Institute Cargo Clauses (ICC clauses);
whereas most of the other insurance
contracts are designed keeping in mind
the national boundary.

Abandonment:

This applies only in Marine insurance
where in the event of a constructive total
loss, the insured is entitled to abandon all
rights in the subject matter to the insurer
and claim for a total loss. A constructive
total loss is where insured is deprived of
the possession of his ship or goods by a
peril insured against, and (a) it is unlikely
that he can recover the ship or goods as
the case may be or (b) the cost of
recovering the ship or goods, as the case
may be, would exceed their value when
recovered. This envisages a situation
where the property is not completely
destroyed. Butitis as good as lost as far as
the insured is concerned. This is a very
simplified explanation of a fairly complex
procedure.

Sum Insured Value:

There are insurances available thatare not
‘valued’ but based on ‘market value’. In

There is no proposal
form for Marine
insurance and even if
itis there in some
form or the other, it is
neither common nor
standard as is found in
all other insurances.

these, the amount payable in the event of
atotal lossis the current market value and
not the agreed sum insured. ‘Agreed
value’ insurance means that, if there is a
total loss, the sum insured is the amount
that will be paid irrespective of the actual
value at the time of loss. Of course there
are certain exceptions in the components
of SI like Customs Duty. The peculiarity is
that the SI also includes some amount of
profitwhichislegal.

Use of Proposal Form:

For each and every insurance contract, the
insurers need the insured to fill up the
standard proposal form, which becomes
the basis of insurance policy. Any
misrepresentation, suppression of facts in
the proposal form may make the contract
void ab initio. But the proposal form which
is very common in all insurance contracts
is unknown in the Marine insurance. Most
policies under Marine insurance are
prepared by the brokers known as ‘slips’
and is treated as the proposal. There is no
proposal form for Marine insurance and
evenifitistherein some form or the other,
it is neither common nor standard as is
foundinall otherinsurances.

Stamp Duty:

Although stamp duty expenses may not
form any significant distinction, in India,
the insurers bear the stamp duty in all
contracts except in Marine insurance. The
insured bears the stamp cost in Marine
insurance.

Claim and Loss assessment:

InIndia, normally the insured s entitled to
appoint a surveyor of his own for
assessment of the loss and submit the
same to insurers for claim settlement. The
survey fees paid by the insured is
reimbursable if the original claim is
payable. It is different in other classes of
business like Fire, Motor and other
property insurance covers, where the
insured is required to approach the
insurance company and expect the
insurers to appoint a surveyor. In such
situations unlike in Marine, the survey fees
is payable irrespective of whether the
claimis payable or not.

The author is Deputy Director (Admn.),
IRDA. The views expressed in the article
are his personal views. p
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[nnovation-based Growth Paradigm

Key to Growth of the Insurance Industry

opines that although the insurance sector provides extraordinary business

opportunitiesinIndia, the sector faces several challenges towards further growth.

INTRODUCTION:

ndian economy provides the world’s

biggest opportunity in the insurance

sector. With the largest number of life
insurance policies in force in the world,
India's insurance sector accounted for 4.8
per cent of GDP in 2006-07, up from 1.2
per centin 1999-2000, far ahead of China
where insurance accounted forjust 1.7 per
cent of the GDP and even the US where
insurance penetration stood at 4 per cent
of the GDP (Nishant, 2009 and Kannan,
2008). Total life insurance premium
collected in India was %12,30,000 cr. in
2010-11. The Indian general insurance
market was valued at 43,000 cr.in 2010-
11 and is growing at a rate of over 20 per
cent per annum (irda.in, 2011). However,
several challenges need to be
surmounted to sustain the growth and
development of the insurance sector.
Uncertain economic trends (CSFI, 2011), a
high percentage of life policy surrenders
and lapses (Chakravarthi, 2008) and other
factors have a great chance of derailing
the success story of the insurance sectorin
India.

INNOVATION BASED GROWTH
PARADIGM:

Several practitioners and scholars have
pointed out that innovation is the most
important key to the growth of the
insurance sector in India (Ernst & Young,
2010; Krishnamurthy, 2005 and

Superbrands, 2011a). Innovation based
growth is an integrated process in which
‘innovation permeates every strategy and
action plan. Tt is a system in which
innovative processes are systematically
used to create an ecosystem of innovation’
(Terwiesch and Ulrich, 2009). The
innovation based growth paradigm has
several stages toit. Theseinclude:

Stage 1: Innovation analysis: Innovation
analysis is the stage in which the various
challenges affecting innovation are
systematically analysed. Thisincludes:

a) Innovation SWOT analysis: While
normal SWOT analysis studies
strengths, weaknesses, opportunities
and threats, innovation SWOT analysis
understands these issues from an
innovation perspective.

b) Innovation initiatives analysis:
Along with SWOT analysis, it is also
important to understand initiatives
which have been innovative in the
insurance sector. These can help firms
to further such initiatives for the
growth of the sector.

¢) Innovation best practices analysis:
This step refers to understanding the
best practices in the sector related to
innovation which have been
perfected over a period of time. This
would entail analysing success stories
inthe insurance sector.

Stage 2: Innovation regulatory
facilitation: It is important to note that
innovation must be facilitated by
appropriate regulation. It is therefore
essential that the IRDA must encourage
and supportinnovation in the sector.

The above two stages together help to
identify the challenges towards
innovation based growth in the insurance
sector.

Stage 3: Innovation based growth
drivers: In the next stage, innovation
based growth challenges must be
classified appropriately and converted
intoinnovation based growth drivers.

Stage 4: Innovation key to growth
action plans: In the final stage the growth
drivers must be constructed into action
plans which can be innovatively
implemented by firms.

All these stages of the innovation based
growth paradigm have been depicted in
Figure 1.

INNOVATION BASED GROWTH
CHALLENGES IN INDIAN INSURANCE
SECTOR - AREVIEW

In this section, the various challenges in
the insurance sector in relation to the
innovation based growth have been
reviewed. These have been reviewed in
relation to the innovation issues and
innovation regulatory facilitation.
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I - SWOT analysis of the Indian
insurance sector: The first issue among
innovation challenges deals with SWOT
analysis. With regard to the Indian
insurance sector, these include:

a) Strengths of the insurance sector:
There are several strengths of the
insurance industry:

e A strong distribution network has
been developed by LIC, public sector
general insurers and several private
players. For example, LIC has a
powerful network of 2048 branches
and 807 satellite offices.

» According to the Chairman of IRDA,
several insurance companies have
also put in place robust grievance
redressal mechanisms (Baru, 2010).

» Private players have strong foreign
joint venture partners who have
strong capital bases.

e LIC has a strong presence in rural
areas, while in metros and major

b)

urban centres, the private insurers
have made their presence felt.

The entire sector has a strong pool of
skilled professionals.

The sector has already introduced a
basket of several products to cater to
the needs of different customer
segments.

Finally, the growth rate of the sector is
quite respectable atthe present.

Weaknesses of insurance sector:
While the sector has several strengths,
there are weaknesses too. These
include:

Customer related: Awareness of
insurance products among customers
isvery low. This has affected insurance
penetration with only 27% of
insurable population being covered
by insurance (Superbrands, 2011b).
The Internet has not really led to more
penetration for insurance in India. Call
centres entrusted with the work of

q

d)

‘customer relationship' have been
found mechanical in their approach,
not giving personal attention to
customers.

Product/pricing related: Most of the
life insurers are over dependent on
unit linked products and therefore
facing problems of high percentage
surrenders and lapses (Chakravarthi,
2008). Further, in a detariffed
scenario, premium rates are being set
very unscientifically with very little
attempt to fine tune the risk attached
to different categories of businesses.

Other issues: Many insurers face the
problem of poor retention of tied up
agents. Most insurers do not have
robust and effective fraud risk
management process (Ernst & Young,
2011). Theinsurance sector hasalong
way to go on third generation reforms
in areas like risk based Solvency II
norms.

Opportunities of the insurance
sector:

Detariffing of the insurance sector has
created an opportunity in rewarding
good customers and penalising loss-
making customers.

The sector has an opportunity to
experiment with new distribution
channels like postal services soon.

Companies can target Tier 2 and Tier 3
cities through innovative products to
improve market share.

Very importantly, itis now possible for
the sector to conduct research in the
area of changing mortality and
morbidity of Indian population due to
medical advancements, to facilitate
more appropriate pricing of insurance
products (Kannan, 2008).

Threats related to the insurance
sector: Several factors threaten the
insurance industry. These include:
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e Threats due to external changes:
The last decade has seen
unprecedented social, technological,
environmental, economic, and
political (STEEP) changes
(Pricewaterhousecoopers, 2011)
threatening the very survival of
insurance firms.

e Nat Cats: The severity and frequency
of catastrophic events, both natural
and man-made, have beenincreasing
over the past twenty years.
Reinsurance firms are likely to
increase their pricing rates in the light
of increasing claims due to natcats
(Ernst&Young, 2010).

e (Competition: The intense
competition in the insurance market
has posed challenges for companies.
Premium rates have been driven
down over the past few years by
heightened competition amidst
falling loyalty among policyholders
(McInerney, 2010). Detariffing has
impacted the price realisation on
products such as Fire insurance.

e Expense ratios: Several Indian
insurance companies suffer from very
high expense ratios which are close to
30% of premiums (Ernst & Young,
2010).

e Financial issues: While private
insurers face the problems of delayed
break evens, all the firms are facing
the issue of new capital requirements
to be mandated by Solvency I norms
soon.

e Frauds: The rising incidence of frauds
is driving up costs for insurance
companies.

All aspects of SWOT analysis create
innovation challenges. While strengths
provide the challenge of sustainability,
weaknesses challenge the capabilities,
opportunities challenge the creative
instincts and threats provide challengesin
relation to externalities.

II - New initiatives in the insurance
sector: The second innovation issue deals
with new initiatives. These are new
practices, products, strategies or other
initiatives which have spurred innovation
which is the key to the growth of the
sector. A sample of these initiatives
include:

a) Customer related initiatives:

e A private player in the insurance
industry took the lead to start a 24-
hour call centre, an initiative to aid
customer convenience. Now, all
companies provide this facility.

e Similarly, another player has initiated
a first of its kind health movement -
'Health Promise’ Through their new
website, customers are able to get
health advice from renowned doctors
and spedcialists, read health and
fitness related information and most
importantly get details of Health
insurance.

b) Channel and distribution related
initiatives:

e Thelifeinsurance leader has launched
a new initiative called Chief Life
Insurance Advisors (CLIA) designed to
incentivise senior agents. The
response to this initiative was so
overwhelming that some 20,000
CLIAs brought over %1100 cr. in
premium within one year against 1.1
million new policies.

e Several companies have developed
net-based travel insurance policies,
which can be issued 24 hours a day
through theinternet.

) Governmentinitiatives:

e The Government of Andhra Pradesh
has piloted the 'Arogya Sri' health
insurance scheme in three districts
and has issued health insurance cards
to 18 million below the poverty line
families (Nishant, 2009).

e Yeshaswini Insurance scheme was
launched by the Karnataka
government which provides coverage
for major surgical operations,
including those pertaining to pre-
existing conditions, to Indian farmers
who previously had no access to
insurance.

d) Productrelatedinitiatives:

e A major corporate entity has been
considering various options to
provide Health insurance to
customers who cannot afford it, by
paying for the same on purchase of
their products.

A microfinance institution, has been
bundling agricultural and livestock
credit with mandatory weather and
livestockinsurance schemes.

e The public sector life insurance
behemoth has a proud record of
innovative products that find instant
acceptance and success. There are
several examples to establish this fact.

« A private non-life player has found
that its experience with index-based
weather insurance has been
extremely positive.

e) Administration and technology
relatedinitiatives:

» The life insurance leader operates a
successful Enterprise Document
Management System (EDMS) project
wherein the customer and office
records have been digitalised.

e Itis also working on the largest data
warehouse implementation project
wherein it is developing a central
repository of all masters and
transactions for the entire banking,
finandial services and insurance sector
(Superbrands, 2011a).

New initiatives create innovation
challenges in terms of their sustenance
and most importantly industry wide
adoption for the benefit of the entire
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sector.

IIT - Insurance industry best practices:
Over a period of time, several practices
have been perfected by insurance
companies, which can be termed as best
practices or success stories. These
practices can provide light regarding key
to growth action plans for the insurance
sector. Some of these success stories are as
follows:

e Settling 97% of all maturity claims on
or before the due date.

e Developing one of the best agency
models in the sector, with high-
quality, better trained agents; and a
dedicated team has been deployed in
agency distribution to embed cross
sell culture and drive execution of
focused campaigns (Superbrands,
2011b).

« Achieving the lowest acquisition cost
levels in the industry due to the lower
infrastructure and set-up costs thanks
to its existing bank network

e The SKDRDP Trust offers a voluntary
health microinsurance program for its
members and their families. The
scheme has reached more than a
million individuals till date
(Ruchismitaand Varma, 2009).

e BASIX has rolled out a credit life
insurance scheme for its borrowers
that provides insurance for 1.5 times
the value of the loan, thus protecting
BASIX and providing borrowers’
families with some liquidity in the
event of borrower’s death
(Ruchismitaand Yarma 2009).

IV - Regulatory facilitation of the
insurance sector: A very important key to
growth of the insurance industry is
requlatory facilitation. IRDA must facilitate
innovation which can spur the growth of
the sector. The following are certain
importantissuesin thisregard.

e [RDA has evolved mechanisms by
which private insurance companies
do not skim the market by focusing on
rich and upper class clients and in the

* The requlator has mandated that
proposal documents should be in
easily understandable language. The
advertisements issued by the insurers
should not mislead the insuring
public. Allinsurers are required to set
up proper grievance redress
machinery.

e A challenge before the IRDA is to
ensure that it takes a broad view on
theissue of competition and come out
with prescriptions which are fair, just
and equitable to all the players and at
the same time maintain the primacy
of the policy holder.

» Finally, IRDA faces the challenge of
creating customer trust by sending a
message that the companies licensed
by it are meant to last for a long time.
This alone will ensure that people will
buy more insurance because the
regulator has assured them of the
longevity of the companies (Baru,
2010).

From the issues discussed above, several

(Krishnamurthy, 2005). . . ) _ oo
process neglect a major section of innovation challenges can be identified
India's population. which have been summarisedin Table 1.
TABLE 1
INNOVATION BASED GROWTH CHALLENGES
Strengths Robust grievance redressal mechanisms Communicating the mechanismand

ensuring effective usage

Enabling all players to get distribution advantage
Enabling foreign partners to face the global financial crisis
Emulation of the player by other firms

Making basket relevant to customer needs

Retaining professionals and ensuring skills upgradation

Strong distribution network

Strong foreign joint venture partners
Strong presence of a playerinrural areas
Basket of several products

Strong pool of skilled professionals

Weaknesses Low awareness of insurance products among customers Improving customer awareness
Inability of internetin increasing penetration for insurance Using theinternetin a targeted and effective manner
Poor customer relationship managementin call centres Improving call centre efficiency
Over dependence on unitlinked products Broad basing product portfolio
Premium rates being setvery unscientifically Improving the premium setting process
Poor retention of tied up agents Improving relations with agents
Absence of risk based solvency management Adopting better solvency management techniques
Lack of robustand effective fraud risk management processes Improving fraud risk management systems
Opportunities Detariffing of the insurance sector Using detariffing effectively for proper pricing

Using new channels effectively
Managing costs of penetrating tier 2 and tier 3 cities
Using scientific techniques of pricing

Experimenting with new distribution channels like postal services
Targeting tier 2 and tier 3 cities
Appropriate pricing of insurance products
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Threats

TABLE 1 (Contd..)

INNOVATION BASED GROWTH CHALLENGES

External environment changes

Developing strategies to manage environmental changes

Natural Catastrophes

Creation of reserves

Intense competition

Innovating to stay ahead of competition

Delayed break evens

Creating appropriate financial staying power

High expense ratios

Developing cost managementstrategies

New initiatives

Customer related, Channel and distribution related, Product
related Administration and technology related
and Governmentinitiatives

Sustaining new initiatives and spreading of the initiatives
among majority playersin the market

Best practices Quick settlement of maturity claims, creation of best agency Adopting best practices by major players
models and lowering acquisition cost for the sector’s growth
Regulation Requlations to avoid: Ensuring that the regulator works closely with all
facilitation - skimming the market the stakeholders to ensure sectoral growth
- customer distrust

- unfair, unjustandinequitable regulation

INNOVATION BASED GROWTH DRIVERS

Innovation based growth challenges have

challenges enunciated earlier have been
classified into growth drivers in the
following Table 2.

As Table 2 points out, the various growth
drivers are related to customer,
distribution, financial, human resources,

to be classified appropriately to derive
growth drivers. Growth drivers can be
used for development of action plans. The

strategic marketing and technical

TABLE 2 innovations. Therefore innovation in its

INNOVATION BASED GROWTH DRIVERS
INNOVATION CHALLENGE

Communicating grievance redressal mechanisms to customers and
ensuring their effective usage

Making product basket relevant to customer needs

Improving customer awareness of products

Improving customer care efficiency

Enabling all players to get distribution advantage

Using theinternetin a targeted and effective manner

Improving relations with agents

Using new channels effectively

Insulating foreign partners from global financial crisis

Adopting better risk management techniques

Improving fraud risk management systems

Managing costs of penetrating tier 2 and tier 3 cities

Creation of catastrophe reserves

Creating appropriate financial staying power

Developing cost management strategies

Retaining professionals and ensuring skills upgradation

Sustaining new marketing initiatives and spreading of the initiatives among
majority playersin the market

Broad basing the product portfolio

Adopting best practices by major players

Developing strategies to manage environmental changes

Innovating to stay ahead of competition

Promoting corporate governance in the industry

Using scientific technigues of pricing

Improving the premium setting process

Using detariffing effectively for proper pricing

Ensuring that the regulator works closely with all the stakeholders to ensure sectoral growth

INNOVATION BASED GROWTH DRIVER
Customer related innovation

Distribution related innovation

Financialinnovation

Human resources related innovation

Marketinginnovation

Strategicinnovation

Technicalinnovation
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various facets is the key to the growth of
the insurance sector. These facets have
been elaboratedin the nextsection.

(To be continued...)
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Report Card: General

GROSS PREMIUM UNDERWRITTEN FOR AND UP TO THE MONTH OF SEPTEMBER, 2012

(% in Crores) (%)
SEPTEMBER APRIL - SEPTEMBER GROWTH OVER THE
INSURER CORRESPONDING
201213 2011-12* 201213 201112~ PREVIOUS YEAR
Royal Sundaram 109.86 120.80 751.24 712.72 5.41
Tata-AlG 164.66 126.43 1,085.09 856.85 26.64
Reliance General 158.81 1M11.77 1,041.45 894.27 16.46
IFFCO-Tokio 272.10 154.40 1,284.21 1,007.69 27.44
ICICl-lombard 510.00 396.61 2,860.37 2,522.52 13.39
Bajaj Allianz 294.79 249.46 1,915.10 1,607.61 19.13
HDFC ERGO General 291.23 131.14 1,263.75 903.52 39.87
Cholamandalam 124.90 118.48 786.75 664.65 18.37
Future Generali 86.81 75.60 558.83 459.77 21.55
Universal Sompo 43.27 42.70 247.10 182.26 35.58
Shriram General 126.79 105.83 692.94 521.65 32.84
Bharti AXA General 87.24 62.04 572.22 386.15 48.18
Raheja QBE 2.25 1.83 14.01 9.75 43.75
SBI General 57.70 18.54 295.86 93.92 215.00
L&T General 10.17 10.96 79.25 60.60 30.77
Star Health & Allied Insurance 64.57 62.71 375.41 605.51 -38.00
Apollo MUNICH 35.22 24.89 214.04 155.02 38.07
Max BUPA 14.00 15.64 77.36 46.64 65.88
Religare 1.33 NA 10.44 NA NA
New India 756.76 725.65 5,100.19 4,362.51 16.91
National 741.40 634.11 4,356.36 3,670.57 18.68
United India 740.84 655.11 4,762.31 3,900.37 2210
Oriental 539.03 612.91 3,299.19 3,068.42 7.52
ECGC 102.84 80.59 541.22 454.64 19.04
AIC 722.45 320.68 1,816.41 1,459.43 24.46
PRIVATE TOTAL 2,455.70 1,829.81 14,125.42 11,691.08 20.82
PUBLIC TOTAL 3,603.32 3,029.05 19,875.67 16,915.95 17.50
GRAND TOTAL 6,059.02 4,858.87 34,001.09 28,607.03 18.86

Note: Compiled on the basis of data submitted by the Insurance companies
* Figures revised by insurance companies

Premium underwritten by non-life insurers upto the month of September, 2012
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IIRM’s 7th Convocation - 20th September, 2012

The annual function to award International Post Graduate Diplomas to the successful students of General
Insurance, Life Insurance and Risk Management (both Regular and Distance Learning mode) and Actuarial
Sciences; and to welcome the students of the academic year 2012-13 was held on Thursday, the 20th
September, 2012, at Hyderabad.

Mr. G.N. Bajpai, (ex-Chairman, LIC of India & SEBI) and Director on the Board of IIRM delivered the convocation
address and awarded diplomas to the successful students.

Mr.]. Hari Narayan, Chairman, IRDA / IIRM presented the prize money cheques to the candidates who stood
1st, 2nd and 3rd in the IPGD programme (2011-12 batch) and 1st in the Actuarial Sciences programme
(2010-11 batch).

The following students won the prize money and the gold medalin various categories:

(i) Ms. Anusha Palla - SBI Life prize money<1.00 lakh and a gold medal
(i) Mr. Vishnu Murali - Tata AIG Life Insurance prize money31.00 lakh and a gold medal

(i)  Mr.Ashish Nandan Choudhary - Tata AIG General Insurance prize money31.00 lakh and a gold medal.

Mr. J. Hari Narayan speaking during the inaugural ceremony.
Also seen in the photograph are (L to R): Mr. Vikram, Chartered Accountant and Member, IIRM Board;
Mr. N. M. Govardhan, ex-Chairman, LIC of India, and Member, IIRM Board;
Mr. Vepa Kamesam, MD, IIRM; Mr. G.N. Bajpai; Mr. M. Rama Prasad, Member (Non-Life), IRDA;
and Mr. G.V. Rao, ex-CMD, Oriental Insurance Co. Ltd.

irda journal November 2012



irda journal November 2012

[HRM

Ms. Anusha Palla
receiving the award
from the hands of

Mr. J. Hari Narayan.
Also seen in the picture
is Mr. Vikram.
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Mr. G.N. Bajpai
delivering the
Convocation address.




Statistical Supplement
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non-life insurance

Name of the Insurer: Bajaj Allianz General Insurance Company Limited

BUSINESS FIGURES:

Total Premium uhw Policies lasued the month (remiin) sum Assured
LINE OF BUSINESS For the Up to For the Up to For the Up to For the Up to

month the month month the month month the month month the month
Fire 3379.28 17705.18 34264.00 169408.00 245.05 3213.62| 66453683.00 | 300215517.00
Previous year 3134.23 14491.56 31769.00 169116.00 543.07 1589.33| 55661693.00 | 203808270.00
Marine Cargo 657.55 4163.95 13598.00 66465.00 -7.04 281.47| 12121921.00 | 54966527.00
Previous year 664.59 3882.47 13561.00 68588.00 86.68 609.78| 12357293.00 | 45298167.00
Marine Hull (Including
Onshore & Offshore oil energy) 193.83 198.46 3.00 4.00 193.83 155.16| 3888149.00 3888199.00
Previous year 0.00 43.31 15.00 59.00 -17.27 -223.95 196424.00 1151796.00
Marine (Total) 851.38 4362.41 13601 66469 186.79 436.63| 16010070.00 | 58854726.00
Previous year (Total) 664.59 3925.78 13576 68647 69.41 385.82| 12553717.00 | 46449963.00
Aviation 80.59 466.71 24.00 68.00 -46.28 -498.82| 1367369.00 7514356.00
Previous year 126.87 965.54 26.00 149.00 42.34 -151.88| 2112416.00 | 11552669.00
Engineering 1730.91 6513.01 1210.00 7082.00 821.37 1501.36| 18645698.00 | 91403570.00
Previous year 909.54 5011.65 1287.00 6966.00 76.17 921.39| 12701882.00 | 67591032.00
Motor Own Damage 13091.49 63476.24 334678.00 1600470.00 2056.27 8363.08| 1027655.00 4354470.00
Previous year 11035.23 55113.16 357142.00 1666333.00 594.28 4341.03 828360.00 4034735.00
Motor Third party 5484.75 26021.60 371859.00 1655605.00 1250.34 5157.58
Previous year 4234.41 20864.02 360012.00 1678266.00 835.52 3532.68
Motor (Total) 18576.24 89497.84 371859 1655605 3306.60 13520.67| 1027655.00 4354470.00
Previous year (Total) 15269.64 75977.18 360012 1678266 1429.80 7873.71 828360.00 4034735.00
Workmen's compensation /
Employer's liability 263.45 1384.97 1771.00 8677.00 34.51 73.27 72302.00 292867.00
Previous year 228.94 1311.71 1946.00 9483.00 25.54 305.27 52190.00 226725.00
Public Liability 1.04 31.20 4.00 90.00 -0.48 -3.39 4800.00 145257.00
Previous year 1.52 34.59 40.00 120.00 0.83 4.24 95078.00 251324.00
Product Liability 305.04 1136.13 69.00 364.00 229.05 345.93 138715.00 581000.00
Previous year 76.00 790.20 54.00 295.00 0.33 159.45 69082.00 382226.00
Other Liability Covers 321.61 5284.16 326.00 1646.00 35.72 694.29 793632.00 2231273.00
Previous year 285.89 4589.87 332.00 1538.00 -60.77 713.28 237693.00 1414779.00
Liability (Total) 891.15 7836.46 2170 10777 298.80 1110.10| 1009449.00 3250397.00
Previous year (Total) 592.35 6726.36 2372 11436 -34.06 1182.23 454043.00 2275054.00
Personal Accident 552.01 2866.72 7271.00 33450.00 50.45 766.02| 3508747.00 | 14336791.00
Previous year 501.56 2100.71 6070.00 32020.00 -10.92 -147.01| 2434383.00 9642928.00
Medical Insurance 5387.88 20899.23 72059.00 314468.00 1429.80 5286.04| 3374747.00 | 15288224.00
Previous year 3958.08 15613.19 49282.00 305630.00 1920.89 4476.87| 2516318.00 | 15670271.00
Overseas Medical Insurance 560.48 3992.03 41349.00 243416.00 21.45 803.50 269493.00 4479283.00
Previous year 539.03 3188.53 58453.00 263458.00 -14.66 345.02 144966.00 5822830.00
Health (Total) 5948.36 24891.26 113408 557884 1451.25 6089.54| 3644240.00 | 19767507.00
Previous year (Total) 4497.11 18801.72 107735 569088 1906.23 4821.88| 2661284.00 | 21493101.00
Crop Insurance 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
Previous year 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
Credit Guarantee 61.87 162.67 9.00 35.00 -62.10 -355.81 932847.00 2423279.00
Previous year 123.97 518.48 17.00 91.00 11.72 -598.55 235300.00 2157538.00
All Other Miscellaneous 1683.53 7728.27 51530.00 255207.00 288.81 431.44| 2710388.00 | 11642076.00
Previous year 1394.73 7296.83 43081.00 250385.00 181.08 94.45| 3150083.00 | 13384149.00
Grand Total 33755.32 162030.54 595346 2755985 6540.74 26214.741115310146.00 | 513762689.00
Previous year (Total) 27214.58 135815.80 565945 2786164 4214.84 15971.37| 92793161.00 | 382389439.00

*Wherever applicable
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non-life insurance

Name of the Insurer: Bharti AXA General Insurance Company Limited

BUSINESS FIGURES:

E irda journal August 2012

o premum ubw | pgataNool | Acoetoneduing | sum Assurc
LINE OF BUSINESS
For the Up to For the Up to For the Up to For the Up to
month the month month the month month the month month the month
Fire 326.20 3202.03 1587.00 7184.00 326.20 2875.83 539255.96 6966751.49
Previous year 193.47 2723.75 1346.00 6737.00 193.47 2530.27 379744.14 5559146.77
Marine Cargo 127.79 1206.40 300.00 1293.00 127.79 1078.62 238523.84 2604632.82
Previous year 80.58 1015.40 247.00 915.00 80.58 934.82 130347.17 1909723.32
Marine Hull (Including
Onshore & Offshore oil energy)
Previous year
Marine (Total) 127.79 1206.40 300 1293 127.79 1078.62 238523.84 2604632.82
Previous year (Total) 80.58 1015.40 247 915 80.58 934.82 130347.17 1909723.32
Aviation
Previous year
Engineering 101.70 958.17 190.00 924.00 101.70 856.46 87447.65 455530.43
Previous year 73.78 577.39 107.00 550.00 73.78 503.60 22391.68 433507.70
Motor Own Damage 4343.96 22579.39 68314.00 333984.00 4343.96 18235.43 232538.30 1238221.33
Previous year 3272.66 14678.17 47345.00 217199.00 3272.66 11405.51 189728.30 869467.89
Motor Third party 1448.02 7935.98 68314.00 333984.00 1448.02 6487.96
Previous year 1205.64 5392.12 47345.00 217199.00 1205.64 4186.48
Motor (Total) 5791.98 30515.37 68314 333984 5791.98 24723.39 232538.30 1238221.33
Previous year (Total) 4478.30 20070.29 47345 217199 4478.30 15591.98 189728.30 869467.89
Workmen's compensation /
Employer's liability 43.33 160 122 486 43.33 116.55 7824 32124
Previous year 11.63 81 45.00 249 11.63 69.23 2313.43 14260
Public Liability
Previous year
Product Liability
Previous year
Other Liability Covers 21 224 13 103 21.30 202.39 7432 61810
Previous year 17.25 127 11.00 71 17.25 109.45 4780.16 45560
Liability (Total) 64.63 383.57 135 589 64.63 318.94 15256.18 93934.25
Previous year (Total) 28.88 207.55 56 320 28.88 178.68 7093.59 59820.83
Personal Accident 186.81 1312.09 828.00 4856.00 186.81 1125.28 332186.97 3206862.08
Previous year 130.93 1085.56 1009.00 5735.00 130.93 954.63 218073.49 2631568.22
Medical Insurance 1682.02 10367.64 1388.00 7973.00 1682.02 8685.63 7807.32 68002.93
Previous year 1019.98 6385.74 1424.00 8674.00 1019.98 5365.76 7289.53 24595.84
Overseas Medical Insurance
Previous year
Health (Total) 1682.02 10367.64 1388 7973 1682.02 8685.63 7807.32 68002.93
Previous year (Total) 1019.98 6385.74 1424 8674 1019.98 5365.76 7289.53 24595.84
Crop Insurance
Previous year
Credit Guarantee
Previous year
All Other Miscellaneous 93.90 552.40 1576.00 6674.00 93.90 458.50 271396.76 844888.60
Previous year 65.19 345.79 1384.00 6612.00 65.19 280.60 75379.21 388140.88
Grand Total 8375.03 48497.68 74318 363477 8375.03 40122.64| 172441298 | 15478823.93
Previous year (Total) 6071.11 32411.47 52918 246742 6071.11 26340.35| 1030047.11 | 11875971.45

*Wherever applicable
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E irda journal August 2012

non-life insurance

Name of the Insurer: Cholamandalam Ms General Insurance Company Limited

LINE OF BUSINESS

BUSINESS FIGURES:

Total Premium u/w

Total No. of
Policies Issued

Accretions during
the month (premium)

Sum Assured

For the Up to For the Up to For the Up to For the Up to
month the month month the month month the month month the month
Fire 569.4 4,510.3 12,431 66,749 255.1 866.8 1,318,820 15,150,631
Previous year 314.3 3,643.5 14,133 64,533 (74.0) 597.7 461,740 3,651,467
Marine Cargo 272.9 2,011.4 494 2,814 9.1 (31.5) 1,858,542 17,899,468
Previous year 263.8 2,042.9 956 3,697 81.6 321.1 19,393,880 32,512,437
Marine Hull (Including
Onshore & Offshore oil energy) 0.1 1.0 1 2 0.1 1.0 7 107
Previous year - - - - - (1.2) - 0
Marine (Total) 273.0 2,012.4 495 2,816 9.2 (30.5) 1,858,548 17,899,574
Previous year (Total) 263.8 2,042.9 956 3,697 81.6 320.0 19,393,880 32,512,437
Aviation - - -
Previous year - - - - - -
Engineering 2154 1,158.3 824 4,310 55.6 124.8 522,740 2,435,274
Previous year 159.8 1,033.5 847 4,261 (22.6) (5.7) 247,088 1,749,527
Motor Own Damage 4,600.8 23,344.8 60,966 312,181 257.4 1,835.8 289,374 1,585,389
Previous year 4,343.4 21,508.9 59,939 310,219 1,079.7 5,216.8 256,999 1,337,998
Motor Third party 3,703.4 18,432.4 61,522 314,426 972.9 4,910.4 B
Previous year 2,730.5 13,521.9 60,120 311,081 1,298.3 6,372.1 -
Motor (Total) 8,304.2 41,777.1 61,522 314,426 1,230.2 6,746.3 289,374 1,585,389
Previous year (Total) 7,073.9 35,030.9 60,120 311,081 2,378.0 11,588.9 256,999 1,337,998
Workmen's compensation /
Employer's liability 61.7 326.5 264 1,475 61.9 186.4 9,404 68,072
Previous year (0.2) 140.1 184 1,593 (58.1) (49.6) 1,301 1,301
Public Liability 55.8 333.2 67 397 (64.3) (188.4) 15,203 65,496
Previous year 120.0 521.6 106 503 54.7 147.6 15,683 73,507
Product Liability - - -
Previous year - - - - - =
Other Liability Covers - - -
Previous year - - - - - q
Liability (Total) 117.5 659.7 331 1,872 (2.4) (2.1) 24,607 133,568
Previous year (Total) 119.9 661.7 290 2,096 (3.4) 98.1 16,985 74,808
Personal Accident 440.6 2,114.6 1,306 7,170 (209.5) 240.9 396,972 2,129,862
Previous year 650.1 1,873.6 1,756 7,655 364.1 433.8 310,927 2,425,705
Medical Insurance 2,695.2 13,146.0 4,182 18,037 1,804.1 3,874.1 24,320 358,100
Previous year 891.0 9,271.9 2,845 9,265 (355.6) 2,010.2 116,642 455,021
Overseas Medical Insurance 455 297.0 1,245 8,867 455 297.0 2,778 14,637
Previous year - - - - - -
Health (Total) 2,740.6 13,443.0 5,427 26,904 1,849.6 41711 27,098 372,737
Previous year (Total) 891.0 9,271.9 2,845 9,265 (355.6) 2,010.2 116,642 455,021
Crop Insurance = B
Previous year - - - - - bl
Credit Guarantee - e
Previous year - - - - - =
All Other Miscellaneous 98.2 509.8 3,478 19,798 (265.2) (548.9) 222,797 2,118,567
Previous year 363.4 1,058.7 3,641 31,881 150.6 (307.3) 278,778 1,923,528
Grand Total 12,758.9 66,185.2 85,814 444,045 2,922.6 11,568.5| 4,660,956.7 | 41,825,603.9
Previous year (Total) 9,836.3 54,616.7 84,588 434,469 2,518.7 14,735.7| 21,083,037.5 | 44,130,490.9

*Wherever applicable
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E irda journal August 2012

non-life insurance

Name of the Insurer: Future Generali India Insurance Company Limited

BUSINESS FIGURES:

o premium utw | pJeNoof | heoretione dugy | A
LINE OF BUSINESS
For the Up to For the Up to For the Up to For the Up to
month the month month the month month the month month the month
Fire 543.28 5669.95 2549 13633 -568.69 470.39 913104.07 5599543.09
Previous year 1111.97 5199.56 1761 9816 169.93 1261.93| 1120895.49 5639792.07
Marine Cargo 274.10 2567.87 970 4846 68.31 790.15 493967.61 4273412.69
Previous year 205.79 1777.72 631 3627 -35.22 293.54 198930.13 2752836.77
Marine Hull (Including
Onshore & Offshore oil energy) 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Previous year 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Marine (Total) 274.10 2567.87 970 4846 68.31 790.15 493967.61 4273412.69
Previous year (Total) 205.79 1777.72 631 3627 -35.22 293.54 198930.13 2752836.77
Aviation 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Previous year 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Engineering 250.44 1619.07 600 2847 60.84 483.98 107003.66 515141.80
Previous year 189.60 1135.10 469 2230 42.02 29.82 142539.59 614347.46
Motor Own Damage 3500.26 16472.24 48986 237588 830.60 3301.52 265285.99 1232625.08
Previous year 2669.66 13170.72 44164 222539 949.04 4572.96 242008.13 1146738.98
Motor Third party 1631.97 8243.05 60 314 146.05 1372.05
Previous year 1485.91 6871.00 62 235 826.63 3509.98
Motor (Total) 5132.23 24715.29 48986 237588 976.66 4673.57 265285.99 1232625.08
Previous year (Total) 4155.57 20041.72 44164 222539 1775.67 8082.93 242008.13 1146738.98
Workmen's compensation /
Employer's liability 128.83 681.64 657 3429 41.45 171.19 14886.61 105295.75
Previous year 87.39 510.45 483 2389 34 272 11441.50 71433.23
Public Liability 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Previous year 0.00 0.00 0 0] 0 0 0.00
Product Liability 112.71 576.85 159 720 29.26 96.39 35714.91 126669.71
Previous year 83.45 480.45 103 519 42 196 22180.68 103984.78
Other Liability Covers 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Previous year 0.00 0.00 0 0 0.00 0.00
Liability (Total) 241.54 1258.48 816 4149 70.71 267.58 50601.52 231965.46
Previous year (Total) 170.83 990.90 586 2908 75.90 467.41 33622.19 175418.02
Personal Accident 2211.01 3646.96 6919 33134 1301.48 1410.47| 8542599.64 9753523.94
Previous year 909.54 2236.49 5276 19764 52.39 722.84| 5198997.02 6131457.65
Medical Insurance 833.07 4827.79 2206 8514 23.42 -391.09 24269.61 51918.51
Previous year 809.64 5218.88 1533 6851 290.32 911.59 11865.45 62073.07
Overseas Medical Insurance 81.29 542.16 4348 29532 6.28 35.30 32282.40 122534.43
Previous year 75.01 506.86 4234 30276 12.61 76.59 5945.35 44411.08
Health (Total) 914.36 5369.95 6554 38046 29.70 -355.79 56552.01 174452.94
Previous year (Total) 884.66 5725.74 5767 37127 302.93 988.18 17810.80 106484.15
Crop Insurance 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Previous year 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Credit Guarantee 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Previous year 0.00 0.00 0 0 0.00 0.00 0.00 0.00
All Other Miscellaneous 474.29 2354.94 3756 22185 149.57 1046.11 477577.14 1676236.44
Previous year 324.71 1308.83 2197 11455 57.90 430.72 363530.08 1303239.14
Grand Total 10041.26 47202.50 71150 356428 2088.58 8786.45| 10906691.64 | 23456901.43
Previous year (Total) 7952.68 38416.05 60851 309466 244152 12277.36| 7318333.42 | 17870314.25

*Wherever applicable
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E irda journal August 2012

non-life insurance

Name of the Insurer: HDFC ERGO General Insurance Company Limited

LINE OF BUSINESS

BUSINESS FIGURES:

Total Premium u/w

Total No. of
Policies Issued

Accretions during
the month (premium)

Sum Assured

For the Up to For the Up to For the Up to For the Up to

month the month month the month month the month month the month
Fire 1,580.11 15,373.67 4,064 20,554 (3,071.14) 44.42 2,579,401 36,722,533
Previous year 4,651.25 15,329.25 4,321 19,364 913.70 4,488.52 4,484,672 33,579,254
Marine Cargo 329.18 3,320.98 227 1,356 165.31 1,282.56 651,703 10,335,774
Previous year 163.87 2,038.43 163 917 9.30 795.53 532,813 8,305,579
Marine Hull (Including
Onshore & Offshore oil energy) 53.83 705.96 25 216 (40.74) (43.43) 169,589 332,792
Previous year 94.57 749.40 18 201 56.77 325.04 34,761 144,229
Marine (Total) 383.01 4,026.95 252 1,572 124.57 1,239.12 821,292 10,668,566
Previous year (Total) 258.44 2,787.82 181 1,118 66.07 1,120.56 567,574 8,449,807
Aviation 34.37 1,386.81 4 26 (23.03) 362.30 36,998 1,637,209
Previous year 57.40 1,024.51 18 (1.68) (971.04) (9,000) 1,395,852
Engineering 546.50 3,668.76 310 1,965 (113.75) 126.34 150,782 1,074,008
Previous year 660.25 3,542.42 294 1,681 230.06 1,144.97 255,282 2,483,416
Motor Own Damage 4,059.32 18,542.66 54,708 256,489 746.06 3,414.65 265,159 1,193,848
Previous year 3,313.26 15,128.01 46,989 224,466 1,003.79 4,504.68 217,318 1,015,257
Motor Third party 1,930.95 9,482.71 99,051 501,602 153.66 1,408.69
Previous year 1,777.29 8,074.02 86,395 401,112 944.08 4,029.68
Motor (Total) 5,990.27 28,025.37 99,051 501,602 899.72 4,823.35 265,159 1,193,848
Previous year (Total) 5,090.56 23,202.03 86,395 401,112 1,947.86 8,534.36 217,318 1,015,257
Workmen's compensation /
Employer's liability 60.06 324.72 79 387 29.38 108.61 14,649 93,351
Previous year 30.68 216.11 47 263 (1.52) 96.75 38,269 253,911
Public Liability 79.56 164.03 17 109 74.91 17.99 20,957 86,182
Previous year 4.65 146.04 15 115 (44.10) 48.27 4,621 76,669
Product Liability 1.30 36.31 18 (4.30) (131.81) 100 12,020
Previous year 5.60 168.12 2 18 (5.26) 45.47 1,300 16,433
Other Liability Covers 357.61 4,532.23 7 585 (21.04) 394.55 113,386 1,213,715
Previous year 378.66 4,137.68 82 541 111.82 709.58 180,325 1,071,392
Liability (Total) 498.54 5,057.30 174 1,099 78.94 389.35 149,092 1,405,268
Previous year (Total) 419.60 4,667.95 146 937 60.94 900.06 224,515 1,418,405
Personal Accident 2,209.65 9,992.39 109,912 539,997 880.51 3,056.20 3,679,648 31,165,665
Previous year 1,329.14 6,936.19 91,449 433,895 369.26 2,169.24 545,405 8,632,160
Medical Insurance 3,241.51 20,288.07 32,122 194,453 473.88 2,603.08 119,478 795,911
Previous year 2,767.63 17,684.99 31,692 173,319 846.92 4,219.37 104,394 643,849
Overseas Medical Insurance 60.64 1,416.83 1,001 5,706 (9.23) 751.09 2,294,782 8,503,101
Previous year 69.88 665.74 571 3,232 (1.69) 292.28 1,315,533 7,005,115
Health (Total) 3,302.15 21,704.90 33,123 200,159 464.65 3,354.17 2,414,260 9,299,012
Previous year (Total) 2,837.51 18,350.73 32,263 176,551 845.23 4,511.65 1,419,927 7,648,964
Crop Insurance 1041 - - 10.41 - 873
Previous year - - - - - bl
Credit Guarantee - - - e
Previous year - - - - - =
All Other Miscellaneous 7,648.99 8,005.43 745 2,986 6,569.14 6,608.49 475,236 2,570,898
Previous year 1,079.86 1,396.94 96 704 844.67 919.52 455,967 1,820,039
Grand Total 22,193.59 97,251.99 247,635 1,269,960 5,809.59 20,014.15 10,571,868 95,737,881
Previous year (Total) 16,384.00 77,237.84 215,145 1,035,380 5,276.12 22,817.85 8,161,659 66,443,156

*Wherever applicable
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E irda journal August 2012

non-life insurance

Name of the Insurer: ICICI Lombard General Insurance Company Limited

LINE OF BUSINESS

BUSINESS FIGURES:

Total Premium u/w

Total No. of
Policies Issued

Accretions during
the month (premium)

Sum Assured

For the Up to For the Up to For the Up to For the Up to

month the month month the month month the month month the month
Fire 4,215.89 24,835.88 2,042 11,260 (5,152.30) 2,625.47 5,410,079 36,052,226
Previous year 9,368.18 22,210.40 1,961 10,698 1,697.93 3,358.95 8,005,844 35,504,758
Marine Cargo 934.87 7,726.27 880 5,022 242.23 1,188.70 4,511,426 28,560,773
Previous year 692.64 6,537.57 947 5,659 26.50 1,483.30 2,111,961 25,529,007
Marine Hull (Including
Onshore & Offshore oil energy) 414.54 2,488.62 8 66 115.73 (197.38) 108,301 617,617
Previous year 298.81 2,686.00 8 68 82.34 484.62 37,177 623,105
Marine (Total) 1349.41 10214.89 888 5088 357.96 991.33| 4619726.59 | 29178390.66
Previous year (Total) 991.45 9223.56 955 5727 108.84 1967.92| 2149138.44 | 26152111.98
Aviation 178.23 4,535.32 12 84 37.53 (1,808.33) 289,570 2,568,868
Previous year 140.70 6,343.65 11 82 (14.66) 2,952.78 112,736 2,009,358
Engineering 1,124.33 8,168.34 561 2,831 231.04 33.93 741,685 5,246,182
Previous year 893.29 8,134.41 528 3,146 102.74 940.07 469,736 5,023,310
Motor Own Damage 13,742.47 69,970.32 503,461 2,644,732 3,144.09 16,380.26 1,708,476 8,851,954
Previous year 10,598.39 53,590.06 372,624 1,979,517 2,330.97 11,492.12 1,326,109 7,134,790
Motor Third party 6,104.57 30,409.72 512,511 2,685,434 1,507.87 8,102.71
Previous year 4,596.70 22,307.01 379,020 2,013,351 1,487.83 6,229.23
Motor (Total) 19847.05 100380.04 512511 2685434 4651.96 24482.97| 1708476.24 8851954.35
Previous year (Total) 15195.08 75897.07 379020 2013351 3818.80 17721.35| 1326108.62 7134789.93
Workmen's compensation /
Employer's liability 257.88 1,455.44 666 3,725 50.52 330.22 36,916 292,755
Previous year 207.36 1,125.22 608 2,992 59.65 401.37 31,676 162,952
Public Liability 1.01 36.81 8 92 0.61 8.31 3,818 52,239
Previous year 0.40 28.50 2 69 (6.04) (10.73) 1,000 39,199
Product Liability 62.25 128.38 30 4.49 (19.20) 6,470 22,215
Previous year 57.76 147.58 32 25.15 30.23 18,709 33,015
Other Liability Covers 355.36 4,323.49 187 1,013 (11.80) 6.51 116,523 1,048,986
Previous year 367.16 4,316.98 176 827 (80.98) 335.24 96,185 1,193,124
Liability (Total) 676.50 5944.12 866 4860 43.82 325.84 163726.66 1416194.24
Previous year (Total) 632.68 5618.28 794 3920 -2.21 756.10 147569.64 1428289.53
Personal Accident 1,349.04 7,328.54 47,946 256,720 354.25 1,478.29 1,777,653 12,005,068
Previous year 994.78 5,850.25 42,015 207,202 310.42 1,371.73 1,626,237 16,477,873
Medical Insurance 8,840.36 51,592.54 33,544 165,133 (1,093.23) (10,157.48) 334,650 1,933,994
Previous year 9,933.59 61,750.02 35,414 149,645 (1,295.73) 1,966.85 550,135 2,844,977
Overseas Medical Insurance 733.06 3,764.22 56,381 363,950 76.76 375.89 1,899,243 10,408,492
Previous year 656.29 3,388.33 42,447 233,068 551 115.24| 1,024,982.47 6,164,109
Health (Total) 9573.41 55356.76 89925 529083 -1016.47 -9781.58| 2233892.71 | 12342485.86
Previous year (Total) 10589.89 65138.35 77861 382713 -1290.16 2082.08| 1575117.71 9009085.87
Crop Insurance 0.00 - 0.00 B
Previous year 0.00 0.00 - - 0.00 0.00 -
Credit Guarantee 39.52 869.66 4 29 15.60 202.48 3,219 38,739
Previous year 23.92 667.18 8 15 (89.86) (194.89) 1,614 14,404
All Other Miscellaneous 7,124.89 17,403.38 6,657 36,351 (662.53) 3,895.20 5,038,490 11,334,599
Previous year 7,787.41 13,508.19 7,564 31,214 6,166.15 6,134.93 1,098,675 4,078,224
Grand Total 45478.25 235036.93 661412 3531740 -1139.14 2244559 | 21986519.94 | 119034708.55
Previous year (Total) 46617.39 212591.33 510712 2658068 10807.99 37091.04| 16512776.54 | 106832204.76

*Wherever applicable
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E irda journal August 2012

non-life insurance

Name of the Insurer: IFFCO Tokio General Insurance Company Limited

LINE OF BUSINESS

BUSINESS FIGURES:

Total Premium u/w

Total No. of
Policies Issued

Accretions during
the month (premium)

Sum Assured

For the Up to For the Up to For the Up to For the Up to

month the month month the month month the month month the month
Fire 1297.56 14339.89 5049.00 22763.00 185.69 1297.56| 2434688.46 | 23934703.94
Previous year 1706.06 13676.14 6518.00 33423.00 823.93 1706.06| 1681288.06 | 14389637.18
Marine Cargo 849.86 4023.81 833.00 3817.00 138.32 849.86| 1753383.89 | 11948293.64
Previous year 613.12 4450.64 835.00 4067.00 -67.53 613.12 945046.36 6860103.39
Marine Hull (Including
Onshore & Offshore oil energy) 64.83 1023.06 30.00 181.00 -549.37 64.83 31644.75 606778.47
Previous year 81.18 1756.84 27.00 152.00 -563.07 81.18 900000.45 | 19477529.61
Marine (Total) 914.69 5046.87 863 3998 -411.05 914.69| 1785028.64 | 12555072.11
Previous year (Total) 694.30 6207.48 862 4219 -630.60 694.30| 1845046.81 | 26337632.99
Aviation 191.77 440.11 23.00 73.00 165.63 191.77 199727.51 458377.15
Previous year 197.85 977.99 26.00 146.00 15 197.85| 1097145.19 5423251.81
Engineering 1157.05 3057.83 349.00 1942.00 712.86 1157.05 668253.08 1329206.65
Previous year 332.74 2687.21 382.00 2058.00 -450.41 332.74 26328.06 212624.95
Motor Own Damage 7093.89 35077.54 309794.00 1243287.00 -436.52 7093.89 542833.53 2684178.30
Previous year 5461.00 26900.66 273961.00 1478827.00 27.26 5461.00| 32018521.65 | 162148739.72
Motor Third party 4140.39 20495.00 4544.00 14991.00 -192.47 4140.39
Previous year 2719.85 14081.11 937.00 19516.00 -205.67 2719.85
Motor (Total) 11234.28 55572.54 309794 1243287 -628.98 11234.28 542833.53 2684178.30
Previous year (Total) 8180.86 40981.78 273961 1478827 -178.42 8180.86| 32018521.65 |162148739.72
Workmen's compensation /
Employer's liability 95.44 559.90 690.00 4209.00 -32.95 95.44 1725.00 11114.08
Previous year 86 579 679 4563 -23 86.31 50661 339726
Public Liability 50.02 322.81 11.00 55.00 -37.57 50.02 5527.58 35673.86
Previous year 37 426 9 78 -74 36.78 8343 96623
Product Liability 20.95 86.67 11.00 36.00 9.55 20.95 1832.39 7579.88
Previous year 11 7 14 71 -5 10.55 4892 35645
Other Liability Covers 118.99 1295.83 30.00 168.00 93.37 118.99 7738.56 84271.85
Previous year 44 1199 221 1154 29 43.67 20153 553423
Liability (Total) 285.41 2265.21 742 4468 32.39 285.41 16823.53 138639.68
Previous year (Total) 177.31 2280.88 923 5866 -72.69 177.31 84049.14 1025416.98
Personal Accident 196.86 1277.50 2100.00 9838.00 -13.32 196.86 46872.53 304180.96
Previous year 185.68 1240.77 2335 11425 -169.98 185.68| 4324001.10 | 28894481.32
Medical Insurance 1723.37 6284.84 1961.00 9106.00 724.59 1723.37 60423.76 220354.82
Previous year 1190.31 8529.94 2914 13421 -419.57 1190.31 7861.99 56340.04
Overseas Medical Insurance 18.18 130.50 2444.00 16666.00 -1.73 18.18 2323.46 16676.62
Previous year 20.04 136.41 2265 18000 -2.65 20.04 313633.75 2135078.68
Health (Total) 1741.55 6415.34 4405 25772 722.87 1741.55 62747.21 237031.43
Previous year (Total) 1210.35 8666.35 5179 31421 -422.22 1210.35 321495.73 2191418.71
Crop Insurance
Previous year
Credit Guarantee
Previous year
All Other Miscellaneous 4795.68 12795.26 31583.00 137864.00 2283.12 4795.68| 3765099.55| 10045578.17
Previous year 3164.10 8610.53 6270 40587 695.79 3164.10| 127656707.06 | 335208720.75
Grand Total 21814.85 101210.55 354908 1450005 3049.21 21814.85| 9522074.04 | 51686968.40
Previous year (Total) 15849.25 85329.12 296456 1607972 -415.74 15849.25| 169054582.80 | 575831924.41

*Wherever applicable
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E irda journal August 2012

non-life insurance

Name of the Insurer: L&T General Insurance Company Limited

BUSINESS FIGURES:

o premium uw | pJeNoof | Acoetineduing | [ Sum Assured
LINE OF BUSINESS
For the Up to For the Up to For the Up to For the Up to
month the month month the month month the month month the month
Fire 159.07 1,222.56 283 1,036 50.76 497.51 360,420 4,727,653
Previous year 108.30 725.06 157 674 108.30 725.06 143,635 3,558,134
Marine Cargo 63.88 309.68 500 1,661 35.82 86.23 623,981 2,020,107
Previous year 28.07 223.45 237 768 28.07 223.45 128,640 876,248
Marine Hull (Including
Onshore & Offshore oil energy) - -
Previous year - - - - - -
Marine (Total) 63.88 309.68 500 1,661 35.82 86.23 623,981 2,020,107
Previous year (Total) 28.07 223.45 237 768 28.07 223.45 128,640 876,248
Aviation - - -
Previous year - - - - -
Engineering 134.19 549.18 351 1,388 55.86 205.60 74,520 415,873
Previous year 78.33 343.59 247 795 78.33 343.59 61,075 380,766
Motor Own Damage 402.35 2,358.09 4,368 26,398 (40.35) 537.89 31,965 195,825
Previous year 442.70 1,820.20 5,199 21,569 442.70 1,820.20 62,947 188,176
Motor Third party 238.03 1,405.09 126 837 (11.84) 471.03 B
Previous year 249.87 934.06 89 89 249.87 934.06 -
Motor (Total) 640.38 3,763.19 4,368 26,398 -52.19 1,008.92 31,965 195,825
Previous year (Total) 692.57 2,754.26 5,199 21,569 692.57 2,754.26 62,947 188,176
Workmen's compensation /
Employer's liability 21.03 169.72 273 1,171 7.99 60.72 4,062 33,220
Previous year 13.04 109.00 72 456 13.04 109.00 898 17,548
Public Liability
Previous year
Product Liability - - -
Previous year - - - - - B
Other Liability Covers 251 40.22 12 58 (4.18) (24.12) 1,288 72,601
Previous year 6.69 64.34 2 37 - - 47,515 113,509
Liability (Total) 23.54 209.94 285 1,229 3.82 36.60 5,350 105,821
Previous year (Total) 19.73 173.34 74 493 19.73 173.34 48,413 131,057
Personal Accident 17.91 253.63 544 1,769 13.87 87.88 112,565 1,260,172
Previous year 4.05 165.76 932 936 = 3,480 534,160
Medical Insurance 31.02 452.77 480 1,398 (109.00) 264.99 1,141 22,877
Previous year 140.02 187.77 1 4 - 1,672 3,426
Overseas Medical Insurance - - -
Previous year - - - - - -
Health (Total) 31.02 452.77 480 1,398 -109 265 1,141 22,877
Previous year (Total) 140.02 187.77 1 4 140.02 187.77 1,672 3,426
Crop Insurance - - -
Previous year - - - - - ]
Credit Guarantee - - -
Previous year - - - - - -
All Other Miscellaneous 16.51 147.42 114 544 4.65 (243.63) 53,222 380,386
Previous year 11.86 391.05 97 570 11.86 391.05 59,913 5,290,597
Grand Total 1,086.51 6,908.37 6,925 35,423 3.58 1,944.10 1,263,163 9,128,714
Previous year (Total) 1,082.93 4,964.27 6,944 25,809 1,078.88 4,798.52 509,773 10,962,563

*Wherever applicable
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E irda journal August 2012

non-life insurance

Name of the Insurer: National Insurance Company Limited

BUSINESS FIGURES:

o premium utw | pJeNoof | heoretione dugy | A
LINE OF BUSINESS
For the Up to For the Up to For the Up to For the Up to
month the month month the month month the month month the month
Fire 7832.77 38989.07 41221 234636 1098.41 6869.73 41060629 373424760
Previous year 6734.36 32119.34 44034 234574 2864.98 5490.41 38757268 272467472
Marine Cargo 2099.15 9435.72 12610 66132 727.92 1781.56 4717114 35262795
Previous year 1371.23 7654.16 9287 47016 248.10 862.44 7289540 38564382
Marine Hull (Including
Onshore & Offshore oil energy) 715.15 6331.87 400 1451 -92.76 77.21 560632 13436686
Previous year 807.91 6254.66 357 1160 190.41 2443.36 436496 129446300
Marine (Total) 2814.30 15767.59 13010 67583 635.16 1858.77 5277745 48699482
Previous year (Total) 2179.14 13908.82 9644 48176 438.51 3305.81 7726037 168010682
Aviation 425.33 2590.28 10 64 290.53 1147.02 922118 5123696
Previous year 134.80 1443.26 9 82 2.81 415.59 11232399 15643721
Engineering 2468.10 12712.73 2792 14223 -131.68 1447.47 2870660 13599800
Previous year 2599.78 11265.26 3407 15529 507.27 3160.95 10419240 39736248
Motor Own Damage 16044.74 80448.72 439171 2199928 3066.52 14656.69 682664 3466664
Previous year 12978.22 65792.03 410998 2023808 1373.85 6787.86 579202 2903929
Motor Third party 18347.60 93387.44 641607 3248816 4181.13 22455.61 681734 5004416
Previous year 14166.47 70931.83 599217 3014233 3194.73 14420.76 578440 2899847
Motor (Total) 34392.34 173836.16 641607 3248816 7247.65 37112.30 1364398 8471080
Previous year (Total) 27144.69 136723.86 599217 3014233 4568.58 21208.62 1157642 5803776
Workmen's compensation /
Employer's liability 579.58 3183.45 4388 23643 66.53 398.97 44159 415050
Previous year 513.05 2784.48 4662 23517 125.67 698.11 40201 233299
Public Liability 10.53 44.66 140 597 0.86 3.95 13061 22371
Previous year 9.67 40.71 65 377 2.14 3.38 10061 17071
Product Liability 79.53 217.15 12 66 33.58 66.63 24021 95759
Previous year 45.95 150.52 7 58 -5.92 38.39 11635 61793
Other Liability Covers 142.19 1049.01 584 3301 36.04 184.74 74242 800506
Previous year 106.15 864.27 503 2733 -27.13 172.25 52256 743849
Liability (Total) 811.83 4494.27 5124 27607 137.01 654.28 155482 1333686
Previous year (Total) 674.82 3839.99 5237 26680 94.76 912.14 114153 1056012
Personal Accident 1366.85 6257.67 33286 157186 275.40 217.45 3889634 19697091
Previous year 1091.45 6040.22 32693 154878 87.20 961.70 3262985 20536497
Medical Insurance 13289.15 86062.05 129840 608457 63.89 7369.71 1853556 16614832
Previous year 13225.26 78692.34 133950 574584 2908.87 16812.75 1678484 8487251
Overseas Medical Insurance 133.09 1199.81 1296 10105 83.79 850.54 1 271
Previous year 49.30 349.27 1430 10417 -3.77 -33.65 0 5431
Health (Total) 13422.23 87261.86 131136 618562 147.68 8220.25 1853557 16615103
Previous year (Total) 13274.55 79041.61 135380 585001 2905.09 16779.10 1678484 8492682
Crop Insurance
Previous year
Credit Guarantee 0.00 0.00 0 0 0.00 0.00 0 0
Previous year 0.00 0.00 0 0 0.00 -21.96 0 0
All Other Miscellaneous 3347.25 19586.37 72858 374953 342.84 322.73 5628972 61174330
Previous year 3004.41 19263.64 81839 403156 322.33 3633.10 15083941 123672559
Grand Total 66881.00 361496.00 941044 4743630 10043.00 57850.00 63023195 548139027
Previous year (Total) 56838.00 303646.00 911460 4482309 11791.53 55845.46 89432150 655419650

*Wherever applicable
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non-life insurance

Name of the Insurer: Raheja QBE General Insurance Company Limited

BUSINESS FIGURES:

E irda journal August 2012

o premum ubw | pgataNool | Acoetoneduing | sum Assurc
LINE OF BUSINESS
For the Up to For the Up to For the Up to For the Up to
month the month month the month month the month month the month
Fire 18.13 108.34 48 18.13 108.34 4590.86 104785.15
Previous year 9.51 106.95 30 9.51 106.95 19011.67 128457.12
Marine Cargo 0.00 18.60 1 3 0.00 18.60 200.00 2200.00
Previous year 1.30 0.54 7.00 12.00 1.30 0.54 2381.96 3480.48
Marine Hull (Including
Onshore & Offshore oil energy) 0.00 0.00
Previous year 0.00 0.00
Marine (Total) 0.00 18.60 1 3 0.00 18.60 200.00 2200.00
Previous year (Total) 1.30 0.54 7 12 1.30 0.54 2381.96 3480.48
Aviation
Previous year
Engineering 8.11 14.99 15 8.11 14.99 3514.65 6561.75
Previous year 0.71 5,112 17 0.71 5.12 -2158.58 7591.91
Motor Own Damage 0.00 4.23 49 0.00 4.23 0.00 646.71
Previous year 0.51 6.27 ) 58 0.51 6.27 71.81 827.97
Motor Third party 0.05 1.64 6 48 0.05 1.64 0.00 0.00
Previous year 2.97 4.85 358 546 2.97 4.85 0.00 0.00
Motor (Total) 0.05 5.88 6 49 0.05 5.88 0.00 646.71
Previous year (Total) 3.48 11.12 358 546 3.48 11.12 71.81 827.97
Workmen's compensation /
Employer's liability 1.23 4.73 5 12 1.23 4,73 1542.00 2193.63
Previous year 0.11 2.56 1 7 0.11 2.56 6.12 759.34
Public Liability 0.41 10.77 2 11 0.41 10.77 150.00 4526.20
Previous year 0.00 1.54 0 2 0.00 1.54 0.00 1000.00
Product Liability 0.00
Previous year 0.00
Other Liability Covers 177.39 842.86 35 134 177.39 842.86 93568.63 411615.79
Previous year 314.72 591.44 31 111 314.72 591.44 43321 162261
Liability (Total) 179.03 858.36 42 157 179.03 858.36 95260.63 418335.62
Previous year (Total) 314.83 595.54 32 120 314.83 595.54 43327.46 164020.68
Personal Accident 4.95 13.44 7 42 4.95 13.44 8843.00 39089.60
Previous year 0.51 15.45 12 62 0.51 15.45 1021.64 50755.24
Medical Insurance
Previous year
Overseas Medical Insurance
Previous year
Health (Total) 0.00 0.00 0 0.00 0.00 0.00 0.00
Previous year (Total) 0.00 0.00 0 0.00 0.00 0.00 0.00
Crop Insurance
Previous year
Credit Guarantee
Previous year
All Other Miscellaneous 68 156.72 12 31 68.34 156.72 22327 44856
Previous year 0.39 57.54 6 21 0.39 57.54 325.00 5460.77
Grand Total 278.61 1176.33 76 345 278.61 1176.33 134736.47 616474.57
Previous year (Total) 330.73 792.26 427 808 330.73 792.26 63980.96 360594.18

*Wherever applicable
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non-life insurance

Name of the Insurer: Reliance General Insurance Company Limited

BUSINESS FIGURES:

E irda journal August 2012

o premium utw | pJeNoof | heoretione dugy | A
LINE OF BUSINESS
For the Up to For the Up to For the Up to For the Up to
month the month month the month month the month month the month
Fire 687.83 9621.32 2671.00 15530.00 128.55 3543.62| 1047228.63 | 19601262.72
Previous year 559.28 6077.70 2651.00 16872.00 -32.79 592.72 876485.32 8575211.96
Marine Cargo 210.65 1682.86 1287.00 11844.00 77.56 -681.82 596229.27 5524756.01
Previous year 133.09 2364.68 2331.00 11575.00 2.74 1178.82 327000.25 5231265.09
Marine Hull (Including
Onshore & Offshore oil energy) 10.64 42.75 0.00 4.00 0.71 5.92 0.00 1155.95
Previous year 9.94 36.83 0.00 4.00 -159.67 -452.30 0.00 1056.02
Marine (Total) 221.30 1725.61 1287 11848 78.26 -675.90 596229.27 5525911.96
Previous year (Total) 143.03 2401.51 2331 11579 -156.92 726.51 327000.25 5232321.11
Aviation 32.85 185.85 0.00 19.00 4.11 81.84 0.00 18286.68
Previous year 28.74 104.01 1.00 25.00 -796.44 -4177.53 80.00 52649.40
Engineering 372.72 4618.11 387.00 1796.00 -53.72 -43.73 392760.77 1610077.71
Previous year 426.44 4661.84 369.00 1996.00 -697.52 2830.92 1045.28 2973785.80
Motor Own Damage 6308.12 29646.26 133834.00 643591.00 1098.93 -992.15 424082.95 1969055.50
Previous year 5209.18 30638.42 123657.00 682950.00 -245.28 4254.00 333623.47 1961881.47
Motor Third party 4831.50 23186.90 144116.00 682615.00 1410.90 4987.16
Previous year 3420.60 18199.74 125870.00 700898.00 924.31 5645.58
Motor (Total) 11139.61 52833.16 144116 682615 2509.84 3995.01 424082.95 1969055.50
Previous year (Total) 8629.78 48838.15 125870 700898 679.03 9899.58 333623.47 1961881.47
Workmen's compensation /
Employer's liability 59.03 350.60 195.00 1164.00 20.42 91.13 5264.78 58539.96
Previous year 38.61 259.47 143.00 882.00 -27.76 -5.65 2984.28 27706.82
Public Liability 3.00 89.45 38.00 289.00 0.55 25.72 3125.39 67365.62
Previous year 2.45 63.72 41.00 354.00 -3.50 -14.35 1277.04 42839.24
Product Liability 0.00 3.91 0.00 5.00 0.00 -2.64 0.00 1680.00
Previous year 0.00 6.55 0.00 8.00 0.00 -4.15 0.00 2360.00
Other Liability Covers 118.37 2330.48 741.00 3239.00 70.80 1463.11 13496.00 638450.78
Previous year 47.57 867.37 661.00 2777.00 23.18 51.32 13198.00 324756.50
Liability (Total) 180.40 2774.44 974 4697 91.77 1577.33 21886.17 766036.36
Previous year (Total) 88.63 1197.11 845 4021 -8.08 27.18 17459.32 397662.56
Personal Accident 252.11 1347.51 1649.00 6891.00 137.90 92.47 576662.28 2610694.61
Previous year 114.22 1255.04 1986.00 12163.00 -46.20 -1481.81 292584.90 2615400.66
Medical Insurance 1516.89 10300.88 5988.00 35982.00 -52.13 344.79 55913.75 574669.44
Previous year 1569.02 9956.08 6181.00 39053.00 693.76 690.31 111022.14 404614.09
Overseas Medical Insurance 235.92 1619.30 46184.00 307835.00 -61.64 -27.39| 1497202.45 | 11635785.94
Previous year 297.56 1646.69 63623.00 289854.00 -24.44 -169.77| 1720899.54 | 11390897.28
Health (Total) 1752.81 11920.17 52172 343817 -113.77 317.40| 1553116.20 | 12210455.39
Previous year (Total) 1866.58 11602.77 69804 328907 669.32 520.54| 1831921.68 | 11795511.37
Crop Insurance 2.67 6.45 1.00 4.00 2.67 6.45 45.00 110.68
Previous year 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
Credit Guarantee 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
Previous year 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
All Other Miscellaneous 1149.02 3231.10 4639.00 22842.00 798.20 1119.30 277080.86 2237793.22
Previous year 350.82 2111.80 3778.00 22022.00 66.13 345.66 221991.31 2862057.05
Grand Total 15791.33 88263.70 207896 1090059 3583.81 10013.77| 4889092.14 | 46549684.83
Previous year (Total) 12207.52 78249.93 207635 1098483 -323.47 9283.78| 3902191.53 | 36466481.39

*Wherever applicable
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E irda journal August 2012

non-life insurance

Name of the Insurer: Royal Sundaram Alliance Insurance Company Limited

LINE OF BUSINESS

BUSINESS FIGURES:

Total Premium u/w

Total No. of
Policies Issued

Accretions during
the month (premium)

Sum Assured

For the Up to For the Up to For the Up to For the Up to
month the month month the month month the month month the month
Fire 450.13 6272.86 2762.00 12327.00 37.50 3470.28 817459.68 5586072.95
Previous year 412.63 2802.58 2443.00 11729.00 201.78 139.19 575267.18 4970838.89
Marine Cargo 189.31 1354.53 5517.00 16758.00 74.83 416.71 472115.63 3480729.32
Previous year 114.49 937.82 3629.00 13408.00 -154.66 -167.49 245732.75 2764984.54
Marine Hull (Including
Onshore & Offshore oil energy) 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
Previous year 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
Marine (Total) 189.31 1354.53 5517 16758 74.83 416.71 472115.63 3480729.32
Previous year (Total) 114.49 937.82 3629 13408 -154.66 -167.49 245732.75 2764984.54
Aviation 0.00
Previous year 0.00
Engineering 271.24 1348.18 86.00 466.00 22.87 -157.62 82769.73 376417.90
Previous year 248.38 1505.80 89.00 491.00 23.26 168.12 40675.85 275171.16
Motor Own Damage 6314.44 30979.18 83655.00 403677.00 0.95 2023.45 303880.54 1490965.97
Previous year 6313.49 28955.74 86533.00 393511.00 1536.17 7229.57 336904.74 1526264.28
Motor Third party 2123.85 10399.44 630.00 3536.00 -123.55 600.12
Previous year 2247.39 9799.33 519.00 2657.00 970.89 3825.90
Motor (Total) 8438.29 41378.63 83655 403677 -122.60 2623.57 303880.54 1490965.97
Previous year (Total) 8560.89 38755.06 86533 393511 2507.06 11055.48 336904.74 1526264.28
Workmen's compensation /
Employer's liability 15.44 127.32 63.00 297.00 3.90 12.89 1597.39 19028.94
Previous year 11.54 114.43 60.00 264.00 -9.26 8.36 1630.35 16329.09
Public Liability 15.53 403.34 27.00 181.00 -92.51 53.54 8967.72 95284.10
Previous year 108.03 349.80 24.00 190.00 96.07 166.65 8586.35 82594.08
Product Liability 21.68 54.37 7.00 19.00 21.68 39.01 7998.36 18364.32
Previous year 0.00 15.36 4.00 22.00 -66.58 -93.20 6717.67 23127.25
Other Liability Covers
Previous year
Liability (Total) 52.65 585.03 97 497 -66.92 105.45 18563.47 132677.36
Previous year (Total) 119.58 479.59 88 476 20.24 81.82 16934.37 122050.43
Personal Accident 359.90 2300.24 15091.00 69533.00 65.32 772.96| 2214666.84 | 10542908.42
Previous year 294.58 1527.28 11199.00 48761.00 90.08 -201.20| 2348803.48 | 10841180.60
Medical Insurance 1577.95 10000.56 22194.00 101777.00 -222.84 -1549.46 413682.93 3215918.86
Previous year 1800.78 11550.03 25119.00 107454.00 647.97 3728.41| 1432914.01 | 10721550.51
Overseas Medical Insurance
Previous year
Health (Total) 1577.95 10000.56 22194 101777 -222.84 -1549.46 413682.93 3215918.86
Previous year (Total) 1800.78 11550.03 25119 107454 647.97 3728.41| 1432914.01 | 10721550.51
Crop Insurance
Previous year
Credit Guarantee
Previous year
All Other Miscellaneous 149.63 898.15 638.00 4405.00 -85.63 -735.96 29832.55 638104.46
Previous year 235.26 1634.12 648.00 3772.00 -359.09 114.60 38174.85 640515.27
Grand Total 11489.10 64138.18 130040 609440 -297.48 4945.91| 4352971.36 | 25463795.23
Previous year (Total) 11786.58 59192.27 129748 579602 2976.62 14918.92| 5035407.22 | 31862555.68

*Wherever applicable
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E irda journal August 2012

non-life insurance

Name of the Insurer: SBI General Insurance Company Limited

BUSINESS FIGURES:

o premium uwy | pie Mool | Aeeetons tunay | oA
LINE OF BUSINESS
For the Up to For the Up to For the Up to For the Up to
month the month month the month month the month month the month
Fire 2361.59 10758.65 18637.00 97499.00 1031.39 5838.12| 1650362.71 9874089.13
Previous year 1330.20 4920.53 15264.00 52425.00 1309.28 4826.51 681324.56 3147129.80
Marine Cargo 35.47 280.30 99.00 428.00 33.85 244.01 112588.31 572520.02
Previous year 1.62 36.28 6.00 15.00 1.62 36.28 2510.00 111495.52
Marine Hull (Including
Onshore & Offshore oil energy) 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
Previous year 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
Marine (Total) 35.47 280.30 99 428 33.85 244.01 112588.31 572520.02
Previous year (Total) 1.62 36.28 6 15 1.62 36.28 2510.00 111495.52
Aviation 0.00 1175.64 8.00 76.00 -111.55 208.75 0.00 205697.61
Previous year 111.55 966.89 8.00 33.00 0.00 819.28 53463.25 127400.89
Engineering 181.73 999.30 314.00 903.00 147.40 726.86 177641.22 693506.72
Previous year 34.33 272.43 91.00 346.00 34.33 272.43 27656.75 227831.48
Motor Own Damage 1054.74 4160.79 18018.00 71298.00 921.05 3878.64 77056.31 295559.00
Previous year 133.69 282.15 2207.00 4533.00 133.69 282.15 3837.32 10503.86
Motor Third party 603.86 2454.58 41.00 221.00 578.99 2403.58
Previous year 24.87 51.00 0.00 0.00 17.59 26.13
Motor (Total) 1658.60 6615.37 18018 71298 1500.04 6282.22 77056.31 295559.00
Previous year (Total) 158.56 333.15 2207 4533 151.28 308.28 3837.32 10503.86
Workmen's compensation /
Employer's liability 9.22 41.07 19.00 76.00 9.22 41.07 752.15 4166.26
Previous year 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
Public Liability 0.18 0.47 1.00 3.00 0.18 0.47 300.00 1950.00
Previous year 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
Product Liability 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
Previous year 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
Other Liability Covers 8.53 15.35 10.00 37.00 8.53 15.35 8550.00 26081.75
Previous year 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
Liability (Total) 17.93 56.90 30 116 17.93 56.90 9602.15 32198.01
Previous year (Total) 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Personal Accident 673.31 2408.07 53.00 118.00 673.31 1841.68 59132.63 3571463.79
Previous year 0.00 566.39 0.00 9.00 -10.87 121.53 0.00 5788192.00
Medical Insurance 32.66 281.06 73 524 -13.94 84.08 1535.00 10021.30
Previous year 46.60 196.98 2 11 46.60 196.98 500.00 4479.71
Overseas Medical Insurance 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
Previous year 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
Health (Total) 32.66 281.06 73 524 -13.94 84.08 1535.00 10021.30
Previous year (Total) 46.60 196.98 2 11 46.60 196.98 500.00 4479.71
Crop Insurance 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
Previous year 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
Credit Guarantee 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
Previous year 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
All Other Miscellaneous 206.67 1240.47 10029.00 37580.00 170.87 995.15 537792.93 | 14160558.25
Previous year 35.80 245.32 893.00 2691.00 35.20 237.47 88749.82 1439239.08
Grand Total 5167.96 23815.75 47261 208542 3449.30 16277.78| 2625711.26 | 29415613.83
Previous year (Total) 1718.66 7537.98 18471 60063 1567.44 6818.77 858041.70 | 10856272.34

*Wherever applicable
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E irda journal August 2012

non-life insurance

Name of the Insurer: Shriram General Insurance Company Limited

BUSINESS FIGURES:

WIS Policies lasued the month (remiin) sum Assured
LINE OF BUSINESS For the Up to For the Up to For the Up to For the Up to

month the month month the month month the month month the month
Fire 42.97 352.56 170 845 12.62 86.58 138550.47 618688.65
Previous year 30.35 265.98 192 910 23.91 118.37 112256.22 402500.40
Marine Cargo 2.34 116.54 197 727 -5.10 37.94 3243.60 287430.25
Previous year 7.44 78.60 127 480 6.83 66.86 13577.11 262676.09
Marine Hull (Including
Onshore & Offshore oil energy) 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Previous year 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Marine (Total) 2.34 116.54 197 727 -5.10 37.94 3243.60 287430.25
Previous year (Total) 7.44 78.60 127 480 6.83 66.86 13577.11 262676.09
Aviation 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Previous year 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Engineering 63.29 165.76 68 219 46.07 31.51 51421.15 116656.57
Previous year 17.22 134.25 56 282 0.29 72.14 8266.80 58736.31
Motor Own Damage 4407.54 21454.77 123668 622680 546.39 3445.00 438877.38 2079130.15
Previous year 3861.15 18009.77 128565 583861 909.33 5004.12 392552.32 1829974.13
Motor Third party 7549.36 34428.94 130601 634568 2464.97 11429.07
Previous year 5084.38 22999.87 128631 584719 2467.53 10898.86 0.00 0.00
Motor (Total) 11956.90 55883.71 130601.00 634568 3011 14874.06 438877.38 2079130.15
Previous year (Total) 8945.53 41009.64 128631 584719 3376.86 15902.98 392552.32 1829974.13
Workmen's compensation /
Employer's liability 0.99 14.94 12 103 -0.17 -0.16 51.32 353.08
Previous year 1.16 15.10 15 97 0.54 4.20 21.45 280.01
Public Liability 0.00 0.00 0 0.00 0.00 0.00 0.00
Previous year 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Product Liability 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Previous year 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Other Liability Covers 0.04 9.44 3 32 -0.60 0.52 44.00 10696.00
Previous year 0.64 8.92 7 42 0.04 1.97 186.50 5612.91
Liability (Total) 1.03 24.39 15 135 -0.77 0.37 95.32 11049.08
Previous year (Total) 1.80 24.02 22 139 0.58 6.17 207.95 5892.92
Personal Accident 5.53 38.56 306 4995 -0.69 3.41 4361.76 29365.21
Previous year 6.22 35.15 616 4134 -2.81 -0.47 3767.01 25421.29
Medical Insurance 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Previous year 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Overseas Medical Insurance 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Previous year 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Health (Total) 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Previous year (Total) 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Crop Insurance 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Previous year 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Credit Guarantee 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Previous year 0.00 0.00 0 0 0.00 0.00 0.00 0.00
All Other Miscellaneous 4.79 33.29 160 686 -1.20 -0.84 18151.46 56737.23
Previous year 5.99 34.13 160 704 3.52 17.70 52049.86 134358.71
Grand Total 12076.85 56614.80 131517 642175 3062.29 15033.03 654701.15 3199057.15
Previous year (Total) 9014.56 41581.77 129804 591368 3409.19 16183.75 582677.28 2719559.84

*Wherever applicable
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E irda journal August 2012

non-life insurance

Name of the Insurer: TATA AIG General Insurance Company Limited

BUSINESS FIGURES:

Total Premium u/w

Total No. of
Policies Issued

Accretions during
the month (premium)

Sum Assured

LINE OF BUSINESS

For the Up to For the Up to For the Up to For the Up to

month the month month the month month the month month the month
Fire 1,601 17,209 4,278 24,168 19,889,816 74,994,940
Previous year 1,443 13,554 35,741 93,281 = 7,897,763 60,301,190
Marine Cargo 1,467 9,852 3,978 20,006 445,393 2,417,224
Previous year 1,251 8,539 2,448 11,875 - 393,120 2,072,686
Marine Hull (Including
Onshore & Offshore oil energy) - o
Previous year - - - - - i
Marine (Total) 1,467 9,852 3,978 20,006 S 445,393 2,417,224
Previous year (Total) 1,251 8,539 2,448 11,875 - 393,120 2,072,686
Aviation -
Previous year - - - - - B
Engineering 291 4,072 68 490 1,614,036 12,298,132
Previous year 404 3,237 175 540 - 787,199 5,144,850
Motor Own Damage 5,267 28,350 145,118 695,892 319,652 1,550,727
Previous year 5,167 23,670 119,991 599,706 = 249,208 1,298,839
Motor Third party 2,151 9,101 145,118 695,892
Previous year 863 4,131 119,991 497,967 - - -
Motor (Total) 7,418 37,451 145,118 695,892 - 319,652 1,550,727
Previous year (Total) 6,030 27,802 119,991 599,706 = 249,208 1,298,839
Workmen's compensation /
Employer's liability 127 804 25 161 10,516 313,904
Previous year 111 661 35 152 - 9,115 246,823
Public Liability 287 1,531 62 308 390,722 4,227,992
Previous year 213 1,236 39 234 = 354,975 3,032,368
Product Liability 41 281 11 44 71,602 615,703
Previous year 69 341 11 54 - 97,903 700,858
Other Liability Covers 625 5,125 747 3,671 343,615 2,327,309
Previous year 871 5,045 666 3,226 = 181,554 1,668,995
Liability (Total) 1,079 7,741 845 4,184 816,455 7,484,908
Previous year (Total) 1,264 7,283 751 3,666 - 643,548 5,649,044
Personal Accident 981 6,064 13,260 69,873 1,332,128 6,983,317
Previous year 1,042 5,635 9,484 50,790 = 820,128 4,644,108
Medical Insurance 270 2,571 - 12 32,147 196,587
Previous year 29 504 - - - g 3]
Overseas Medical Insurance 924 4,748 37,947 172,335 4,946,895 19,548,878
Previous year 840 4,942 32,004 186,085 - 3,992,998 21,927,668
Health (Total) 1,194 7,319 37,947 172,347 - 4,979,042 19,745,465
Previous year (Total) 868 5,446 32,004 186,085 - 3,992,998 21,927,668
Crop Insurance = = = 4
Previous year - - - - i 1
Credit Guarantee - - - -
Previous year - - - - = 4
All Other Miscellaneous 538 2,335 4,528 27,802 22,221 110,854
Previous year 401 1,546 6,690 35,232 10,868 57,969
Grand Total 14,569 92,043 210,022 1,014,762 29,418,742 125,585,568
Previous year (Total) 12,704 73,042 207,284 981,175 14,794,832 | 101,096,354

*Wherever applicable
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E irda journal August 2012

non-life insurance

Name of the Insurer: The New India Assurance Company Limited

BUSINESS FIGURES:

o premium utw | pJeNoof | heoretione dugy | A
LINE OF BUSINESS
For the Up to For the Up to For the Up to For the Up to
month the month month the month month the month month the month
Fire 9883.45 64714.65 49131.00 307522.00 -276.79 5532.15]169360552.85 | 762013919.05
Previous year 10160.24 59182.50 60559.00 332156.00 31519358.50 | 142627414.87
Marine Cargo 2339.03 14458.51 21689.00 117584.00 206.86 2577.25| -83229925.45 | 109009573.62
Previous year 2132.17 11881.26 20748.00 104076.00 13574432.91 | 42615267.77
Marine Hull (Including 1040.41 13487.62 1744.00 4413.00 662.26 674.00| 5050767.27 | 96066282.78
Onshore & Offshore oil energy)
Previous year 378.15 12813.62 1355.00 3124.00 1861371.72 | 14266152.25
Marine (Total) 3379.44 27946.13 23433 121997 869.12 3251.25(-78179158.18 | 205075856.40
Previous year (Total) 2510.32 24694.88 22103 107200 0.00 0.00| 15435804.63 | 56881420.02
Aviation 1351.52 6145.83 129.00 315.00 863.31 431.51| 1227014.29 | 15120712.92
Previous year 488.21 5714.32 128.00 287.00 42243778.35 | 44370230.68
Engineering 3595.27 17655.45 3784.00 29987.00 485.89 3123.96| 6853056.29 | 51396801.13
Previous year 3109.38 14531.49 11681.00 37072.00 6260959.90 | 22397848.41
Motor Own Damage 14666.97 74503.27 503351.00 2737268.00 3264.53 16351.37| 3805062.19 | 10349820.48
Previous year 11402.44 58151.90 593745.00 2341735.00 4282162.68 | 20852383.73
Motor Third party 14164.93 73621.95 581562.00 2905695.00 2449.87 20257.21
Previous year 11715.06 53364.74 512302.00 2455960.00
Motor (Total) 28831.90 148125.22 581562 2905695 5714.40 36608.58| 3805062.19 | 10349820.48
Previous year (Total) 23117.50 111516.64 512302 2455960 0.00 0.00| 4282162.68 | 20852383.73
Workmen's compensation / 443 2968 5437 34020 -44.09 723.64 186936 1198819
Employer's liability
Previous year 487 2244 5790 24200 94219 1034858
Public Liability 5 46 4 427 -113.61 -117.43 12342 131137
Previous year 119 164 -21 200 6803 21226
Product Liability 27 249 =72 50 90.63 135.34 -19507 12161
Previous year -64 114 -53 177 -7787 4268
Other Liability Covers 1051 6804 8091 36450 -801.02 89.66 401441 1395541
Previous year 1852 6714 5853 34000 210155 896185
Liability (Total) 1526.10 10067.26 13460 70947 -868.09 831.21 581212.34 2737657.08
Previous year (Total) 2394.19 9236.05 11569 58577 0.00 0.00 303389.10 1956537.00
Personal Accident 222521 8190.11 49813.00 233571 385.62 1448.39| 39681891.37 | 126437021.41
Previous year 1839.59 6741.72 54811.00 247785 4291421.86 | 12406685.86
Medical Insurance 17326.53 129528.59 131181.00 645951 1820.98 20667.32| 90357563.21 | 131226762.51
Previous year 15505.55 108861.27 127488.00 580389 4194216.94 | 14753555.20
Overseas Medical Insurance 91.43 531.71 2825.00 14434 -7.80 -19.63| 2270245.48 3021647.70
Previous year 99.23 551.34 4639.00 17937 2276292.95 2357449.42
Health (Total) 17417.96 130060.30 134006 660385 1813.18 20647.69| 92627808.69 | 134248410.21
Previous year (Total) 15604.78 109412.61 132127 598326 0.00 0.00| 6470509.89 | 17111004.62
Crop Insurance 0.00 0 0.00 0 0.00 0.00 0.00 0
Previous year 0.00 0 0.00 0 0.00 0
Credit Guarantee 0.00 9 0.00 1 0.00 8.15 0.00 5000
Previous year 0.00 1 0.00 15 0.00 3
All Other Miscellaneous 3244.17 21429.31 59067.00 377751 1109.20 -1225.78195657128.16 | 244009575.36
Previous year 2134.97 22655.09 | 1478003.00 1912214 14175317.56 | 212005913.21
Grand Total 71455.02 434342.96 914385 4708171 10095.84 70657.11| 431614568.00 [1551394774.04
Previous year (Total) 61359.18 363685.85 2283283 5749592 0.00 0.00| 124982702.47 | 530609441.45

*Wherever applicable
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E irda journal August 2012

non-life insurance

Name of the Insurer: The Oriental Insurance Company Limited

BUSINESS FIGURES:

Total Premium uhw Policies lasued the month (remiin) sum Assured
LINE OF BUSINESS For the Up to For the Up to For the Up to For the Up to
month the month month the month month the month month the month
Fire 6089.09 44968.76 37499 217058 -1413.90 5780.92| 13895763.28 | 98740375.57
Previous year 7502.99 39187.84 39664 216957
Marine Cargo 2287.76 12763.79 14218 76328 327.23 941.85| 8390579.51 | 51352818.24
Previous year 1960.53 11821.94 14928 73361
Marine Hull (Including
Onshore & Offshore oil energy) 1083.61 10307.56 712 2429 -572.82 -37.89 209614.90 | 66980687.67
Previous year 1656.43 10345.45 572 2231
Marine (Total) 3371.37 23071.35 14930 78757 -245.59 903.96| 8600194.41 |118333505.91
Previous year (Total) 3616.96 22167.39 15500 75592
Aviation 1374.12 4203.64 16 113 867.68 555.04 138963.48 5080361.44
Previous year 506.44 3648.60 31 174
Engineering 2098.60 13890.78 3041 17077 -134.13 1493.04| 2374895.98 | 12701808.84
Previous year 2232.73 12397.74 3249 17101
Motor Own Damage 8722.26 44502.64 453963 2267233 868.16 4595.16 568049.63 2962509.13
Previous year 7854.10 39907.48 436556 2150513
Motor Third party 9750.46 51441.13 606388 3048574 1044.55 8808.72 0.00 0.00
Previous year 8705.91 42632.41 594875 2955527
Motor (Total) 18472.72 95943.77 606388 3048574 1912.71 13403.88 568049.63 2962509.13
Previous year (Total) 16560.01 82539.89 594875 2955527
Workmen's compensation /
Employer's liability 632.95 3356.04 5375 27698 -48.05 53.01 11516.66 57747.52
Previous year 681.00 3303.03 5276 27145
Public Liability 2.04 45.42 24 200 -2.02 -6.40 45663.77 7066899.24
Previous year 4.06 51.82 25 190
Product Liability 53.28 255.66 12 44 -87.21 3.80 97961.92 877879.20
Previous year 140.49 251.86 11 49
Other Liability Covers 258.28 1515.47 2876 15654 -6.11 46.66 878695.80 9831453.25
Previous year 264.39 1468.81 2947 14472
Liability (Total) 946.55 5172.59 8287 43596 -143.39 97.07| 1033838.15| 17833979.21
Previous year (Total) 1089.94 5075.52 8259 41856
Personal Accident 1036.51 5609.90 74816 360787 6.47 -235.03| 1577692.06 8910565.23
Previous year 1030.04 5844.93 82765 388926
Medical Insurance 11192.33 62212.69 94430 422816 2171.85 9329.31 466255.67 2055596.44
Previous year 9020.48 52883.38 82650 370319
Overseas Medical Insurance 41.98 332.49 1268 9704 -18.02 -57.71 115178.41 985924.55
Previous year 60.00 390.20 1551 11225
Health (Total) 11234.31 62545.18 95698 432520 2153.83 9271.60 581434.08 3041520.99
Previous year (Total) 9080.48 53273.58 84201 381544
Crop Insurance 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Previous year 0.00 0.00 0 0
Credit Guarantee 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Previous year 0.00 0.00 0 0
All Other Miscellaneous 3433.52 20609.74 64836 347896 -52.78 -806.08| 5321772.23 | 26278544.78
Previous year 3486.30 21415.82 71318 379569
Grand Total 48056.79 276015.71 905511 4546378 2950.90 30464.40| 34092603.30 | 293883171.10
Previous year (Total) 45105.89 245551.31 899862 4457246

*Wherever applicable
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E irda journal August 2012

non-life insurance

Name of the Insurer: United India Insurance Company Limited

LINE OF BUSINESS

BUSINESS FIGURES:

Total Premium u/w

Total No. of
Policies Issued

Accretions during
the month (premium)

Sum Assured

For the Up to For the Up to For the Up to For the Up to
month the month month the month month the month month the month

Fire 8152.01 52802.33 53095 350842 334.01 10020.33 8832080 57207291
Previous year 7818.00 42782.00 90794 382687 453.00 4775.00 12498801 68396483
Marine Cargo 2317.86 14603.98 18482 110472 -156.14 784.98 4915928 30973446
Previous year 2474.00 13819.00 31691 140092 719.00 1322.00 5247084 29308590
Marine Hull (Including

Onshore & Offshore oil energy) 916.49 13213.79 1656 7202 -388.51 2479.79 329673 4753162
Previous year 1305.00 10734.00 2186 12537 -254.00 1529.00 469424 3861151
Marine (Total) 3234.35 27817.77 20138 117673 -544.65 3264.77 5245601 35726608
Previous year (Total) 3779.00 24553.00 33877 152629 465.00 2851.00 5716508 33169741
Aviation 1314.61 1870.31 181 766 1194.61 1589.31 197241 280616
Previous year 120.00 281.00 25 393 64.00 80.00 18005 42161
Engineering 4491.70 22639.80 -1723 42661 -207.30 2646.80 1936078 9758535
Previous year 4699.00 19993.00 19834 56403 1367.00 4198.00 2025431 8617672
Motor Own Damage 13343.20 66313.67 779057 2906490 2303.20 15516.67 1893329 9409558
Previous year 11040.00 50797.00 697744 2488160 2267.00 7448.00 1566517 7207825
Motor Third party 13137.53 68883.36 1058911 4682584 1399.53 14721.36 0
Previous year 11738.00 54162.00 1054482 4174912 4106.00 16839.00 0 0
Motor (Total) 26480.73 135197.03 1058911 4682584 3702.73 30238.03 1893329 9409558
Previous year (Total) 22778.00 104959.00 1054482 4174912 6373.00 24287.00 1566517 7207825
Workmen's compensation /

Employer's liability 669.42 3817.37 11681 44128 113.15 1426.15 0
Previous year 556.27 2391.22 6615 34845 248.65 257.88 0 0
Public Liability 196.31 656.55 564 2251 149.28 150.84 33273 111280
Previous year 47.03 505.71 450 3580 24.73 81.61 7971 85714
Product Liability 104.27 626.57 52 840 52.91 359.34 20746 124666
Previous year 51.36 267.23 170 857 22.99 10.58 10219 53170
Other Liability Covers 227.38 1082.53 2045 11443 6.04 121.69 69178 329346
Previous year 221.34 960.84 3386 11711 77.14 142.44 67340 292324
Liability (Total) 1197.38 6183.02 14342 58661 321.38 2058.02 123196.65 565292.29
Previous year (Total) 876.00 4125.00 10621 50993 373.51 492.51 85530.10 431207.10
Personal Accident 1026.80 6151.41 26584 181305 -280.20 933.41 3380968 20254889
Previous year 1307.00 5218.00 63258 210828 350.07 764.71 4303590 17181430
Medical Insurance 21515.05 120574.38 164206 1095379 4389.85 32972.76 2971990 16655588
Previous year 17125.20 87601.62 122753 749049 3846.54 23159.09 2365596 12100882
Overseas Medical Insurance 149.44 473.39 3487 7375 -870.36 -4444.99 43966 139274
Previous year 1019.80 4918.38 6019 59274 118.46 935.90 300029 1447008
Health (Total) 21664.49 121047.77 167693 1102755 3519.49 28527.77 3015955 16794862
Previous year (Total) 18145.00 92520.00 128772 808323 3965.00 24094.99 2665625 13547890
Crop Insurance 0.00 0.00 0 0 0.00 0.00 0
Previous year 0.00 0.00 0 0 0.00 0.00 0 0
Credit Guarantee 0.00 0.00 0 0 0.00 0.00 0
Previous year 0.00 0.00 0 0 0.00 0.00 0 0
All Other Miscellaneous 4827.52 28522.97 102249 836560 140.52 -1572.03 930606 5498404
Previous year 4687.00 30095.00 175833 919880 -379.58 5848.79 903518 5801446
Grand Total 72389.59 402232.41 1441470 7373807 8180.59 77706.41 25555055 155496056
Previous year (Total) 64209.00 324526.00 1577496 6757048 13031.00 67391.99 29783525 154395855

*Wherever applicable
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E irda journal August 2012

non-life insurance

Name of the Insurer: Universal Sompo General Insurance Company Limited

LINE OF BUSINESS

BUSINESS FIGURES:

Total Premium u/w

Total No. of
Policies Issued

Accretions during
the month (premium)

Sum Assured

For the Up to For the Up to For the Up to For the Up to

month the month month the month month the month month the month
Fire 594.10 4303.53 9185.00 48281.00 -0.59 1311.12 649638.78 8408844.33
Previous year 594.69 2992.41 8606.00 42920.00 199.08 903.53 436489.04 3987792.37
Marine Cargo 111.12 649.57 178.00 885.00 62.40 268.45 821246.32 5512192.40
Previous year 48.72 381.12 205.00 720.00 42.47 118.04 174057.93 3093265.85
Marine Hull (Including
Onshore & Offshore oil energy) 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
Previous year 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
Marine (Total) 111.12 649.57 178 885 62.40 268.45 821246.32 5512192.40
Previous year (Total) 48.72 381.12 205 720 42.47 118.04 174057.93 3093265.85
Aviation 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
Previous year 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
Engineering 47.36 529.85 109.00 860.00 20.95 168.89 27210.43 353930.51
Previous year 26.42 360.96 90.00 577.00 -2.43 73.82 28127.51 298364.15
Motor Own Damage 1137.82 4959.43 38041.00 167337.00 -103.79 -166.17 92503.46 401560.39
Previous year 1241.61 5125.60 33552.00 140636.00 140.73 -532.78 61548.65 251721.54
Motor Third party 1072.28 4708.84 0.00 0.00 761.86 3374.23
Previous year 310.42 1334.61 0.00 0.00 35.18 -407.99
Motor (Total) 2210.10 9668.27 38041 167337 658.07 3208.06 92503.46 401560.39
Previous year (Total) 1552.03 6460.21 33552 140636 175.92 -940.77 61548.65 251721.54
Workmen's compensation /
Employer's liability 20.86 115 119 658 6.42 46.36 3009 20618
Previous year 14.44 68.35 92.00 433.00 6.43 36.14 1733.25 8906.73
Public Liability 0.00 2.26 0.00 10.00 -0.57 -4.28 0 5750
Previous year 0.57 6.54 1.00 11.00 0.57 2.27 1500.00 5935.00
Product Liability 0.00 17.02 0.00 8.00 -7.23 8.62 0.00 2575.25
Previous year 7.23 8.39 2.00 5.00 7.23 8.39 1500.00 1943.75
Other Liability Covers 5 76 22 107 4.14 32.97 1859 18946
Previous year 1 43 14 60 0 11 1117 10578
Liability (Total) 25.90 209.85 141 783 2.76 83.67 4867.73 47888.34
Previous year (Total) 23.14 126.18 109 509 14.43 58.25 5850.25 27363.83
Personal Accident 65.84 297.28 664 2937 2.02 -7.57 594494.53 3354738.74
Previous year 63.83 304.84 616.00 2574.00 35.61 101.86 572871.07 3214240.21
Medical Insurance 257.39 2184.82 7969 24994 81.55 596.22 15238.03 120562.13
Previous year 175.84 1588.60 4316 15157 14.94 531.19 9265.25 83035.54
Overseas Medical Insurance 3.01 7.70 855.00 1187.00 1.89 3.42 148703.89 229316.97
Previous year 1.12 4.28 42.00 157.00 1.12 4.28 16697.28 51396.50
Health (Total) 260.40 2192.52 8824 26181 83.44 599.64 163941.92 349879.09
Previous year (Total) 176.96 1592.88 4358 15314 16.06 535.47 25962.53 134432.03
Crop Insurance 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
Previous year 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
Credit Guarantee 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
Previous year 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
All Other Miscellaneous 408.16 2532.93 15919.00 71530.00 59.97 795.91 225654.22 1426039.08
Previous year 348.19 1737.01 15323.00 65704.00 73.76 409.42 176993.03 1148493.92
Grand Total 3722.98 20383.78 73061 318794 889.02 6428.17| 2579557.38 | 19855072.88
Previous year (Total) 2833.96 13955.61 62859 268954 554.89 1259.63| 1481900.00 | 12155673.91

*Wherever applicable
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E irda journal August 2012

non-life insurance

Name of the Insurer: Agriculture Insurance Company of India Ltd.

BUSINESS FIGURES:

LINE OF BUSINESS

Total No. of
Policies Issued

Accretions during

Total Premium u/w the month (premium)

Sum Assured

For the Up to
month the month

For the Up to

For the Up to

month the month month the month

For the Up to
month the month

Fire

Previous year

Marine Cargo

Previous year

Marine Hull (Including
Onshore & Offshore oil energy)

Previous year

Marine (Total)

Previous year (Total)

Aviation

Previous year

Engineering

Previous year

Motor Own Damage

Previous year

Motor Third party

Previous year

Motor (Total)

Previous year (Total)

Workmen's compensation /
Employer's liability

Previous year

Public Liability

Previous year

Product Liability

Previous year

Other Liability Covers

Previous year

Liability (Total)

Previous year (Total)

Personal Accident

Previous year

Medical Insurance

Previous year

Overseas Medical Insurance

Previous year

Health (Total)

Previous year (Total)

Crop Insurance

80117.75 109395.22 101238 200498 -4874.89 -4479.46

1730804.85 2824141.72

Previous year

84992.64 113874.68 102168 189496 41837.74 42880.58

1164537.33 | 2091945.32

Credit Guarantee

Previous year

All Other Miscellaneous

Previous year

Grand Total

80117.75 109395.22 101238 200498 -4874.89 -4479.46

1730804.85 2824141.72

Previous year (Total)

84992.64 113874.68 102168 189496 41837.74 42880.58

1164537.33 2091945.32

*Wherever applicable
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E irda journal August 2012

non-life insurance

Name of the Insurer: Apollo Munich Health Insurance Company Limited

BUSINESS FIGURES:

o premum ubw | pgataNool | Acoetoneduing | sum Assurc
LINE OF BUSINESS
For the Up to For the Up to For the Up to For the Up to
month the month month the month month the month month the month
Fire
Previous year
Marine Cargo
Previous year
Marine Hull (Including
Onshore & Offshore oil energy)
Previous year
Marine (Total) 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Previous year (Total) 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Aviation
Previous year
Engineering
Previous year
Motor Own Damage
Previous year
Motor Third party
Previous year
Motor (Total) 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Previous year (Total) 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Workmen's compensation /
Employer's liability
Previous year
Public Liability
Previous year
Product Liability
Previous year
Other Liability Covers
Previous year
Liability (Total) 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Previous year (Total) 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Personal Accident 94.34 393.60 3003 12467.00 94.34 393.60 133771.87 323949.37
Previous year 77.51 316.10 2662 12455 77.51 316.10 49678.75 188159.63
Medical Insurance 3262.53 16860.32 22314 97283.00 3262.53 16860.32 145970.31 796337.59
Previous year 2656.15 12151.61 17795 70886 2656.15 12151.61 61472.84 251707.54
Overseas Medical Insurance 37.02 275.64 1900 12069.00 37.02 275.64 246674.25 1297588.61
Previous year 35.43 236.82 1863 10852 35.43 236.82 195615.00 1147038.74
Health (Total) 3299.55 17135.96 24214 109352 3299.55 17135.96 392644.56 2093926.21
Previous year (Total) 2691.58 12388.43 19658 81738 2691.58 12388.43 257087.84 1398746.28
Crop Insurance
Previous year
Credit Guarantee
Previous year
All Other Miscellaneous 61.03 352.65 0 2.00 61.03 352.65 308055.00 1781610.00
Previous year 37.16 308.48 0 2 37.16 308.48 183845.00 1337420.00
Grand Total 345491 17882.22 27217 121821 345491 17882.22 834471.43 4199485.57
Previous year (Total) 2806.25 13013.01 22320 94195 2806.25 13013.01 490611.59 2924325.90

*Wherever applicable
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E irda journal August 2012

non-life insurance

Name of the Insurer: Export Credit Guarantee Corporation of India Ltd.,

LINE OF BUSINESS

BUSINESS FIGURES:

Total Premium u/w

Total No. of
Policies Issued

Accretions during
the month (premium)

Sum Assured

For the
month

Up to
the month

For the
month

Up to
the month

For the Up to
month the month

For the
month

Up to

the month

Fire

Previous year

Marine Cargo

Previous year

Marine Hull (Including
Onshore & Offshore oil energy)

Previous year

Marine (Total)

0.00 0.00

0.00 0.00

0.00

0.00

Previous year (Total)

0.00 0.00

0.00 0.00

0.00

0.00

Aviation

Previous year

Engineering

Previous year

Motor Own Damage

Previous year

Motor Third party

Previous year

Motor (Total)

0.00 0.00

0.00 0.00

0.00

0.00

Previous year (Total)

0.00 0.00

0.00 0.00

0.00

0.00

Workmen's compensation /
Employer's liability

Previous year

Public Liability

Previous year

Product Liability

Previous year

Other Liability Covers

Previous year

Liability (Total)

0.00 0.00

0.00 0.00

0.00

0.00

Previous year (Total)

0.00 0.00

0.00 0.00

0.00

0.00

Personal Accident

Previous year

Medical Insurance

Previous year

Overseas Medical Insurance

Previous year

Health (Total)

0.00 0.00

0.00 0.00

0.00

0.00

Previous year (Total)

0.00 0.00

0.00 0.00

0.00

0.00

Crop Insurance

Previous year

Credit Guarantee

8998 43838

859 3925

2528 6433

337617

2466897

Previous year

6470 37405

1069 4923

-548 3577

549659

1746681

All Other Miscellaneous

Previous year

Grand Total

8998.16 43838.11

859 3925

2527.74 6432.64

337616.78

2466897.13

Previous year (Total)

6470.42 37405.47

1069 4923

-547.67 3576.93

549659.02

1746681.20

*Wherever applicable
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E irda journal August 2012

non-life insurance

Name of the Insurer: Max Bupa Health Insurance Company Limited

LINE OF BUSINESS

BUSINESS FIGURES:

Total No. of Accretions during
Policies Issued the month (premium)

Total Premium u/w

Sum Assured

For the Up to For the Up to For the Up to
month the month month the month month the month

For the Up to

month the month

Fire

Previous year

Marine Cargo

Previous year

Marine Hull (Including
Onshore & Offshore oil energy)

Previous year

Marine (Total)

0.00 0.00 0 0 0.00 0.00

0.00

0.00

Previous year (Total)

0.00 0.00 0 0 0.00 0.00

0.00

0.00

Aviation

Previous year

Engineering

Previous year

Motor Own Damage

Previous year

Motor Third party

Previous year

Motor (Total)

0.00 0.00 0 0 0.00 0.00

0.00

0.00

Previous year (Total)

0.00 0.00 0 0 0.00 0.00

0.00

0.00

Workmen's compensation /
Employer's liability

Previous year

Public Liability

Previous year

Product Liability

Previous year

Other Liability Covers

Previous year

Liability (Total)

0.00 0.00 0 0 0.00 0.00

0.00

0.00

Previous year (Total)

0.00 0.00 0 0 0.00 0.00

0.00

0.00

Personal Accident

10.31 29.58 949 2860 10.31 29.58

6790.00 19460.00

Previous year

0.00 0.00 0 0 0.00 0.00

0.00

0.00

Medical Insurance

1,341.13 6,336.33 11455 52466 1,339.23 6,304.85

35798.55 160561.35

Previous year

1043.22 3100.78 4910 22045 1036.47 2933.17

85289 167403.1

Overseas Medical Insurance

Previous year

Health (Total)

1341.13 6336.33 11455 52466 1339.23 6304.85

35798.55 160561.35

Previous year (Total)

1043.22 3100.78 4910 22045 1036.47 2933.17

85289.00 167403.10

Crop Insurance

Previous year

Credit Guarantee

Previous year

All Other Miscellaneous

Previous year

Grand Total

1351.44 6365.91 12404 55326 1349.54 6334.43

42588.55 180021.35

Previous year (Total)

1043.22 3100.78 4910 22045 1036.47 2933.17

85289.00 167403.10

*Wherever applicable
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E irda journal August 2012

non-life insurance

Name of the Insurer: Star Health and Allied Insurance Company Limited

BUSINESS FIGURES:

o premum ubw | pgataNool | Acoetoneduing | sum Assurc
LINE OF BUSINESS
For the Up to For the Up to For the Up to For the Up to
month the month month the month month the month month the month
Fire
Previous year
Marine Cargo
Previous year
Marine Hull (Including
Onshore & Offshore oil energy)
Previous year
Marine (Total) 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Previous year (Total) 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Aviation
Previous year
Engineering
Previous year
Motor Own Damage
Previous year
Motor Third party
Previous year
Motor (Total) 0.00 0.00 0.00 0.00 0.00
Previous year (Total) 0.00 0.00 0 0.00 0.00 0.00 0.00
Workmen's compensation /
Employer's liability
Previous year
Public Liability
Previous year
Product Liability
Previous year
Other Liability Covers
Previous year
Liability (Total) 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Previous year (Total) 0.00 0.00 0 0 0.00 0.00 0.00 0.00
Personal Accident 154.80 580.47 11843 50555.00 23.26 82.55 188791.53 1084126.31
Previous year 131.54 497.92 11929 51741.00 37.98 -19.48 160099.91 913598.58
Medical Insurance 6214.40 29796.55 102347 446619.00 3416.22 -23104.44 404951.83 1737984.08
Previous year 2798.18 52900.99 97484 404625.00 384.10 -1281.75 299910.95 | 24030765.05
Overseas Medical Insurance 108.42 707.06 3656 23400.00 -2.85 16.33 398087.51 2524756.24
Previous year 111.27 690.73 3908 22744.00 9.31 71.01 416090.45 2399543.44
Health (Total) 6322.82 30503.61 106003 470019 3413.37 -23088.11 803039.34 4262740.32
Previous year (Total) 2909.45 53591.72 101392 427369 393.41 -1210.74 716001.40 | 26430308.49
Crop Insurance
Previous year
Credit Guarantee
Previous year
All Other Miscellaneous 0.00 0.00 0 0.00 -33.35 -190.41 0 0.00
Previous year 33.35 190.41 11948 68301.00 -10.85 -5.19 119480 683010.00
Grand Total 6477.62 31084.08 0 0 3403.28 -23195.97 0 5346866.63
Previous year (Total) 3074.34 54280.05 125269 0 420.54 -1235.41 995581.31 | 28026917.07

*Wherever applicable
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E irda journal August 2012

non-life insurance

Name of the Insurer: Religare Health Insurance Company Limited

BUSINESS FIGURES:

LINE OF BUSINESS

Total No. of Accretions during

L b O Policies Issued the month (premium)

Sum Assured

For the Up to For the Up to For the Up to
month the month month the month month the month

For the
month

Up to
the month

Fire

Previous year

Marine Cargo

Previous year

Marine Hull (Including
Onshore & Offshore oil energy)

Previous year

Marine (Total)

0.00 0.00 0 0 0.00 0.00

0.00

0.00

Previous year (Total)

0.00 0.00 0 0 0.00 0.00

0.00

0.00

Aviation

Previous year

Engineering

Previous year

Motor Own Damage

Previous year

Motor Third party

Previous year

Motor (Total)

0.00 0.00 0 0 0.00 0.00

0.00

0.00

Previous year (Total)

0.00 0.00 0 0 0.00 0.00

0.00

0.00

Workmen's compensation /
Employer's liability

Previous year

Public Liability

Previous year

Product Liability

Previous year

Other Liability Covers

Previous year

Liability (Total)

0.00 0.00 0 0 0.00 0.00

0.00

0.00

Previous year (Total)

0.00 0.00 0 0 0.00 0.00

0.00

0.00

Personal Accident

0.00 0.00 0.00 0.00 0.00 0.00

0.00

0.00

Previous year

0.00 0.00 0.00 0.00 0.00 0.00

0.00

0.00

Medical Insurance

174.52 910.65 1187.00 1261.00 174.52 910.65

9651.00

24372.00

Previous year

0.00 0.00 0.00 0.00 0.00 0.00

0.00

0.00

Overseas Medical Insurance

0.00 0.00 0.00 0.00 0.00 0.00

0.00

0.00

Previous year

0.00 0.00 0.00 0.00 0.00 0.00

0.00

0.00

Health (Total)

174.52 910.65 1187 1261 174.52 910.65

9651.00

24372.00

Previous year (Total)

0.00 0.00 0 0 0.00 0.00

0.00

0.00

Crop Insurance

Previous year

Credit Guarantee

Previous year

All Other Miscellaneous

Previous year

Grand Total

174.52 910.65 1187 1261 174.52 910.65

9651.00

24372.00

Previous year (Total)

0.00 0.00 0 0 0.00 0.00

0.00

0.00

*Wherever applicable




2102 1snbny reuinol epu E

._ﬁ-ﬂ

0 0 000 000 000 000
§/9/¢ 299 000 000 000 000
0 0 0 0 000 000 0 0 000 000
§/9/¢ 2L59 0 0 000 000 0 0 000 000
00°0 000 00°0 000 000 000 00°0 000
000 000 000 000 000 000 000 000
000 000 000 000 000 000 000 000
G/9/¢ ¢LS9 000 000 000 000 000 000 000 000
000 000 000 000 000 000 000 000
000 000 000 000 000 000 000 000
0 0 000 000 0 0 000 000
0 0 000 000 0 0 000 000
000 000 000 000
000 000 000 000
00°0 000 000 000
000 000 000 000
yuow ay yiuow yuow ay yiuow yuow ay yiuow yiuow ay yuow yiuow ay yuow
01dn ay) 104 01dn ayl 1o4 01dn ay) 1o4 o1dn ayl 104 o1dn ay) 104

x P9IBA0ID SoAIT
J0 "ON

(sufe2 urwniwald)

101995 [e120S Ul
PaIB3A0D SBAIT JO "ON

10199S [eID0S Ul M/N
wniwald Jo Junowy

sealy [einy ul
sa191]0d 4O "ON

2102 '1SN9ONV 40 HLNOW 3IHL OL1 dN aNV d04

sealy [einy ui m/n
wniwald 0 nowy




Is your insurance company
listening to you!

If not, you can now register your complaint with
Insurance Regulatory and Development Authority (IRDA)

online through its
Integrated Grievance Management System (IGMS)

Access IGMS™ at

www.igms.irda.gov.in

* JGMS is also linked to IRDA Grievance Call Centre - 155255

A public awareness Inltlative by
ez  INSURANCE REGULATORY AND

isddes DEVELOPMENT AUTHORITY

www.irda.gov.in
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The Asia (I0 Summit
By Asia Insurance Review, Singapore.

1st MENA Rendezvous
By Middle East Insurance Review, Singapore.

Management of Liability Risk
By National Insurance Academy.

Programme on Retail Insurance
By National Insurance Academy.

Programme for Women Managers
By National Insurance Academy.

Prevention of Insurance Frauds (Non-Life)
By National Insurance Academy.

Programme on Corporate Governance
By National Insurance Academy.

Investment Management for General Insurance
By National Insurance Academy.

Management of StrategicIssues for Insurance Executives
By National Insurance Academy.

6thIndia Rendezvous
By Asia Insurance Review, Singapore.
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These proposed policy measures are intended to reduce moral hazard and the negative
externalities stemming from the potential disorderly failure posed by a global systemically
importantinsurer (G-SII).

Mr. Peter Braumiiller
Chair of the IAIS Executive Committee.

As we embrace Asia’s growth, we must also strengthen our capabilities to deal with
increasingly large and complex risks, such as the impact of the Euro crisis, ageing populations
and natural catastrophes.

Mr Heng Swee Keat
Minister for Education, Government of Singapore.

The financial crisis has emphasised the close links between the health and behaviour of banks
and the state of the economy. We are remembering a very uncomfortable lesson from history
thatshould not have been forgotten. But, forgotten it was.

Mr. Andrew Bailey
Managing Director, Prudential Business Unit, FSA, UK.

The catastrophe events in Australia and New Zealand in 2011 led to some reinsurers reducing
or restructuring the cover they were willing to provide in the region, or requiring significant
price increases for some types of cover.

Mr. Ian Laughlin
Member, Australian Prudential Regulation Authority.

We aim to adapt such standards appropriately to take account of the nature of business
conducted in Bermuda and the characteristics of this market to ensure our frameworks remain
practical as well as equivalent.

Mr. Jeremy Cox
CEO, Bermuda Monetary Authority.

The insurance industry cannot merely look at better return of money. Going forward, the focus
of insurance will move towards protection and annuity provision.

Mr. ]. Hari Narayan
Chairman, Insurance Regulatory & Development Authority (India).

I

If undelivered please return to:
IRDA, Parishram Bhavan, 3" Floor, Basheer Bagh, Hyderabad - 500 004. Ph: +91-40-23381100




